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LOK SABHA DEBATES 

LOK SABHA 
Tuesday, March 27, 1962/Chaitra 6, 

1884 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 
ORAL ANSWERS TO QUESTIONS 

Naras 
-222. Shrimati Da Palehoudhuri: 

Will the Prime Minister be pleased 
to state: 

(a) whether Government of India's 
.attention has been drawn to a report 
.appearing in the Calcutta edition of 
Amrita Bazar Patrika dated the 14th 
February, 1962 that Mr. Phizo, tbe 
run-away Hostile Naga leader, now in 
England bas submitted a memorandum 
to the International Jurists Com-
mission at Geneva accusing India 
<>f committing genocide, murder and 
rape of Nagas and to make investiga-
tions of his charges as the Commission 
had done in the case of Tibet's charges 
against China: 

(b) if so, -whether Government haVE 
-obtained a COPy of the Memorandum; 
.and 

(c) if so, reaction of Govemment 
thereto? 

The Deputy Minis'ter of Extern.J 
Affairs (Shrimati Lakshmi Menon): 
(a) Yes. 

(b) Not yet. 

(c) Similar allegations have been 
Glade by Phizo earlier and detailed 
enquiries whiCh have been conducted 
have shown them to be baseless. The 
Government do not propose to take 
any notice of these or otho;r similar 
activities of Phizo whose sole aim 
seems to be to gain publicity for hiq 
mistaken cause. 

2'141 (Ai)LSD-1. 

1928 

Shrimati Da Palchoudburl: ConsI-
dering the fact that Mr. Phizo has 
said all these various things about 
India in Geneva and that the foreign 
papers have also given them publicity, 
may I know what we are doing to 
counteract these allegations in the 
foreign press? 

Shrimati Laksbmi Menon: I have 
already stated in the answer that we 
just ignore them. 

Shri Basamatari: What is the atti-
tude of the present set-up, the Interim 
Government of Nagaland, as regards 
Mr. Phizo? May I know whether 
they want him to come back to India 
and, if he comes back. whether he 
will be accepted as a leader of the 
present set-up, the Interim Govern-
ment? 

The Prime Minister and Minister 
of External Mairs (8hri Jawaharl.J 
Nehru) : The Interim Government 
obviously does not accept Mr. Phizo 
as a lea:ier or anything; they are 
opposed to him. As for Mr. Phizo's 
coming back, there is no chance of his 
coming back here. And if he comps 
back there is still a warrant out 
against him, 

Shri Hem Barna: Why IS it that 
Mr. Phizo, a refugee from Indian 
justice, is allowed to philandpr about 
in London? Why is he not brought 
down to this country to [acp trial, 
because there are certain criminal 
C3Ses pending against him? 

Shri Jawaharlal Nehru: That in-
volves extradition. At an earlier 
stage we considered this matter and 
we did not think it on the whole 
desirable to press for the extradition 
of Mr. Phizo. 

Shri N. B. Muniswamy: Will we not 
be creating an impression in other 
countries that these allegations na 
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true, in the absence of any refutation 
of these allegations? 

Shri Jawaharlal Nehru: The alle-
gations have been answered in 
London and elsewherE' at len!(th, and 
more than once. So our position' is 
quite cleaT. 

Shri Hem Bama: May I know 
whether it is a fact that Mr. Phizo 
proposes to go to New York to invoke 
the provisions of the U.N. and, if so, 
whether he has been aided actively in 
this respect by any fordgn agency? 

Shri Jawaharlal Nehru: I cannot 
say what agencies are helping him in 
this matter. It is possible that some 
people are. Some people in London 
itself helped him in the past, for him 
to become a British subject, for him 
to go from Geneva to London. It is 
possible that those parties may be 
still helping him. 

Plan Allocation for Industry in Orissa 

·224. Shri Chintamoni Panigrahi: 
Will the Minister of Plannillc be 
pleased to state: 

(a) whether the original planallo-
cation for the Third Five Year Plan 
in the field of industry for Orissa 
has been modified; 

(b) if so. what are the modifications; 

(c) what was the original plan al-
location for the Third Plan for Orissa 
under the head 'Industries'; 

(d) whether any additional amount 
has been provided for; 

(e) if so, what amount; and 

(f) if not, how these modillcations 
have been effected without increasing 
the amount as finally allocated in the 
Third Plan? 

The Deputy Minister of PIanniDg 
IIIId Labour and Employment (Shri 
L. N. Mishra): (a) Yes. Sir. 

(ib) Provision nas been made for 
the inclusion of a new scheme for 
the establishment of a Heavy Indus-

tries Corporation undel' Large and 
Medium Industriels. 

(c) The original plan allocation was 
Rs. 545 lakhs under the head' Indus-· 
tries' for the Third Plan for Orissa. 

(d) Yes, Sir. 
(e) Provsion of Rs. 50 lakhs has 

been recommen\:ied for a Heavy"' 
Industries Corporation in the 1962-63. 
Annual Plan. 

(f) Does not at"i~e. 

Shri Chintamoni Panigrahi: What is 
this Heavy Industries Corporation~. 
and what kind of industries are going. 
to be started undt!r the aegIs of this 
Corporation? 

Shri L. N. Mishra: They 'have ten-
tatively decided to set up a cement. 
factory, a spinning mill, structural. 
fabrication works and a salt factory. 
There is also a proposal. to set up a-
rolling mill and a calcium carbide-
plant. 

Shri Chintamoni Panigrahi: May l' 
know whether all these in:iustries. 
proposed to be takE'n up by the pro-· 
posed Corporation will be govern-
ment industries or there wiN b~ 

private participation in them? 

Shri L. N. Mishra: This Corpora-· 
tion will also assist the private sector· 
and will also set up some industri_ 
o'f its OWn also. 

Jute Prices 
+ 

{ 
Shri P. G. Sen: 

·22'7. Shrimatl ReD.u Chakravartt,-:: 
Shri Indrajit Gupta: 

Will the Minister of Co_ 
and Industry be' pleased to refer to. 
the reply given to Starred Question 
No. 39 on the 20th November, 1961' 
and state: 

(a) whether the Buffer-stock; 
Agency has started purooasing. Jute-
in view of its low market price; 

(b) if not, the reasons thereof; and! 
(c) the steps Government propose-

to take for holding up the prices or 
Jute as fixed by the Jute Commis-
sioner? 
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The MiDJsier of Commerce (Sbri 
Kanungo): (a) and (b). The Buffer 
Stock Association is expected to begin 
its purchase operations before the 
end of March, 1962. 

(c) Jute Commissionpr has not fixed 
any price for jute. The Buffer Stock 
Association's purchases are expected 
to assure a fair price to the jute 
grower. 

Shri P. G. Sen: Is it that when the 
growers won't have jute in thE'\r 
hands the 'buffer stock agency will 
operate? 

Sbri Kanungo: Yes the last years's 
crop is almost finished. But the buffer 
stock organisation will be usefUl in 
the future years also. 

Shrimati Renu Chakravar'tty: May 
I know if it has been brought to the 
notice of the Governmet that certain 
mills of the Indian jute Mills Associa-
tion are trying to sell their store~ 
stocks back in the market and tiler",-
by depress prices? 

Sbri Kanungo: Government have no 
information about this operation. 

8hrl Indrajit Gupta: May I know 
whether it is a fact that the buffer 
stock agency has been demading that 
the State Bank ot India should give 
a hundred per cent advance 0'1 pur-
chases to be made, and whether that 
is one of the main reasons for the 
delay in the commencement of the 
operations? 

Shri Kanungo: That point has been 
cleared. The State Bank of India has 
now agreed to provide hundred per 
cent credit. The delay was due to 
legal snags in registration. 

Shrimati Renu Chakravartty: In 
view of the fact that the Stat~ Bank 
has now agreed to advance finance D.D 
a hundred per cent basis, is it known 
to the Government that at the present 
moment jute does not stanid with the 
growers at all but is with the middle-
men; and, if so, may I know whether 
this buffer stock agency which is now 
entering into the market will oJll7 

benefit the middlemen and not the 
growers who have already lost their 
jute stocks? 

8hri Kanungo: As I said earlier, the 
buffer stock agency is not for the last 
crop only but for the future crops 
also. 

8hri IndraJit Gupta: A little while 
ago the hon. Minister stated that the 
buffer stock operations will com-
mence before the end ot March 1962-
that means within another four day. 
The next crop is still a long way off 
to come in. Then, is it on the past 
stock that it will I)perate? 

8hri KanQll&"o: The buffer stock 
agency cannot operate until prices sag 
down. 

Shrimati Renu Chakravartty: Is it 
a fact that prices in the interior 
markets are below Rs. 301 

8hri Kanungo: It has happened in 
the past months, particularly in 
February, that the prices have been 
a little lower in outstations, but there 
are various factors fOT it, the non-
availability of transport and various 
other factors also. 

Shrimati Renu Chakravartty: How 
is it that Government has kept its 
pledge that it will actually help to 
keep the prices at Rs. 3D? 

Shrt Kanungo: The idea is to 
maintain it at the Calcutta price. We 
cannot assure' prices everywhere, 
because it depends upon various 
factors. 

8hri Indrajit Gup'ta: Is the hon. 
Minister aware of the fact that, 
whereas the prices of Taw jute quoted 
in the Calcutta market, the prices of 
the Assam Bottom quality quoted, are 
given almost daily at Rs. 30 in all the 
newspapers, in actual practice the 
prices fall very often. from month 
to month, below Rs. 3D? And how is 
this figure given in the newspapers to 
mislead the people? 

Shrt Kanungo: I do not know what 
the sources of thE' newspapers are, 
but as I have mentionPd .... 
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Shri IDdrajit Gupta: It is the mar-
ket quotation. 

Shri Kan1UlgO: The newspapers 
get it, ,but Government has nothing 
to do with it. As I said, in February 
the prices did go down in several 
places to a small extent. Obviously, 
the Calcutta prices are quoted by the 
market reporters and I believe the 
different newspapers publish different 
versions of it. 

Shrima'ti Benu Chakravartty: It is 
confusing. 

Shri P. G. Sen: I come from Purnea, 
whiCh is a jute growing area. The 
market price there is R.!:. 18 to Rs. 20 
a maund only. Thought the 
Minister says that it varies from Rs. 
30, it "is much below the floor price. 

Shri Kan1UlgO: The price am 
mentioning is the Calcutta price. It 
has a differential of freight on that, 
and also quality. 

Shri Braj Raj Singh: Can there be 
a difference of Rs. 12 per maund? 

Mr. Speaker: We cannot go on dis-
cussing this matter. 

Shrimatl Benu Chakravartty: He 
says he does not know the market 
quotations, that the Government does 
not take note of them. The market 
quotation cannot be differently quoted 

by different papers. They are the 
same. 

Shri Kanunro: Not necessarily. 

Jute Goods 
.Z2II. Shri Indrajit Gupta: Will the 

Minister of Commerce and IDdustry 
be pleasej to state: 

(a) whether there has been a scar-
city of Jute goods in relation to over-
seas demand during the last 6 months; 

(b) the steps taken to step up 
production by the Indian Jute mills: 

(c) the monthly output of Hessian 
and Sacking from September, 1961 
to February, 1962; and 

(d) the average prices of raw jute 
during the same period? 

The Minister of Commerce (Shrl 
Kanungo): Ca> There was a shortage 
of ready jute good3 in Septemberl 
October 1961. Exports did not, how-
ever, suffer on this account. 

(b) With prospects of a bumper 
crop established-in August 1961, mIlls 
not only returned to 48 hours a 
week working, but also unspaled 5 
per cent looms with a view to increas-
ing jute goods production. Mills are 
now at liberty to work all their looms 
provided power ;_5 available and 
demaI1l:i justifies it. 

(c) and (d). A ~tatement is laid 
on the Table of the House. 

STATEMENT 

Production of 
Month 

Calcutta price Assam 
Bottom 

Hessian Sacking Highest Lowest 
(in Rs. per maund) 

September, 1961 
October, 1961 
November, 1961 
Deceber, 1961 
January, 1962 
February, 1962 

Shri IDdrajit Gupta: In the state-
ment it is again stated here that even 
the Calcutta prices cof raw jute fell 
in November, 1961 to Rs. 29.50, in 

(in '000' tons) 

30'0 
31"0 
35"9 
37'2 
38'6 
37'2 

35'7 36'00 34"0::> 
37"0 34'0) 32'0) 
46 -4 32-5) 29-50 
48 -8 31"00 3)'0::> 
46 '2 30'00 28'50 
41"9 30'50 28'50 

January, 1962 to Rs. 28.50 and in 
February, 1962 to Rs. 28.50" So, I 
would like to know how it is that the 
jute Commissioner who is posted at 
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Calcutta acquiesces in the statement 
made every day that the market 
prices are never below Rs. 30? 

Shri Kanungo: mentioned just 
now that it as been lower in several 
places and in Calcutta also. 

Shri IDcIrajit Gupta: May I know 
the steps taken to step up production 
by the mills? The hon. Minister has 
stated that they are being given per-
mission to unseal all the looms. Is 
the Minister aware of the fact that 
after unsealing the looms it. has been 
found that there is net enough yarn, 
that the mills are not producing 
enough yarn to supply the looms? 

Shri Kanungo: I am not aware of 
the fact yet, but then I '1m also aware 
that the demand has slackened. 

Shri Tyagi: The hon. Minister ~s 
confessed that there was shortage of 
jute goods in the months of Septem-
ber and October. I want to know the 
reasons which created this shortage. 

Shri Kanungo: The main reason 
was the high price of jute because 9f 
the shortage of the crop. 

Shri S. C. Samanta: May I know 
how many sealed looms were rf'open-
ed in September and October last 
when there was high c!emand for jute 
goods overseas? 

Shri Kanungo: There was not high 
demand, but then I have not go· the 
exact figure of the number of looms 
which are working. 

Shrimatl Renu Chakravartty: In 
view of the fact that there has bet>n 
enough confusion with regard to the 
production, the amount of raw jute 
produced and the prices, does the 
Government intend holding an enquiry 
into the entire question, the way in 
which the mills are producing, the 
question of raw jute prices etc.? 
otherwise, in the coming season 
there may be further confusion. 

Shri Kanungo: There was an 
exhaustive enquiry about two years 
back, if I am not mistaken. I do Dot 

remember the exact year. That gives 
all the lines of action which are 
necessary. 

Shri IDdrajit Gupta: Is it not a 
fact that the internal demand in India 
for jute . goods is steadily increasing, 
now accounting for about 40 per cent 
of the total production, and therefore 
the need to step up the total produc-
tion by metho:is which will be in the 
interests of the country and the 
industry should be looked into again 
by the Government? 

Shri Kanungo: -.am not sure about 
40 per cent, but it is increasing and 
we know about it. 

Shri S. C. Samanta: May I know 
whether only the finer jute goods 
were in short supply abroad or other 
qualities also during that season? 

Shri Kanungo: Large and profit-
able demand is for the hessian of a 
superior quality, and there we are 
facing keen competition. 

Shrimati Renu Chakravartty: Two 
years ago the questions was one of 
falling deman:i. The situation today 
is one of increasing demand both out-
side and within the country. In sucb 
a situation is it within the contemp-
lation of Government to hold another 
enquiry as to how to relate the mills 
production, the raw jute production 
and everything in this new context? 

Shri Kanungo: As I said, the valu-
able report which was produced two 
years back gives all the possible 
lines in which it can be handled. 

'Squatters' Colonies ia West Bencal 
*229. Shrimati Renu Chakravarfty: 

Will the Minister of Rehabilitation be 
pleased to state: 

(a) the number of 'squatters' colo-
nies accepted for regularisation In 
24 Parganas, West Bengal; 

(b) ho~ far they have progressed 
in the direction of development and 
regularisation of possession; 

(c) whether it is a fact that these 
thousands of refugee families have 
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received no help from Govenrment 
in the form of house building loans or 
rehabilitation loans; 

(d) whether on the other hand 
compensation is being sought to be 
levied on them; and 

(e) whether matters are going to 
be speeded up and what steps Gov-
ernment propose to take to regu-
larise these colonies? 

The Deputy MinJster of Rehabili-
tation (Shri P. S. Naskar): (a) 101. 

(b) 72 colonies have so far been 
regularised in fuR and 6 in part. 
Development work has been taken up 
in _ 27 colonies. 

(e) The schemes for squatters' 
colonies provide for rehabilitation 
assistance only in the form of acquisi-
tion of land squatted upon and the 
development of the colony after 
allotment of plots. 

(d) The cost of acquisition of land 
and development of the colony is 
treated as loan to the squatter family 
concerned. 

(e) All efforts are being made by 
the State Government to expedite the 
regularisation of these colonies. 

Shrima'ti Benu Chakravartty: Is it 
a fact that in not one single Squatters' 
colony in the 24 Parganas has the 
land been plotted and given to 
refugees, or have the title deeds been 
given to the plot-holders, and is it 
not a fact that not a single person 
yet knows the quantum of money he 
has to pay for possessing of that land? 

Shri p. S. Naskar: Acquisition of 
land would cost not exceelding 
Rs. 1875 per plot and also the 
development cost of the colony. 

Sbrimati Benu Chakravartty: My 
question is thoit there has not been 
one single family which has received 
title deeds or the actual plot of land 
which they are to keep, and yet we 
are told by the Minister that there 
are 72 colonies which have now been 
fully regularised and that develop-
ment work has een finished. 

Shri P. S. Naskar: I did not say 
development work had been finished. 

I said in the original answer that 
development work had been taken up 
in 27 colonies. 

Sbrima'ti Beno Chakravarity: You 
anltwer my question. How ~ 

-.families have been given title deeds, 
who know exactly the quantum of 
money they have to pay? 

The MinJster of Rehabilitation (Sbri 
Mebr Chand Khanna): May I answer 
this way? Regularisation is some-
thing different from development. 
Regularisation means whether a man 
is eligible or not, when his eligibility 
has been veri1i8ci by the State Gov-
ernment, that colony is developed 
according to a policy decision taken 
in consultation with the State Gov-
ernment some five Or six years ago. 
That is what is being done by the 
State Government, but if she wants 
any particular detail about a parti-
cular colony, I shall be glad to collect 
the information. The number of 
colonies is 147 and the number of 
families involved is anything betweea 
25,000 and 30,000 

Mr. Speaker: She wants to know 
whether any documents of title have 
been handed over to these people, and 
whether steps have been taken to 
make them know the price. 

Shri Mebr Chand Khanna: The 
expression used by the State Govern-
ment is arpan patra. I do not know 
muCh about it. I do not know Hindi, 
I am sorry to say. 

Shri Raghunath Sinch: That is • 
Sanskrit word. 

Sbri Mebr Chand Khanna: That is 
the word used, and have information 
that in a large number of cases or at 
least in many cases these arpan patraa 
have been given. 

Sbrimati Beno Chakravar'tty: May 
I know if the Government knows that 
these arpan patras have no legal 
documentary value at all, that they 
neither detail the amount which they 
have to pay, the title deed by which 
they hold it nor any other legal details 
which are necessary . for them to be 
recognised by a court of law? There-



.1:939 Oral Amwers CHAlTRA 6, 1884 (SAKA) Oral Answers 1940 

:tore, this arpan patra thas absolutely 
no legal value at all. 

Shri Mebr Chand KhamIa: These 
·lands have been squatted upon from 
. .a very long time. They belong to 
'various people in the State. What we 
.havebeen trying to do is to regularise 
the occupation of these unauthorised 
squatters, Before this regularisation 

. can be done by the State Govern-
.-ment, compellBation has to be paid 
..and the payment of compellBation or 
the assessment of compensation is a 
very long process. That has gone on. 

"But, if any particular information ia 
.~equired by the hon. Member about 
. any particular colony or about an)' 
;:particular person, I can, certainly, 
make an effort to collect it from the 

eState Government. 

Shri Tyagi: Have Government 
·.accepted it as their general policy to 
:regularise the squatter's possession of 
.lands wherever they be; and, if so, on 
'What conditions is this illegal posses·· 
'.Sion regularised? 

Shri Mehr Chand KhamIa: The 
.occupation is certainly illegal. It is 
very unfortunate; but it had to take 

.,place because when the displaced per-
sons came in lakhs, they went and 
squatted on these lands. Many of 
them were in a position to find gain-
_ful employment. So, what we have 
-done all these years is to rehabilitate 
them on the same sites on which they 
squatted on one condition only that 

-"the price of the land which has to be 
-paid is not excessive and does not go 
'beyond a certain ceiling. 

Shri Tyagi: Are there cases where 
squatting has been resorted to even 
in Delhi not by refugees but by non-
-refugees as well and that too is get-
ting recognised? 

Shrl Mehr CIumcl KhamIa: I am 
-·afraid the question should be put to 
the Works Minister. do not deal 
'With that. 

ShrimaLi Reno Chakravartty: In 
view of the fact that very few gov-
ernment colonies and tenement 
IIChemes haVe been set up for the 

--refugees of East Bengal and the 

majority of urban refugees have 
resettled themselves in those refugees 
colonies-in the squatters' colonies--
and in view of the fact that this 
decision to regularise them has been 
taken about 7 or 8 years ago, could 
we know whether Government con-
template quickly finalising the giving 
of docUmentary possession to the 
refugees as well as coming to a 
decision as to the amount which 
would be given to them as loans, 
before any decision is taken for 
closing down the J4lDIstl71 

Shri Mehr Chand KhamIa: The 
implications are rather very unfortu-
nate. What we did _in the western 
region was that we acquired lands; 
we developed them and we allotted 
them to the displaced persons. The 
position was quite the opposite in 
Bengal. The squatting took place and 
the Government was obliged to regu-
larise the squatting. It is very un-
fortunate. But, as far as the giving 
of money or acquisition is concerned, 
no discrimination has been made 
between the displaCed persOllB in the 
west and the displaced persons in the 
east. In both cases the money has 
been advanced by Government and It 
has been treated as a loan. 

Shrimatl ReDa Cbakravartty: No 
loans have been given to squatters' 
colonies. 

Shri Mebr Chand KhamIa: The cost 
of land and the cost of development 
will be treated as loan to the person 
who is a squatter; and he shall have 
to pay every penny of it. That has 
been the case even in the western 
region. 

Secondly, this process is going 011; 
and I can assure the hon. Member 
that the continuity of the scheme 
shall be maintained and there can be 
no question of any break. 

Mr. Speaker: Next question. 

Shri P. R. Patel: Question No. 231. 

Shri Yajnik: Sir, may I request that 
question No, 242 may also be taken 
up along with this because it relates 
to stocks of cotton. 
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Mr. Speaker: Are they similar; is 
the Minister prepared to answer them 
together? 

Shri Kanungo: They are only some-
what similar; but I can answer both 
IIIf them together. 

Mr. Speaker: Yes. 

Requisitioning Of cotton 

+ 
{

Shri P. R. Patel: 
°231. Shrimati Jayaben Shah: 

Shri Ou: 
Will the Minister of Commerce and 

Industry be pleased to state: 

(a) how many bales of cotton are 
requisitioned by the Textile Commis-
sioner State-wise; and 

(b) whether cotton co-operative 
societies and farmers have protested 
against the requisition order? 

The Minister of Commerce (Shri 
KanUllgO): (a) The imormation 
called for is being collected and will 
be lald: on the Table of the House. 

(b) Yes, Sir. 

Stocks of Cotton in Gujarat 

*242. Shri Yajnik: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether it is a fact that the 
Textile Commissioner of Bombay has 
been serving notices on cotton produc-
ers and ginning factories in Gujarat 
to freeze and requisition stocks of 
cotton in their possessioo; 

(b) whether it is a fact that great 
and serious discontent is growing 
among all concerned with the grow-
ing and ginning of cotton throughout 
Gujarat as a result of this step; 

(c) whether Government have given 
any instructions to the Textile Com-
missioner at Bombay to seize all the 
stocks of cotton with a view to supply 
the same to the Textile Ml1ls in 
Gujarat and elsewhere due to the 
shortfall in the cotton crop this year; 
and 

(d) whether in view of the general 
feelings aroused in the people a.nd the 
Government circles in Gujarat, Gov-
ernment will give instructions to the 
Textile Commissioner to withdraw 
all the freezing and requisitioning 
orders given so far and normalise the 
situation? 

The Minister Of Commerce (Shrl 
Kanungo): (a) to (d). A statement 
is laid on the Table of the House. 
[See Appendix II, annexure No. 17]. 

Shri P. R. Patel: I would like to· 
know whether because of the requisi-
tion order the prices have gone down· 
and the cultivators suffer. 

Shri Kanungo: No, Sir. 

Shri P. R. Patel: Is it a fact that 
the price that is paid to the cultiva-
tors is less by Rs. :.? 

Shri Kanungo: No, Sir; the ceiling: 
price for that cotton is fixed. 

Shri P. R. Patel: May I know 
whether the ceiling price that is paid' 
at the time of requisitioning is much 
less than the market price prevailing 
at the time? 

Shri Kanungo: We are trying to. 
hold the market at the ceiling price. 

Shri P. R. Patel: M:.y I know 
whether while the cotton is requisi-· 
tioned and given to the textile mill 
owner the prices of textile goods. 
have gone up high? 

Shri Kanungo: The prices of tex-
tiles have not gone high. 

Shri Yajnik: The ceiling price!t 
were fixed in 1952, about 10 years. 
ago, for cotton. As everything has· 
gone up in prices, has Government 
considered the necessity of re-asses-
aing the ceiling price for cotton, 
especially in view of the fact that 
the cotton crop has very much, 
deteriorated this time and the-
expenses have gone up very bigh? 
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8hri Kanungo: The floor and ceil-
mg prices of cotton are settled every 
year. Last year they were settled; 
the floor was increased and the ceil-
mg was held for various considera-
tions. The prices for the next year 
will be decided before the crop comes 
in; that is about May. 

8hri YajDik: May L know if the 
Chief Minister of Gujarat has held a 
conference with the Textile Commis-
sioner, at Bombay, and also with the 
representatives of the agriculturists 
and the ginning institutions and has 
come to certain conclusions about the 
stopping of freezing and attachment 
of cotton stocks? 

8hri Kanungo: I have no informa-
tion about it. 

8hri YajDik: It is rather strange; 
because the Chief Minister of the 
State has called a conference; and it 
is reported in the newspaPers that at 
the instance of the Chief Minister the 
attachment and freezing of Cotton 
stocks has been held up for the time 
being and committees of representa-
tives of interested parties have been 
formed at different places in order to 
advise the Textile Commissioner in 
the matter for future action. 

8hri Kanungo: There has been and 
constantly is an appraisal of the pro-
cedures of survey and quota settle-
ments in various regions. And, it is 
always done in consultation with the 
State Governments. This might be 
one of the same procedure. But then 
the power of requisitioning is there 
and will be continued because at pre-
sent the crop is short. 

8hri Hecla: The hon. Minister has 
just now stated that after requisi-
tioning, the price of cotton has not 
gone down. Does it mean that the 
ceiling price as prescribc.c:r by Gov-
ernment is the price that is quoted 
in the market? If the price whk:: 
was quoted in the market has not 
gone down, what was the purpose of 
the requisitioning order. 

Shri Kanungo: What I am saying 
is that by and large· the ceiling ~ 

have been held. Requisition is of 
only a very small quantity; out of a 
total of 43 lakh bales the req uisi-
tioning has been only of about 10,000 
bales. 

8hri Heda: That is a question. 

8hri Kanungo: In extreme cases it 
had to be done. But the objective of 
this whole control is to prevent the 
scramble of the mills to go into the 
market for a particular variety. In 
any case, by and large, the ceiling 
prices have been held. 

8hri YajDik: Is Government aware 
that this action of the Textile Com-
missioner in freezing and attaching 
the cotton stocks is going to have a 
very depressing influence on the . 
growth of cotton in Gujarat and that 
the cotton growers are being put to 
a loss of hundreds of thousands of 
rupees on account of the artificial 
depreciation in the price of cotton.. 
forced by government? 

8hri Kanungo: As I said the ceil-· 
ing and floor prices for next year are 
under consideration and are likely to 
be announced somewhere in May. 
But, it has got to be remembered also 
that if the prices of cotton go· up 
because of shortage of crop, then the 
necessary corollary is that the prices 
of textiles will go up also. We are 
trying to hold both. 

8hri P. R. Patel: In view of the 
promise that has been given to the 
agriculturists in the Third Five Year 
Plan that they will 'be given remune-
rative prices for agricultural pro-
ducts, including cotton, I want to· 
know whether Governmeni has con-
sidered the costing of cotton. 

8hri Kanungo: As I said earlier, 
every year, we consult the respective 
bodies, the consumers and the State 
Government, before settling the 
maximum and minimum prices. And, 
this year, we are gOIng to do that. 
Costing is also taken into considera-
tion and the Cotton Committee hag 
representatives of large growers. 



Oral Answ~~; U.ARCH 27, 1962 Oral Answer8 

Shri P. B. Patel: My question was 
. .about remunerative price. What data 
have the Government got to say that 

. the present ceiling is remunerative? 

Shri Kanungo: I cannot argue about 
it. In matters of price we go by the 
advice of the cotton committee which 

·ha!r representatives of growers and 
State Governments. 

Shri Thanu PIllai: What is the 
'floor price? What is the difference 
'between the cost of production and 
the floor price? 

Shri Kanungo: I have not got the 
exact figures. Last year we raised 

·the floor price by about a hundred 
,rupees. 

Coir Goods 

+ 
•••• {Shri VasudeVILD Nair: 
-. Shrl PwmooIIe: 

Will the Minister of C_ aDd 
'Industry be pleased to state: 

(a) how much coir goods had been 
'llurchased and consumed by the vari-
·'ous Ministries of the Government of 
India as per instructions by the Com-
merce and Industry MiIIlistry during 
1960-61 and 1961-62; and 

(b) what steps have been taken for 
popularizing coir goods inside the 

'country? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). A 
statement is laid on the Table of the 
House. 1::'1 

Statement 
(a) Purchases made by various 

. Ministries of the Government of India 
through the Board's Sales-depots 
.during the years 1960-61 and 1961-62 
(till February) are given below: 

1960-61-RS. 91,558. 

1961-62 (till Feb. '62) Rs. 94,005. 

(b) The Coir Board has taken 
various steps to popularise Coir goods 
in the country. These include inter 
alia establishment of Show-rooms and 
Sales depots in big cities like Bombay, 
Calcutta, Delhi, Madras, Bangalore 
etc; participation in exhibitions held 
in different parts of the country from 
time to time; advertisements in news-
papers and Journals; display of hoard-
ings in important cities; exhibition of 
cinema slides, etc. A documentary 
film on Coir is also under prepara-
tion. The Board has also appointed 
accredited dealers for popularising 
and selling Coir goods. 

Shrl Vasudevan Nair: May I know 
whether the various Ministries are 
instructed to purchase a certain 
percentage of coir goods and also 
whether they stick to that percent-
age, 

Shri Manubhai Shah: Yes, Sir. 
am glad to inform the House that all 
the Ministries are co-operatihg with 
us and increasingly larger purchases 
of coir goods are being made by the 
Ministries and the State Govern-
ments. 

Shri Punnoose: May I know whe-
ther the Defence Ministry also comes 
under the heading 'various Ministries' 
and if so what amount has been pur-
chased by that Ministry? 

Shri Manubhai Shah: Yes, Sir. As 
the House will realise, coir goods are 
not such a big item for each Ministry. 
When the requirements are there coir 
goods are given preference. 

Shri Vasudevan Nair: It is stated 
in the statement here that a lot of 
propaganda is being carried on by the 
Coir Board for internal consumption. 
What is tl!.e tnmd in internal 
consumption? 

Shri Manubhai Shah: As would be 
seen from the statement which I 
have placed before the House, it has 
greatly increased. Frolll Rs. 34,629 
some four years ago the present sale 
has gone up to Rs. 4:50 lakhs. 
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Shri S. C. Sammta: May I know 
'whether the quality of coir goods that 
is used internally is the same as is 
being exported? 

Shri Manubhai Shah: We are keen 
"to export as much of coir goods as 
"we can. It is only when the sub-
·.stitute fibres in the world develop we 
"may have to increase domestic con-
·.sumption. Within this limitation the 
'-Coir goods are of the same quality 
"for internal consumption as are being 
~xported. 

Shri PlUlDoose: May I know whe-
'ther coir mats are being used in the 
'barracks and in the military camps? 

Mr. Speaker: He may not know. 
:Next question. 

All India Bank Tribunal, Bombay 

+ r Shri Yajnik: 
*Z33. ~ 8hri Arjun Singh Bhadauria: 

L Shri J'agdish Awasthi: 

Will the Mimister of Labonr and 
~mployment be pleased to state: 

<a) whether Government have re-
ceived the report of the Presiding 

'Officer, All India Bank 'Tribunal, 
l3ombay; 

(b) by what time the report is likely 
'to be published; and 

(c) what are its main features? 

The Depnty Minister of Labour 
-(Shri Abid AD): (a) No. 

(b) and (c). Do not arise. 

Shri Yajnik: May I know if the 
"Government is aware that the bank 
employees are very seriously agitated 
. over the short fall in their incomes 
and on account of" the rise in the 
prices of all commodities? 

Shri Abid Ali: No, Sir. They are 
fully compensated according to the 
award at present in force and I do 
not know of any agitation in any part 
·of the country. 

Film Festival in Czechoslovakia 

*2M. Shri A. M. Tariq: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) whether India propose to parti-
cipate in the Film Festival, Karlovy-
vary in Czechoslovakia; 

(b) if so, whether Government of 
India intend to send a film delegation; 
and 

(cl if so, the composition thereof? 

The ParHamentary Secretary to the 
Minister of Information and Broad-
eastinA' (Shri A. C. J'oshi): (a) Yes, 
Sir. 

(b) and (c). The Rules of the film 
festival do not provide for any film 
delegation being sponsored by the 
Government. 
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Shri A. C. J'oshi: The correct posi .. 
tion in the present case is this. The 
festival management will invite a 
delega.tion consisting of three film 
artists, representatives of the castes 
in the feature film. The question of 
the festival management inviting a 
delegation will arise only after the 
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feature film has been filed. In the 
presen.t case the feature film has not 
yet been filed. So, the invitation will 

. be forthcoming later. 

Shri A. M. Tariq: Who is responsi-
ble for selecting these films? Is it 
the Ministry of Information and 
Broadcasting? What is the proce-
dure for selecting the films? 

Shri. A. C. Joshi: Government has 
in .the present case selected the film 
"Ganga Jumna" with the help of two 
persons: Shri Krishna Kripalani and 
Shri B. V. Warerkar, M.P. 

Shri Heda: With a view to getting 
a price for the film sent by our coun-
try it is necessary to create a back-
ground pUblicity. In the last festi-
vals where we participated we did 
not create any publicIty to get our 
films properly exhibited. Is there 
any programme to have some publi-
city for the films that would be sent 
now to Czechoslovakia? 

8brl A. C. Joshi: A statement is 
being made here on .the floor of this 
House that a certain film is being 
sent to that festival. This by itself 
is publicity. 

Shri Hecla: When the films are sent 
by participating countries, they exhi-
bit those films in .that country be-
fore they actually enter into the com-
petition so that there is a proper 
background and assessment about 
that film created in that country. Is 
there any programme to show this 
film in Czechoslovakia before it en-
ters the competition? 

Shri A. C. Joshi: I am sorry I can-
not give that information. 

Shri Vasudevan Nair: What steps 
are ,the Governmeint taking to see 
that films in the regional languages 
also get proper treatment while selec-
tions are made for international film 
festivals? 

Shri A. C. Joshi: Due consideration 
is given to them. 

Headquarters of Naca Rebels 

+ 
.235. r Sh~i Raghunath Singh: L Shrl Ram Kriahan Gupta: 

Will the Prime Minister be pleased 
to state whether it is a fact that Naga 
rebels have shifted their Headquarters 
to Burma? 

The Deputy Minister of External 
Albirs (Shrimati Lakshmi Menon): 
So far as we know, the Naga hostiles 
move about their headquarters con-
stantly. According to our informa-
tion, for some time, they were operat-
ing from bases in Burma. Subse-
quently, they were driven out fro~· 
there by Burmese forces. 
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Shri Hem Barna: May I know whe-
ther due to the emergence of a mili-
tary regime in Burma ,the Naga 
hostiles are getting better opportuni-
ties to function from that terriory? 
If so, what steps are being taken to 
safeguard against ,this? 

The Prime MiDiBter and MJnIster 
of External A1lairs (8hri .Jawabarlal 
Nehru): I do not think they are get-
ting greater opportunities. There Is 
no reason why a change in regime In 



.19;1· Oral Answers CHAITRA 6, 1884 (SAKA) Oral Answers 1952 

. Burma should give them greater 
opportunities. Anyhow, we have not 
heard anything about that. 

Shri Hem Barua: May I know the 
source through which it was located 
that the Naga hostiles had their head-

. quarters for some time in Burmese 
territory? Was it through our agency or 
·was it some hearsay? 

Shri Jawaharlal Nehru: No, it is not 
hearsay. OUr border officials met 

. sometimes the Burmese border 
officials. They discuss the situation. 
Each supplements the other's infor-
.mation. 

Shri Hem Barua: May I know whe-
·ther our Government got this bit of 
information about the Nag:! hostiles 
functioning from the Burmese terri-
tory prior to Mr. Gavin Young's visit 
to the Burmese territory where our 
airmen were temporarily located, or 
after that? 

Shri Jawaharlal Nehru: I do not 
remember when Mr. Gavin Young 
went there and said something about 
them, but I .think our information 
was before Mr. Gavin Young went 
there. 

Shri Hem Barua: May I know whe-
ther the Naga hostiles who have been 
operating from Burmese territory 
have succeeded in collecting the arms 
and ammunition locally there, and 

'whether the Government have any 
information about that? 

Mr. Speaker: Gathered from Burma? 

Shri Hem Baroa. Yes. 

Shri Jawaharlal N,hru: W" have lIO 
. information about that. 

European Common Mark.et 

+ 
.240 r Shri Indrajit Gupta: . L Shri Morarka: 
Will the Minister of Commerce and 

: Industry be pleased to state the pro-
gress made in securing safeguards for 

.Indian exports consequent upon Bri-
tain's negotiations for entry into the 
.European Common Market? 

The Minister of Commerce (Shri 
Kanungo): The question is under 
negotiatiOn between the United King-
dom and the European Emonomic 
Community. The negotiations being 
confidential no statement can be madl;! 
at this stage about thir progress . 

Shri Indrajit Gupta: May I know 
whether it is a fact-it is widely re-
ported in the press-that the Gov-
ernment of the United Kingdom has 
made it clear that the pre-condition 
for joining the ECM is that there 
should be a common, external tariff 
operating in the case of countries 
which are not members of the ECM 
and, if that is so, does it not automa-
tically 'mean that India's existing 
rights in the British market would 
be very seriously affected? 

Shri Kanungo: The latest position 
is this. All that We can judge is the 
statement ·by Mr. Heath on 10th Octo-
ber, 1961, wherein he has stated that 
while carrying on negotiations they 
will bear in mind the established in-
terests of the commonwealth count-
tries in the United Kingdom market. 

Shri Indrajit Gupta: May I know 
whether it is a fact that in the case 
of commonwealth countries which 
may be exporting the same commodity 
to the British market, the present 
equality of treatment given in respect 
of all those countries will be res-
pected? 

Shri Kanungo: We do not know 
yet the first thing-namely, under 
what conditions the United Kingdom 
would join the commOn market. It 
is quite conceivable that the whole 
range of tariff of the EX::M will apply 
to all countries and the United King-
dam also. I think it is conceivable 
But we do not know anything about 
it, because negotiations are still con-
tinuing, and the newspapers report 
that it will take a few months more 
to come to a stage where it can be 
considered specifically 



1953 Oral Ans1DI!1'S MARCH 27, 1962 Oral Answer. 

The Prime Minister and MiDister of 
External Affairs (Sbri Jawaharlal 
Nehru) : It is not entirely in the 
hands of the United Kingdom. They 
themselves are dealing with the Euro-
pean common market people who lay 
down their own conditions. The 
United Kingdom Government may re-
fuse to accept those oonditions and 
not join the markel If they join it, 
it will be a matter of compromise 
between what the other people say 
and what they say. 

Shri Hem Barna: May I know 
whether Govermnent are aware of 
the fact that the IS-nation council of 
Europe has recently published a 
studied rOPort in which it has been 
suggested that these commonwealth 
countries must be associated with an 
enlarged cormnon market or allow 
free entry of goods to Britain as re-
gulated by special protocol and, if so, 
may I know whether Government 
have assessed the reactions of Britain 
towards these proposals? 

Shri KanUDgO: I do not know what 
the statement is, to which the hon. 
Member is referring. The Rome 
treaty is the basic document on whicb 
we have to assess the actions of the 
ECM. 

Sbri Hem Barna: May I submit . . . 

Ur. Speaker: The question has 
been asked whether our country will 
be an associate member and so on, 
and that has been answered. 

Shri Hem Barua: My question is 
difterent. 

Mr. Speaker: I will come to him. 
Shri Tyagi. 

Sbri Tyagi.: Have the Government 
of the United KingdO'm shown any 
1Dcllnatlcm to consult 'Or take into 
confidence all the other common-
wealth count~ies who are not mem-
bers 'Of this NATO pact? 

Shri Jawaharlal Nehru: Of course 
there have been repeated references 
and consultations, etc., but all these 
consuiltatiolllS ultimately amount to 

this: the United Kingdom Govern--
ment say that they will try their ut--
most to safeguard the interests of the-
com:nonwealth countries, but to what_ 
extent they may be able to do so, it_ 
rema':lS to be seen. 

Shti ;lem Barna: My information. 
is this_ 1 t was reported in the news-
papers the day Defore yesterday that. 
the 16-nation council of Europe studi-
ed this problem and they have sub--
mitted a report. In that report, they-
have made some specific suggestions: 
one is, the ,,-,soc'ation of the com-
monwealth cQuntries with an enlarg--
ed commonweg-t:,; the second is, con-
tinued free entry of'exports into Bri-
tain as regula ted by a special proto-
col; and the third i3, a settlement on. 
a product-by-product basis. These· 
are the suggestions made by the-
oouncil in the report. I just want to· 
know whether that has been studied 
by us and whether the r actions of 
Britain to these recommendations are-
being a~certained by our Govern-
ment. 

Shri Kanungo: The European com-
mon market consists of six countries· 
only. 

Shri Hem Barua: I know it; am r 
a fool? 

Shri Jawaharlal Nehru: The hon .. 
Member is exaggerating this. 

Shri Hem Barna: I put a specific' 
question and wanted to know the ans-
wer. I know there are six members .. 
I cannot understand why the hon. 
Minister should say it. This shows, 
that the Government have not known. 
the most recent facts. 

Mr. Speaker: All that the hon.. 
Member wants to know is whether it 
has come t'O the notice of the Govern-· 
ment that a IS-nation council made· 
certaih recommendations. There are 
six nations concerned in this matter. 
I do not know which the other ten. 
nations are which are parties to this. 

Shri Hem Barna: It is a 16-nation. 
European Council. 

Mr. Speaker: Very well; is the-
Government aware of it? 
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Shri Kanango: am not aware of 
any meeting of the 16-nation council 
of Europe. 

Shri Hem Baraa: I would refer the 
hon. Minister to the news item in the 
Statesma.n of the day before yester-
day. 

Shrimati Rena Chakravartty: We 
have one of our topmost officials, 8hri 
K. B. Lal, who is there to find ow. 
what is happening in the ECM. CouM 
we know whether our Government 
has -been informed as to the tenns on 
which the negotiations are continu-
ing regarding the entry into Great 
Britain, without tariff restrictions, of 
our export goods versus the ECM's 
counter..proposals on it? Do the 
Government have any information on 
that? 

Shri Jawaharlal Nehru: We are 
getting reports from Mr. Lal who is 
our representative there at Brussels 
for this particular purpose. He is 
sending information. But the situa-
tion is a flUid one .It is nothing de-
finite. He reports that such a thine 
is being discussed and pressure is be-
ing brought to bear for this and it is 
being resisted and SO on. 80, it is a 
fluid condition. It is difficult to say 
definitely what is likely to happen. 

Shri Hem Barua: May I know whe-
ther the Government of the United 
Kingdom is unwilling to join the com-
mOn market until and unless the con-
cessions are extended to all the com-
monwealth countries as desired? 

Shri Jawaharlal Nehru: cannot 
answer on behalf of the United 
Kingdom. They have said that they 
will join the common market safe-
guarding the position of the common-
wealth countries. But it must be rea-
lised that they are thinking of join-
ing the common market because of 
considerable pressure on them~cono
mic pressures political pressures and 
the rest. Again, in the end, they 
will balance these pressures and de-
cide whiCh way to go. 

Shrimati Rena Chakravartty: Ques-
tion No. 236 is an important questio.n. 

Mr. Speaker: Question No. 236 is. 
about Utkal Machinery Limited. It _ 
may be answered. 

Utkal Machinery Limited 

·236. Shri Soaehim Alva: Will the 
Minister of Commerce and Indastry-
be pleased to state: 

(a) whether it is a fact that the 
Utkal Machinery Limited sponsored. 
by Larsen and Toubro Limited with a 
4 crore equity capital is being estab-
lished in India; 

(b) if so, whether the majority of -
shares in the equity capital of the -
Company will be held by foreigners;_ 
and 

(c) for what reasons Government_ 
have permitted foreign firms to hold a 
majority of equity shares in India? 

The Minister Of Industry (Shrl 
Manabhai Shah): (a) to (c). A_ 
statement is laid on the Table of the 
House. 

Statement 
The authorised and issued capitaL 

of Mis Utkal Machinery Ltd., is Rs.. 
2.50 crores and Rs. 1.80 crores respec-
tively. 75 per cent of the issued capi--
tal being held by foreign firms. Majo-
rity foreign shareholding in this com-
pany was allowed -by Government-
On the following considerations:-

(il The company's scheme was a 
composite and comprehensive' 
one to manufacture various 
types of industrial machinery-
in respect of whiCh there is-
considerable scoPe in this; 
country for creation of fresh: 
capacity; 

(ii) The diversity and intricacoy' 
of the heavy machinery to be 
manufactured, each of which-
is a tailor made job where' 
much designing work war 
involved; and, 

~,. (iii) The foreign exchange reo. 
quired for the import ot' 
capital equipment being ca.· 
vered ~ the share ca.pital 
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Raja Mahendra Pratap: have an 
important submission to make. I 
submit that thos~ who are defe:lte4 
may be given 10 minutes each so that 
they may give a message for the 
future Parliament. This may be the 
convention for both Houses and a 
convention for all the Parliaments 
in the world, that defeated candidates 
are given time to give their will to 

. the future. 

Shri Indrajit Gupta: In the state-
ment referred to by the Minister, it 
is stafed that it is propo3ed to manu-
facture certain intricate types of mac-
hinery in this company fOr which 
they have put forward a comprehen-

'sive scheme.. May I know what speci-
fically are these types of machinery 
and whether they do not fall within 
the scope of the schedule which was 
originally laid down as being reserv-

. ed for 'major participation at least by 
the public sector? 

Shri Manubhai Shah: No, Sir; I 
can assure the hon. Member that bar-
ring same marginal items---I can give 
the names of the plants: crushing 
and screening plant, equipment for 
coke-oven and by-product recovery 
plant, equipment for chemical plants, 
cement-making machinery, equipment 
for some of the parts of fertiliser 
plants and synthetic gas, ·plant for 
distillation of oil, tar, benzol, equip-
ment for 'Petro-chemicals, etc., most 
of the products are such that they will 
be ancillary and utilised in -several 
ether projects of large dimensions 
machinery building plants. 

Shri Indrajit Gupta: What is the 
: specific character of this venture 
which has justified the holding of 
over 80 per cent of the equity capital 
by foreign firms? 

S1ni Manubhai Shah: 75 per cent 
is being held by three big Gennan 
companies, each one specialising in a 
particular technololO', joining hands 
together, and without the one or the 

'other, the entire building of the equip-
'ment would not haVe been complete. 
'This is such a major type of machine-
. 'building unit that in the best inter-

ests of the country and due to the ad-
vanced technology which the German 
firms possess, we have permitted 75 
per cent. 

Shrlmati Renu Chakravartty: Nor-
mally ·when such equity capital is 
permitted to be obtained by foreigners, 
there is a clause in the agreement 
whereby Government can become 
major sharers of the capital. May I 
know what exactly are the terms and 
conditions of this agreement with re-
gard to major participation? 

Shri Manabhai Shah: As the House 
is aware, Government has a mide and 
massive programms of building mac-
hines in the public sector. The stipu-
lation ie that this 75 per cent will be 
gradually off-loaded and larger and 
larger private Indian participation 
will be permitted when the royalty 
which is now fixed at about 31 per 
cent will be increased in case their 
percentage of holding goes down. 

Shri Indrajit Gupta: What are the 
names of the directors of this con-
cern? 

Shri Manubhai S:uah: They are the 
same as some of the directors of 
Messrs. Larsen and Toubro. 

WRITTEN ANSWERS TO Q!J~S

TlONS 

Shipyards in Goa 

·223, Shri D. C. Sharma: Will the 
Prime Minister be pleasd to state: 

(a) whether it is a fact that over 
500 employees of the Estateiros Nav-
ais de Goa (the naval shipyard) at 
Vasco da Gama have sent a memoran-
dum to the Chief Civil Administrator 
of Goa urging him for an early resum-
ption of work at the shipyard and the 
payment of their salaries for Decem-
ber, 1961 and January, 1962; and 

(b) if so, the action taken in this 
regard? 

The Deputy Miaister or 
Mairs (Shrlmati Lakshmi 
(a) Yes, Sir. 

Edemal 
Menoo): 
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Ib) It has ~n decidej that the 
eperation of the shipyard should be 
resumed as early as possible. The 
M.a.>llgaon Dock Company, which is 
a Government undertaking, is ac-
cordingly being asked to run the 
lIhipyard. Meanwhile, the Goa Ad-
ministration have appointed a Custo-
dian for the shipyard and the em-
ployees have been paid their wages for 
December, 1961 and January, 1962. 
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2041 (Ai) LSD-2 

Dec. ..... ., Ceilinr Pricee Oil CottGa 

-III. III .. Morarka: Will the Millis-
ter ~ C_erce and IDdust~1 be 
pleased to .tate: 

(a) whether Government are consi-
derine to decontrol ceiling prices o. 
cotton; _4 

(b) if .0, what decision has bee. 
taken ill the matter? 

The lIIialster of Commerce (Shri 
KanullCe): (a) No, Sir. There is no 
.uch ~ under the consideratioa 
of the Government. 

(b) Doe. not arise. 

Textile Agreemeat 

-ZH. Shri P. C. Borooah: Will the 
Minister of Commerce &lid Induab7 
be pleased to state: 

(a) 1thether a five year interna-
tional cotton textile agreement hu 
been recently concluded at Geneva; 

(b) it 10, whether India is a party 
to the agreement; 

(c) what are the salient feature. of 
the Textile agreement; and 

(d) how far export of Indian tex-
tiles is likely to be increased by the 
enforcement of this agreement! 

The MInister of Commerce (Slui 
Kan~O): (a) Yes, Sir. 

(b) Not yet-the question of accept.. 
ance by India is under consideratio .. 

(e) A statement is laid on the Tabl. 
of the House. [See Appendix II, 
annexure No. 18]. 

(d) This depends on acceptance of 
the arrangement by the principal tm-
porting countries and on the quota 
to be fixed .by countries at present ap-
plying import restrictions. The quo1a 
for each exporting country will be 
settled through separate bilateral ne-
gotiations. 
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N __ r Power Plant Sltell 

eZ37. Shrl D. C. Sbarma: Will the 
PrIme MInJster be pleased to refer 
110 the reply given to Unstarred Ques-
tion No. 1425-L on the 6th December, 
11161 and state: 

(a) whether the report of the Ex-
pert Committee appointed to select 
_tes for the nuclear power plant in 
north India has submitted its report 
110 the Department of Atomic EllereY; 

(b) whether it has been conaidered; 
and 

(C) if 10, the reault thereof? 

The Deput,' MJaister of Extemal 
Affairs (SbrlmaU Labbml MeBOB): 
(a) Yea. 

(b) and (e). The report is under 
eonsideration and a decision in the 
matter will be taken shortly. 

~ ri~ " ~, ~ ""' 
.mn;n 

*111C;. 1ft ~ m: It1ir 
~ ft1IT ~ W ~~ ~, 
ttftt it;~~~~ c;c;o it; 
~it;~it~ifflR~tmrn 
f.f; ~ m it ~ if;FT;;r !fiT 
~~~'tft;ft~ 

~ 1t'r tTl tiT, m qif ~ IfIlr 

JI1Ifo i"l t ? 

~ .m (.n ~ ~). : 
~ 'Pl~it;~~~q;1f 
~ ~ 'I>( ~ t, f~T RITu ~ 
~1I1\'~flr.rrtl 

Bxpori .f MaBpB_ to U.S.A. 

e239. Sml Morarka: Will the MiniII-
tel" of Commerce and IndllStrJ be 
pleued to .tate: 

(a) whether the exports of our 
lIlIUlg8II1e11e to U.S.A. have received a 
.at-back due to U.S.A. seeking itl! 
requirement. from South AmeriCII; 
lind 

". 

(b) if so, what action Government 
propOl8 to take to avert this situation? 

The Minister of Commerce (Shrl 
KanUDgo): (a) Yes, Sir. 

(ob) A statement inddcating the me&-
ures taken to step-u.p export of 1JIIIDg-
anese are is placed on -the Table of 
the House. [See Appendix II, an-
nexure No. 1~]. 

SlUIlpio SarYO,. If,. Indian Tea Boartl 

·zu. Sbrl P. C. Borooah: Will the 
Minister ot Commerce and lBdustr,. 
be pleased to &tate: 

(a) whether it is a fact that the 
Indian Tea Board has of late conduct-
ed a sample survey in Lonavala to 
determine the per capita consumptioa. 
of tea with particular reference to 
the socia-economic condition among a 
number of families ~lected at 
random; 

(b) if so, when the survey was com-
pleted; and 

(c) with what results? 

'l'be MinIster of commerce (SJarl 
l[ammgo): (a) The survey in Lonavala 
undertaken by the Board is still in 
progress. 

(·b) and (e). Do not arise. 

Iil.C.A.F.B. MeetiD&' at Baqkok 

em. Shri P. C. a.-h: Will the 
Miinister of Commeree and 1Ild1llltr,. 
be pleased to state: 

(a) whether It Ia a fact that a meet-
ing of trade experta of ECAFE coun-
trie. was held at Bangkok in January-
February, 1962; 

(b) if 10, whether it dilcuseed the 
subject of international commercial 
arbitration; and 

(e) with what result! 
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The IIiDiIIter eI. Comm_ (Shit 
KanUDl'o): (a) .to (e). The first session 
of the Working P,arty otExperts on 
Commercial Arbitration was convened 
"" the ECAFE in Bangkok from 11th 
to 17th January, 1962. It reviewed the 
present position: regarding Commercial 
Arbitration in the various ECAFK 
countries and made a number of re-
eommendations on settlement of com-
mercial disputes through arbitration 
and conciliation. Copy of the Report 
of the Working Party (ECAFE Dec. 
No. EICN.IIITradelL. 51) is available 
in the Parliament Library. 

Small Scale Industries 

-:uc. Shri D. C. Sharma: Will the 
Kinister at. Commerce IlIId 1Ddas&1T 
·be pleased to state: 

(a) whether a sUiliestion for set-
Ung up an EKport Promotion Or.ani-
lIIltion tor lIlIlall scale industries has 
been received by Government ;from 
the Federation of Aalociationa ot 
SmaIl Industries of India; 

(b) whether it has been eonsidenMi; 
and 

(c) if so, the result thereot? 

The MlDiBter of IDdllBUT (Shri 
llanubbai Shah): (a) Yes, Sir. 

(b) and (e). The suggestion is being 
oonsidered. In the meanwhile, the 
State Trading C:>l'poration have in-
treduced a scheme for 'Export Aid for 
SmaIl Industries' which would inter 
alia cover the suggestions of the Fed-
eration. The essential features of the 
lICheme are to foster direct business re-
lationship betJween Indian manu!ac-
turers and foreign impQrters. Speci-
fically the S.T.C. will provide aid in 
presentation, credit facilities, sampling, 
documentation, shipping etc. 

'l'i\! ~'Y i finf ~~ "'" ~ 
"';1' 

* ~'(,: m ~ QjOf : ;m T ... " 
"'" ~m.-;: ,i,,!"'; ll1: ..m- ;iF I'n If>~ 
fit;: 

(IJ;) f~ ~ ~ ;ft;ro itr ~ 
\if) U\iPm: m ~ iR ~ ~ q 
lIIti ~ ~ t m qif ~ Ip!f II'tIftr 
;iFt;m 

(v) ~ ~ ~ 'I' SIlm'-
~ iI'OfR itr ~~ ~ Ip!f ~ I¢T 
iIIT ~ t? 

-r'f ~ (-it tnfQ ....,.) : 
(IJ;) ~~~, UH ~ ~<; 'Ii'«U, 
H"~ ~;ir ~ 

ifTtI' ~ ~~ .. 
~~~. ,,~ 

=I <;-,- ~ t " , ;f.T >m'!: 
u~if~;mr ~t 

(I!J) "'to! rnTfuil" I¢T ~ 
~~m;1immit;~~ 
sr.m: f.t;In Il1lT m ~ m ~ mRr 
arrt't ItlT tTt I ~ ~ ~m t r.; 
Wf~~~~~1!fRf 

~;iF~~i I 

{ Slari .DlVa: 
-:Mi. SJarI Bl1III..U lIiJduoa: 

Will the Mini8ter of C._ ... 
bIIwtry be pl.llled to date: 

(a) whether ~e export or cotto. 
tuti1ea IIII1d jute .oodI have decreased 
oluri~ the year 11181; and 

(b) if so, the reUOD8 for the same 
and, the action contemplateol to aneat 
this fall? 

The MiDJster 01 Commeree (SJarI 
1taIumco): (a) and (b). A 
statement is laid on the Table of the 
House. [See Appendix U, annexure 
No. 20]. 
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C-eNIaI .... ,. ia IftIl 

33.. Shrl BaJraJ Madhok: Will the 
Jlmister ot Commen:e an. IDdutrJ 
be pleued to state: 

(a) whether it i. a tact that t.heI"e 
exists a Contact Executive in the com-
mercial side ot Indian Emwsy in 
Iraq; 

(b) if so, 'the namea of the other 
countries where such facilitie. are 
existing; 

(c) whether it is also a fact that 
tnlch facilities can improve exportll; 
and 

(d) if so, whether Government pro-
pose to introduCe lIimilar Execu.ves 
in other Commercial otftces of our 
11mbassies? 

The Deppty MbaIster of COIIlDlel"aB 
aDd Industry (Shrl Satlsh CJwulra): 
(a) There is no post, of Contact Ex-
ecutive in the Commercial WiDe ot 
our Embassy in Iraq or elsewhere. 

(b) to (d). Do not arise. 

Action arainBt olllelal& of the Mi •• try 
of RehabilitatiOll 

337. Shrl P. G. Deb: Will the Minis-
ter of Rehabilitation be pleased to 
Nte: 

(a) whether it is a tact that action 
has been taken &iainst corrupt and 
inefficient Oftl.Ciall of the Mi:nmry 
from 19515 to 1961; 

(b) it so, the details of the same; 

( c) how many cases of mlS.,lIg 
mtement of account have -been I"e-
ported; and 

(d) how many clerks :were Civetl 
warnings? 

'l1le lIIbaIster .r RehabiUlation (SUi 
Hehr ChaDd Ithamla): (a) Yes, where 
called tor. 

(b) Action was taken against 1M 
corrupt and 44 ineftlcient oftlcialll. 
The tollowinlr purilabrnentl were 

awarded acoordiI1l to the nature at. 
each cue:-

I, WBrIliIlI. 
2. een.ure. 
3. StappaJre of incrementa. 
4. Postponement of incrementa. 
5. Adverse entriell in CharacMr 

Rolls. 
6. Reversion to lower post. 
7. Teramination of .. rviee. 
8. DisrniEa.l. 

(c) 140. 

(d) 215. 

AteMBic lI_erals 

338. Shri P. G. Deb: Will the Pr .. 
MinIster be pleased to state: 

(a) whether rare Atomic minerals 
have been discovered in Kolihan in 
Khetri copper ,areas in Rajasthan; .. d 

(b) it so, the details thereof? 

The Prime MiDister and. Minister ., 
External Affairs (Shrl Jawaharlal 
Nehnl): (a) and (b). Preliminary in-
vestigations have revealed the pre-
sence of uranium in Kolihan village _ 
Khetri copper area in Rajasthan. The 
potentiality ot the area tor uranium 
can -be assessed only after completioa 
of the detailed investigations whick 
are in progress. 

Inc1iIm IIlch OommIDioDer Ia 
TllDpDJika 

In r 8IIrI P. G. Deb: 
.\ SUI P. C. aer-Ja: 

Will the Prlme Mbllster be ple .... 
to Irtate: 

(a) whether it ia a fact that the 
Indian High Cornnn.sioner dellignaw 
to Tanganyika cOuld not pre8ent hi8 
credentials in time; and 

(b) it 80, the action .ken i. the 
ma~r? 
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'!'he Prime IliDis&er aDd IIlnlster .t 
bteima Affairs (Shrl Jawabarlal 
Nebra): (a) Yell. 

(b) There ball been no delay orr 
aegligence on the part of the Govern-
ment of India. The question of tak-
ing any action, therefore, doe. not 
arise. 

SeDler St.d Cauu:iJ8 

340. Shri P. C. Borooa.lI. Will the 
Prime MinIster be pleased to -state: 

(a) the number of recommendations 
made by the Senior Staff Councu. of 
the departments under his MinUtry 
aince the constitution of these coun-
-ciliI, year-wise; 

(b) how many of them have been 
implemented; 

(e) how many of the recommenda-
tiona have been held in abeyance for 
more than one year; and 

(d) how many have·been rejected 
by the department. and on what 
grounds? 

The Prime MblWer aDd MIDIster of 
EDema! AftaIrs (shn JawabarJal 
Nehru): (a) to (d). A statement is 
laid on the table of the House. [See 
Appendix n, IIJlI1eXII1"e No. 21]. 

SeDlOl' Staff CouncDs 

30. Shri p. C. Borooah: Will the 
Minister of Commeree and IDdastry 
be pleased to state: 

(.) the number of recommendations 
made by the Senior Staff Councils of 
the departments under his Ministry 
since the constitution of these coun-
cils, year-wise; 

(b) how many of them have been 
implemented; 

(c) how many of the recommenda-
tiona have 'been held in abeyance for 
more than one year; and 

(d) how many liave been rejected 
by the departments and on what 
grounds? 

The MiDI8ler ef Commeree (Shri 
Kan1lD&"O): (a) to. (d). The material is 
being collected from the various ofBc:es 
under the admin:istrative control of 
this Ministry and will be laid on the 
Table of the House in due course. 

SeJder s.- C8IUICUlI 

30. Shri p. C. ~: Will the 
:Minister of lDformatlon aDd Broa4-
eastiDc be pleased to state: 

(a) the number of recommendationa 
made by the Seniorr Staff Councils of 
the departmente under his Ministry 
since the constitutiOn of these coun-
cils, year-wise; . 

(b) how many of them have been 
implemented; 

(c) how many of the recommenda-
tiona have been held in abeyance for 
more than one year; and 

(d) hmr many have been rejected 
by the department. and on what 
~ds? . 

The MIDfster 01 IDformatioa aDd 
BroadeastIua' (Ik. B. V. Keskar): (a> 

Year 
1958 
1957. 
1958. 
1959. 
1960. 
1961. 
1962 (todate). 

(-b) 637. 

(c) 189. 

TOTAL 

No. 
7 
II 

300 
289 
270 
243 

2 

1,096 

(d) 109 ~dations were re-
jected on one or JIlI)re of the follow-
ing grounds:-

(1) Administrative di1JI.cu1.tieI, 
(2) Shortage 01 accommodation. 
(3) Economy in expenditure. 
(4) Foreign exchange diftlcW~. 

etc. 
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.... Staff CoaJIoiI8 
MI. ShrI P. C. Borooah: Will the 

Minister or Labour ud BmplOJlll&t 
be pleased to state: 

(a) the number of recommendationa 
made by the Senior Sta1! Councila ~ 
the depar1menta under hill MiniiltIT 
iIInc:e the cDnStitution of these coun-
ell., year-wise; 

(b) how many of them have be_ 
Implemented; 

(e) how many of the recomm!!nda-
lions have been held in abeyance fOl" 
IIIOre than one year; and 

Cd) how many have bee. rejectlMi 
by the departments and en what 
lJ'Ounds? 

The Deputy MIDi8ter of La ..... 
(Shri AbW. All): (a) to (d). The 
'Senior Stal! Council in the Miru.try 
..... set up in 1954. The required m-
formation is not readily available. 
The time and labour involved: in col-
lecting the same will not be comme.-
~te with the object to be achieTed. 

IieDior Staff COlI_III 

1M. Shri p. C. Borooah: Will 1II.e 
"¥inister of PIaDDJDg be pleased te 
-.tate: 

(a) the number of recommendatiOftll 
"made by the Senior Stal! Councila ~ 
the departments under his Minim? 
.mce the coostitution of these eoua-
efts, year-wise; 

(b) how many of them have beeR 
implemented; 

(e) how many of the recommenda-
tions bave been held in abeyance for 
more than one year; and 

(d) how many have been rejectad 
by the "departments and on what 
11"OW1da? 

'I'IIe"1DDJster of LaboUr IUlCl Em)Iley-
_t Uul PIumIIIc (Shri GakarIIaI 
NUIda): (a) • in 11166. 

10 in 11157. 
11 in 111511. 
33 in 111511. 
II in 1960; lind. 
none in 1116l. 
Total. 57. 

(b) 46. 

(c) 2. 

• 

(d) II; partieularll at the recom-
mendations and the grounds on which 
1hey were rejected are given in the 
enclosed statement. [See Appendix 
II, aIUleJrure No. 22]. 

leaior Staff CoancU8 

145. Shri P. C. BorooaJi.: Will the 
Minister of Rehabilltatlollbe pleued 
to .nate: 

(a) the number of recommendatiOllll 
made by the Senior Stal! Councils at 
the departments under his Ministry 
Mince the constitution ot these coun-
Cilll, year-wise; 

(b) how many of them have been 
implemented; 

(e) how man,. at the recommenda-
tiona have been held in abeyance :tor 
aore than one year; and 

(d) how many haTe been rejected 
b7 the departmentll and on what 
grounds? 

'J.'he MinIIIter of BehabUitatloa 
(Slui Mebr CIwuI 1Dwma): (a) 

Year. No. of reoommendatioDa. 
11154. 11 
lOllS. I 
11156. 
11157. 
11158. 
111511. 
11160. 
11161. 

-{b) 157. 
(C) 1. 

1 
11 
58 
liZ 
T 

11 

-(d) 14, u they were ROt admlasmle 
under the rulea. 
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IeDior Std Councils 

346. Shrl P. C. Borooah: Will the 
Minister of Works, Reusing and Sap-
pi,. be pleased to state: 

(a) the number of reconunendatiODll 
made by the Senior Staff Councils of 
the departments under his Ministry 
sinCe the constitution of these coun-
cils, year-wise; 

(b) how many of them have beea 
implemented; 

(c) how many of the recommenda-
tions n.ve been held in abeyance for 
more than one year; and 

(d) how many have been rejected. 
by the departments and on what 
grounds? 

The Minister of Works, BoasiDa' uul 
Supply (Dr. B. Gopala Reddi): (a) to 
(d). Information is .being collected 
and will be laid on the Table of the 
House in due course. 

Iron Ore from Goa 

347. Shri D C. Sharma: Will the 
PrIme Millister be pleased to state: 

(a) the quantity of iron ore ex-
POrted from Goa since the 1st Janu-
ary, 1962 and the names of the 
countries to which it has been ex-
ported; and 

(b) the tenns and conditions of 
the export and the foreign exchange 
earned on the ore exported during 
January and February, 1962? 

'l'be Prime Mbdster aDd Mbdster of 
Extemal Mairs (Shrl Jawaharlal 
Nehru): (a) Ten lakhs, seventy five 
thousand and four hundred and 
seventy two tons of iron ore were ex-
ported from. Goa durin.g the period 
from ·the 1st of January to the 14th 
o~ March, 1962. These exports were 
made to West Germany, Japan, Italy, 
CzechOSlovakia, Spain, France and 
the Netherlands. 

(b) ElCports are made by the mine-
owners in accordance with contracta 
Pntered into with buyers in the im-

POrting countries. The terms and con-
ditions of export depend upon the 
ind:ividual contr,acts. 'nle total foreiga 
exchange earned in tefms of Indiaa 
Rupees during January-February 19112 
was Rupees two crores, twenty "fOUl' 
lakhs, seventeen thousand and thirt;r-
tour. 

ClaIms of Dlsplaeecl PersoJlll fra. 
West PaJdstan 

318. Shri D. C. Sharma: Will the 
Minister of BehabiUt&Uon be pleue4 
to state: 

(a) the steps taken to expedite the 
settlement of the outstanding com-
pens,atiOn claims of displaced pel"lOllll 
from West Pakistan; and 

(b) the result thereof? 

'l'lIe MinIster or RehabUltaUOll (Shrt 
Mebr Chand.KJuuma): (a) and (b). 
Out of 5:04 lakh Compensation Appli-
cations filed up to the 28th February, 
1962, 4'98 lakh applications bave beea 
finalized leaving a balance ot on.J;:r 
6,000 cases. These remaining _ 
will also be disposed at shortl,.. 

EIlucatienal Facilities to CeylO11Ne 
Students In IDcUa 

349. Shrl D. C. Sharma: Will the 
PrIme M.inister be pleased to state:· 

(a) whether the Government at. 
Ceylon have approached the Govern-
ment of India for facilities for engi-
neering educatiOn of Ceylonese stu-
dents in Indi.a; and 

(b) if so, the reaction of Govern-
ment thereto? 

'l'be Prime MIDIster aDd MIDIster ell 
Extemal Mairs (Shrl Jawaharlal 
Nehru): (a) There has been no request 
from the Government of Ceylon for 
facilities for engineering education of 
Ceylonese students in India. 

However, if the reference lB to 
facilities for training of Ceylonese 
technicians in engineering and other 
technical institutions in India, the 
Government of Ceylon have recently 
asked for 11 number of 8Choll11"3bips 
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\lnder the Colombo Plan .. ~ .. te-
ment laid on the Table. [S .. Appen-
tlix Il, annexure No. 21]. 

There have been • .,eral other 
lid hoc requests for traiDin, of Cey-
lonese personnel in verlou. otller bIds 
of technical training. 

(b) Efforts are beln, made to com-
ply with the requests of the Ceylonese 
authorities in these mattera. 

LoaD.I by Natioaal m.I-*rial 
Development C~ 

350. Shrl P. G. Deb: Will ill. lIinis-
ter of CQIDJIlerce aDd ~ be 
pleased to refer to the reply liven to 
Unstarred Question No. -iMI cn ilIe 
5th May, lIMI1 and state: 

(a) the names of the ftnu and in-
dustrial concerns to whom loans have 
been granted so far .by the National 
Industrial Development Corpol'ation 
after the 1111; April, 11181; and 

(b) haw much loan haa so far been 
granted to each? 

The MIDIBter 01 ~ (Shri 
Manubhal Shah): (a) and (b). A 
atatment is attached. [See Appendix 
II, annexure No. M]. 

Paper MUl at PaalJat 

351. Shri P. G. Deb: Will the Minis-
ter of Commerce &lid Ja4U11try be 
plEllllled to refer to the reply gi.,en to 
LTnstarred Question No. 1838 on the 
19th August, 1961 and state: 

(a) whether the Indian party has 
given the terms to the U.S.A. firm for 
foreign collaboration fOr setting up of 

a paper mill at Panipat (Punjab); Bnd 
(b) if io, the details thereof? 
The MiDlster of Industry (Shri 

Hanubbai Shah): (a) and (b). The 
request of the Indian party to enter 
'nto fl>reign collaboration with the 
IJ.S.A. firm for setting up of a pape--:-
mill at Panipat, Punjab, is undEor con-
bideration of the Government. 

P. 11; T. ButJdblp 

.".. {Shri S. C. Samanta: 

.-. Shri IShakt DarshaB: 

Will the Minister of WorkS, Housinc 
and Supply be pl~ed to refer to the 
reply given to Starred Question No. 
865 on the 23rd August, 1961 and state: 

(a) whether the Home and Finance 
Ministries have sanctioned the addi-
tional posts created by the Ministry 
to cope with the construction works of 
the Posts and Telegraphs buildings; 

(b) if so, haw many posts and 
when; and 

(c) the overall poaition at present of 
the construction of Posts and Tele-
graphs buildings since the crealion of 
the separate wing? 

The MbUster of WorkS, B01ISinc 
lUId Supply (Dr. B. Gopala Redd1): 

(a) Yes. 

(b) A list of higher posts created 
for this purpose is given in the 
attached statement. Some additional 
lower posts have also been created 
by t'he Chief Engineer and his 
subordinate officers. The details of 
such posts are not readily available. 

Sl. 
No. 

Particulars of additional posts. Nos. of Whe!1' 

I. Superintending Engineer. 
2. Surveyors of Works. 
3. Executive Engineers 
4. Assistant Surveyors of Works 
S. Assistant Engineers 
6. P ...... to Superintending Engineer 
7. Senior Architect 

posts. sanctioned 1 

1961-62 
5 do. 
2 do. 

20 do. 
8 do. 

do. 
do. 
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il. 
Ko. 

,. 
9· 

10. 
II. 
12. 

13· 
14· 

Particular of additioual po,t. 

Junior Architecu 
Assistant Architect». 
Senior Draftsman 
Junior Draftsman 
Section Officer. 
Superintendent 
Head Clerk 

(c) Since the inception at the 
P. & T. Wing, P. & T. works such as 
Telephone Exchange Buildings, Staft 
Quarters, G.P.O. Building, P.O. 
Rs. 1,77,86,695 have been awarded. 
&! against these, during 1961-62 an 
expenditure at about Rs. 80 lakhs is 
expected to be booked on the P. & T. 
work. 

.JOnnu"a 'B' RehabWtatioa Colony, 
New DeUd 

353. Shri Balraj Madhok: Will the 
Minister ot Rehabilitation be pleased 
to state: 

(a) whether it is a fact that he has 
~iven assurance in writing to the 
residents of Jangpura 'H' rehabilita-
tion colony in New Delhi that the 
prices of their tenements will be re-
vised; 

(b) it so, what will be the nature 
and extent ot this revision; and 

(c) whether such revisiOn ot prices 
will be undertaken in case of the tene-
ments in other rehabilitation colonies 
as well? 

The MinIster of Rehabilitation (Shri 
Mehr Chand Khaima): (a) and (b). 
A request was received from. some 
fE'sidents of Jangpura 'B' rep!E'sentin.!I 
that the valuation done inre:;pect of 
'he tenements allotted to them should 
be reviewed. They had represented 
that the actual area of land with each 
quarter available to the allottf>e was 
less than the are;a included in the 
v-.. luat:on, as some of the open space.! 
/lad been utillzed for the construction 

Nos. of when 
posts sanctioned 

2 1961-62 

3 do. 
IS do. 
IS do. 

lIZ do. 
do. 
do. 

of a SC"hool, community latrinell and 
baths by the Corporation. The matter 
IS under consideration. 

(l") No. Each request is examine':! 
01\ merit and necessary act.lOn taken. 

.J1UI&"JI1II"& Coloa:r. New Delhi 

3M. Shri BaIraj Madhok: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) whether it .is a fact that a plot 
of land opposite to ErOII cinema in 
Jangpura, New Delhi earmarked for 
a park, a ·banlt and a post. ofllce in the 
original lay-out plan of the colony 
has been given to Jain Girls School; 

(b) it so, whether the residents ot 
the colony are strongly opposed. to this 
decision; 

(c) whether it .is a1so a fact that 
Corporation bye-l,aws do not permit 
the construction of a school near a 
cinema; and 

(d) it so, whether Government will 
revise its decision and leave the origi-
nal layout plan of Jangpura undis-
turbed? 

The MinJster of RehabWtation (SIlrI 
Mcbr ChaDd KluuuIa): (a) ~o (d). A 
site measuring about 1:5 acres in 
Jangpura Extension Block T' had been 
ear· marked by the Town Planning 
OJflu'r for a Primary School. This 
site was lying vacant and had not 
been allotted to any institution. The 
M:;n;stry of Rehabilitation recE.ived a 
request from the Jain Educational 
SL'lety (Regd.). Jangpura, t..':tat they 
were in need ot a piece of land for 
constructing a builcnn. to accommo-
date the primary section from their 
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present Jain Girls Higher Secondary 
School. Jangpura (Bhogal) which 
was being run by them in a congested 
hired house. The school is recognised 
by the Delhi Administration and about 
70 per cent. of its students are chil-
dren of displaced families. Ministry 
of Rehabilitation allotted this site to 
the society on the usual tenns as has 
been in a large number of other cases. 

Representations from a few resi-
dents of Block 'F' in Jangpura were 
received against this allotment but 
on examination these representatioru: 
were found to be without any sub-
stance. 

AI1IJIIlnium Foil IndustrJ' 

355. Shri P. C. Borooah: Will the 
Minister of PlaDDiDg be pleased to 
state: J, 

(a) whether there wa.a a propos!!l 
for the expansion of the aluminium 
foil industry for inclusion under the 
Third Five Year Plan; 

(b) if so. whether the aame has 
been turned down by the Planni.."lg 
Conunission; and 

(c) if the answer to (b) be in the 
affirmative. the reasons therefor? 

The Deputy MiDJster of PlaDniDc 
and Labour aDd Employment (Shri 
L. N. Mlsbra): (a) to (c). Proposals 
for the expansion of the aluminium 
fail industry during the Third Plan 
period are at present under consider· 
ation. The demand for aluminium 
foils. the availability of raw material. 
the requirement of foreign exchange. 
export prospects and other related 
matters are being examined in con-
sultation with the Ministries con-
cerned. 

P.O. DAV. CoUep, New Delhi 

156. Shri Balraj Madbok: Will the 
Minister of Works, BOII.IIiDc and Sup-
pi,. be pleased to state: 

(a) whether it is a fact that a plot 
of 71 aerea near Kilokeri was allotted 

to P.G. D.A.V. College. New Delhi for 
the construction of college building; 

(b) whether it is also a fact that 
a piece of Ii acres is now being tak_ 
out of it for other purposes; 

(c) whether it is also a fact that 
actual need and demand of the college 
was for a much 'bigger plot; and 

(d) if so .... whether Government will 
lee that no reduction is made from 
the 7 i acres plot originally sanctioned 
tor the said college? 

The Minister of Works, HOUSiDg and 
Suppl,. (Dr. B. Oopala Reddl): (a) 
and (b). No. The order of allotment 
was accompanied by a plan showing 
the plot earmarked for the College. 
The area of the plot was mentioned 
as about 7:5 acres but on actual sur-
vey. it was found to ·be 6'482 aerea 
only. The allotment order was ac-
cordingly amended. No portion of 
the land earmarked for the College 
has been taken away for a different 
purpose. 

(c) The earlier demand of the Col-
lege was for 7:5 acres; recently. how-
ever. they have asked for 11 to 12 
acres. 

(d) Does not arise in view of the 
answer to (a) and (b) above. 

Vespa 8cooten 

357. Shri A. M. Tariq: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that Vespa 
scooters are being sold in black-
market and are not being given to the 
deaIe1'8; 

(b) the procedure of supplyinC 
these scooters to the dealers; 

(c) whether instructions are issued 
to the manufacturers to sell them at 
controlled prices through dealers; 
and 

(d) if not, what steps Government 
intend to tata in thiI resard? 
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The MIDIster of ID4l11it.r1' (Shri 
Manubhal Shah): (a) to (d). The dis-
tribution and sale of scooters la 
governed by the Scooters (Distribu-
tion and Sale) Control Order 1960. 
According to the provisions of this 
control orders, Scooters are aold 
through dealers strictly in the chro-
nological order of registration of 
orders with these dealers. After the 
promulgation of this·. control order, 
which prohIbits resale of Scooters be-
fore expiry of one year from the date 
of purchase, no specific case of black 
marketing has come to Government', 
notice. 

The Scooters are distributed by the 
manufacturers to their dealers in 
different States in accordance with the 
pattern of distribution as it existed 
immediately before the promulgatioa 
of the control order. 

All Scooters are sold through 
dealers at prices approved by Govern-
ment. 

MaDgIa Dam 

358 { Shri Ba1raJ Mathok: 
• Shri "-r: 

Will the Prime MlDister be pleased 
\0 state: 

(a) whether it ill a fact that PalWi-
tan Government have decided to go 
ahead with the construction of. 
Mangla Dam inspite of the protests 
of the Government of India; and 

(b) if so, what steps are being 
taken to safeguard Indian interests 
involved in this project? 

nae Prime MJmster uul MIDIster eI 
External Atralra (Shri JawaJurrtal 
Nehru): (a) Yes Sir. 

(b) The Hon'ble Members' attention 
is drawn to Government's answer to 
starred question No. 1101 in the Lok 
Sabha on August 31, 1961. The sub-
ject has been dealt with in the Gov-
ernment of India's protests lodged 
with the President of the Security 

Council in 1957, 1958 and 1958. No 
progress has been made on the 1IUb-
ject after the last protest was lodged. 

Wace Board fOl" IroII uul Steel 
Industl7 

ast . .r Shri lndra,Jit Gupta: I. Shri T. B. Vlttal Bao: 

Will the Minister of Labour ... 
EDQtIOTllleJlt be pleased to state: 

(a) whether the Wage Board COI18-
tituted for the Iron and Steel IndUil-
try has commenced its work; 

(b) how many meetings of the 
Board have been held so far; and 

(c) whether any questionnaire baa 
been issued by the Board to the par-
ties concerned? 

The Deputy MlDIster of LabOIIr 
(Shri Abid AU): (a) to (c). The Chair-
man is attending to the preliminaries 
and the first meeting is expected to be 
held shortly. Thereafter only it would 
be possible to draw up the question-
naires. 

Dalmera Suul StOlle 

.SO. Shri KarDl Slnghji: Will the 
Minister of Works, BousiD&' IIDIl Sup-
ply be .pl,eased to state: 

(a) whether Government are aware 
that due to lack of patronising of the 
Bikaner Red Sand Stone, the Dulmera 
mines have been adversely a1!ected; 
and 

(b) whether the Union Government 
favourably consider using the Dul-
mera Sand Stone in new buildings in 
Delhi? 

The MJaister of Works, BousiDc IUlCI 
S1QIP1y (Dr. B. Gopa1a BecldI): (a) I 
have no information. 

(b) The C.P.W.D. have not speci1i-
P.d any particular brand of sand stone 
for use in th,e construction of build-
ings in Delhi. Sand stone is not UIed 
in ordinary buildings but only ia 



KARCH 27, 1862 1982 

cases where superior finish or lonl 
durability is desired. There is no 
objection to the use of Dulmera Sand 
Stone in new buildings at Delhi if it 
conforms to the C.P.W.D's. specifica-
tions and is available at competitive 
rates. 

Jate Committee 

HI. 8hri D. C. Sharma: Will the 
.Minister of Commerce IUld Industry 
be pleased to state: 

(a) whether a proposal to set-up a 
Jute Committee to increase competi-
tive capacity abroad is under consi-
deration; and 

(b) it so, the details thereof? 

The MJnIster of Commerce (Shrt 
Kullllgo): (a) and (b). A Committee 
consisting of representatives of the 
Planning Commission, the Ministries 
of Finance, Food and Agriculture and 
Commerce and Industry hu been lIet 

. up to consider the steps necessary to 
increase production and other mea-
sures such as modernization, diversi-
fication of production, adequacy of 
raw material supplies, price stability 
and other connected issues so that the 
Jute industry can achieve the Third 
Plan target of exports. 

lDdastrtal Team from Nepal 

362. Shri P. C. Borooah: Will the 
Minister of Commeree IUld Industry 
be pleased to state: 

(a) whether it is a fact that an 
industrial team from Nepal visited 
the country towards the end of 1961; 

(b) it so, what matters were dis-
cussed with the team; and 

(c) with what result? 

The MiDister of Commerce (8hri 
Kanungo): (a) Yes, Sir. 

(b) and (c). Nepal'. requirements 
of certain commodities from India 
were discussed, and it was agreed to 
increase allocations to Nepal of lar-
ger quanlities of iron and steel and 
cement. It was also decided to allow 

the pressing at Nepalese jute by mills 
in Calcutta in bond, prior to export. 

Muatactare of AlllllllDiam 

363. Shri P. C. Borooah: Will the 
Minister of Commerce &ad Industry 
be pleaaed to state: 

(a) whether it is a fact that an 
Anglo-U.S. team representing the 
British Aluminium Co. Ltd., London 
and the Kaiser Aluminium and Che-
mical Corporation of Oakland, Cali-
fornia has evolved a new process 
which promises to revolutionise the 

. economics of the manufacture of Alu-
miniwn; 

(b) it so, whether a study has been 
made into the new process by the 
Government of India; 

(c) it so, with what result; and 

(d) what steps are being taken to 
adopt the new technique in the coun-
try? . 

The Minister of Industry (Shri 
Ma1lubhai Shah): (a) There have been 
some newspaper reports about some 
development of a new process for 
manufacture of aluminium. 

(b) to (d). No details are a.vail-
able. 
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Iteflll"ee Market, IAd1 CelellT, 
New Delhi 

366. Shrl Balraj Madhok: WilI the 
1linister of RehablUtatiCID be pleua 
to state: 

(a) wheiher it Ui a fact that he hu 
auured the shopkeepers of the refu-
~ee market, Lodi Colon,., New Delhi 
that a pucca market will be built br 
the Rehabilitation Mlniatr,- to accOJll-
modate all of them; 
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(b) if 110. when the cOIllltruction of 
thi! market will be started; and 

(c) whether any time limit has 
been 1Ixed to complete it? 

'l'he MlDJster of Rehabilitation (Shri 
Jlehr Chand Khanna): (a) to (c). In 
November. 1961. some representatives 
of ~e shopkeepers at present in tem-
porary stall in the Municipal Market 
on 5th Avenue in Lodi Colony appro-
ached the Ministry of Rehabilitation 
and requested that arrangements 
might be made for their proper re-
habilitation on the existing site. 
Their request is under consideration. 

Employees of GOYenuDent Hoste18 an. 
JI_ In Delhi 

381. Shrl BaIraJ Madhok: Will the 
Minister of Works, Honsiq aad Snp-
.Iy be pleased to state: 

(a) the total number of Govern-
ment hostels and messes in Delhi; 

(b) the total number of claas IV 
employees wor~ in the.., hoatels 
and messes; 

(c) how many of them are perma-
nent and how many temporary; 

(d) whether it is a fact that many 
of the employees who have put in 
from 5 to 15 years service have not 
yet been confirmed; and 

(e) if BO. the reason therefor! 

The Minister of Works. Hoaslng and 
8npply (Dr. B. GopaJa Reddi): (a) 
There are 5 Government Homls in 
Delhi under the Ministry of Works. 
Housing and Supply. 

(b) 2ll. 
(e) (1) Permanent 22. 

(ii) Temporary 1811. 
(d) Yes. 

(e) The majority of the Class IV 
staff in the Hoatels were borne on the 
work-charged establishment and ttley 

were semi-permanent. They have 
been brought on to the regular estab-
lishment with effect from the 1st July 
1960 and their cases for confirmation 
'in the regular establishment will be 
taken up in due course. 

,,-~ B.lIIoy_ of C.P.W.D. 

368. Shri BaIra,j Madhok: Will the 
lIlDIs1er of Workrt. Hoaslng and Sup-
ply be pleased to state: 

(a) the total number of work-
charged employees of CPWD in Dellti; 

(b) the rate on which wages are 
paid to this sta1!; 

(c) whether it is a fact that this staff 
ku been long clamouring for regula-
risation of Its service; and 

(d) if so. what steps have been 
taken so far to meet this eenuine de-
mand? 

The MiJdster of Works. Ho~ 
and Snpply (Dr. B. Gopala Reddi): 
(a) 7641 as on 1st April. 1961. 

(b) The rates of wages have been 
notified in the i Gazette of India in the 
schedule to the Central Civil Services 
(Revised Pay) Rules. 1960 as amend-
ed. , , 

(c) and (d). The workcharged 
establishment consists of industrial 
workers engaged for maintenance and 
minor construction works. The estab-
lishment cost is debited to various 
work estimates. It will not therefore. 
be possible to transfer the entire 
workcharged establishment to the 
regular classified establishment. It 
has, however. been decided laiely that 
8IOn-industrial categories which exist-
ed formerly in the workcharged eiltab-
l'ishment should 'be brought on to the 
regular establishment. Hence 35 cate-
gories comprising nearly 1500 workers 
have already been brought on to re-
cular establishment. 
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PiIm Workelll ill 1Io."':r 

H9. Shrl D. C. Shatma: Will the 
:Minister of Labour aDd Emplo:rment 
be pleased to state: 

(a) whether it is a fact that at leaat 
10 per cent of'the 12,000 film workers 
in Bombay have been retrenched as a 
consequence of levy on expoeed film; 

(b) whether Government have re-
ceived any memorandum from the 
Cine Production Workers' Association 
in this regard; and 

(c) if so, the action taken in the 
matter? 

The Deput,. Minister of Labour 
(Shri Abld All): (a) No information 
l' availa'ble as thIs matter is within 
the State Sphere. 

(b) and (c). Yes. The Association 
has been informed that their sugges-
tion fOr changine duty on the nega-
tives instead of on the prints is not 
acreptable. 

Bllllhtrapati Bbawan SeeNtariat 

370. Shrl T. B. Vlttai BaG: Will the 
Minister of Werb, BoasiDc aDd Snp-
pi,. be pleased to state: 

(a) whether it is a fact that Gov-
ernment servants working in the 
Rashtrapati Bhawan Secretariat and 
residing in Government quarters are 
Dot charged House rent and Water 
and Electricity charges; and 

(b) if so, the total expenditure 
incurred by the Government every 
month in this behalf? 

The MInister of Works, JIoaslDc aDd 
Suppl,. (Dr. B. GopaIa Becldl): (a) 
Yes, subject to the limits laid down 
in the rules. 

(b) As the accounts in respect of 
rent and other charges for Rashtra-
pati Bhavan and the President's Estate 
are combined and inter-linked, it ill 
not possible to furnish this intonna-
tion. 

F A.O. Report oa Tea 

371. Shrl P. C. Borooah: Will the 
lIlinister of Commerce and IDdustry 
be pleased to state: 

(a) whether Government have exa-
mined the recent F.A.O. Report fore-
casting a substantial world-wide 
excess of tea out-put over consump-
tion by 1965; and 

(b) if so, what steps Government 
propose to take to check unreasonable 
depression in tea prices due to too 
much competition in the world mar-
ket? 

The MInister of Commerce (Shrl 
Kanungo): (a) and (b). Government 
have examined the report but do not 
expect that the industry will be faced 
with a surplus of the magnitude fore-
cast in the report. Judging from the 
present trends of consumption in West 
Asian countries and also the tea pro-
ducing countries themselves, the ex-
pP.cted surplus is likely to be absorb-
ed. Government. however, continue 
to exercise a close watch on tea prices. 

JIlIS. IDdla StODe LIme Co. 

3'72. Shri Bam Garlb: Will the 
Minister of Labour &ad EmploYllleDt 
be pleased to refer to the reply given 
to Unstarred Question No. 429 on the 
24th November, 1961 regarding MiS. 
India Stone Lime Co., Delhi and state: 

(a) whether the payment has ·been 
made to the mine workers 110 far; aad 

(b) if not, why and what action 
Government propose to take in this 
matter? 

The neput,. MinIster of Labour 
(Sbrl Abld All): (a) Not yet. 

(b) A notice has been issued to the 
employer calling upon him to show 
cause why legal action should not be 
taken against him under the rules. 
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SlIrYey .f Tea Market 

373. Shri P. C. Borooah: Will the 
Minister of Commerce and ludustr,. 
be pleased to state: 

(a) whether it is a fact that a sur-
vey of tea market in the Western 
States of the U.S.A. was recently made 
by the Tea Adviser; 

(b) if so, what were his findings; 
and 

(c) what measures have been sug-
gested by him to improve the Indian 
'fea Trade in those countries? 

The Minister of Commeree (SIIrI 
Kanuugo): (a) No, Sir. 

(b) and (c). Do not arise. 

Export Dot,. Oil Tea 

374. Shri P. C. Borooah: Will the 
Minister of Commeree ad IDdustr;r 
be pleased to state: 

(a) whether it is a fact that he re-
marked at the previous Joint Import 
Export Advisory Committee meeting 
that Government would consider the 
demand of tea industry for reduction 
in or abolition of export duty on tea, 
if it was assUl'ed that all a resul!t of 
such a step there would be an appre-
ciable addition to tea exports; 

(b) if so, assurance in what way and 
form was conceived in the above )'e-
marks; 

(c) whether increase in productioll 
of tea to a certain extent would be 
sufficient to justify consideration of 
the case; and 

(d) if so, to what extent? 

The Minister of Commerce (Shr1 
Kanango): (a) and (b). The remarka 
referred to by the Hon'ble Member 
should be construed in the general 
context in which they were made. It 
was stressed that it was presumed 
that the industry ean bear the export 
duty and that export will not be 
affected even if export duty continued 
to remain in the picture. It wa. also 

stressed that it would be a point for 
consideration if one was sure that by 
the removal of the export duty a fair-
ly large additional quantity of tea CD 
be exported. This aspect of increuetl 
exports iii always taken into cOllSi-
deration in deciding the tax struc-
ture on the tea indusUT. 

(c) and (d). A mere increue ia 
production alone will not ensure any 
appreciable addition to tea exports. 

Sbip-Scra~ la4ustr;r 

( Dr. Pashopati MandaI: 
375. i Shrl S. C. Samaata: 

l Shrl Sobodh llauda: 

Will the Minister of Commerce aJUl 
Indastr;r be ple,ased to state: 

(a) whether it is a fact that the 
Indian ship-scrappers have urged the 
import licensing of uhserviceable 
ships of foreign origin to the tune of 
2 lakh gross tons per annum tor 
breaking; 

(b) whether encouragement of 
ship-breaking besidell providing ex-
tensive employment opportunit.y and 
yielding the exchequer handsome re-
venue by way of taxes, will ensure 
steady raw material supply to the ell-
gineering units and re-rollers; 

(c) whether the ship-broken re-
coveries would obviate the direct im-
port of re-rollable scrap, industrial 
lICl'ap, non-ferrous items, machiner:r 
ete. to a very large extent and th~ 
fore the import licensing of scr-. 
llhips will not call for a fresh s-
change allocation of any great m ... 
nltude; and 

(d) if so, whether it is not the ia-
tention of Government to give tiIle 
.hip-scrapping industry the conaidera-
tion it rightly deerves! 

The Miaister of Commerce (Slui 
KanUDgO): (a) Yes, Sir. 

(b) to (d). The avaTIability of iIa-
dustrial and re-rollable scrap withia 
the country has gone up owing to the 
increa$e in the production of steel. 
But on the other hand, the demani 
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for industrial scrap in the country has 
come down due to the greater avail-
ability of prime materials. The scrap 
that would become available by 
·breaking up of ships would not elimi-
.1late the need for import of industrial 
strap of categories different from 
those available as a result of the 
·breaking up of ships. Besides, very 
fEW re-rolling mills in the country 
would be able to u11lise the types 
.(If re-rollable scrap that would be 
.available from the dismantling of the 
ships. Thus there is hardly any 
scope for allowing import of old ships 
for breaking up purposes with a view 
to utilisation of scrap for home 
consumption, as the demand for con-
sumption 'If scrap accruing therefrom 
iII the country 'is very limited. How-
ever, according to the existing policy, 
applications for iInport of old ships 
for breaking up purposes are consider-
ed on merits of each case, provided 
the possibility of earning foreign ex-
change by exports of resultant scrap 
.and material so as to result in a net 
earning of foreign exchange, is con-
clusively established to the satisfac-
tion of the Chief Controller of Im-
ports and Exports. 
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,!~o ~, ~o ~, ~~ ~
~ (mm) .m: c;v,~oo ~ ¥ 
~ if: ~!~ ~ 
~iii:~'IIT~<ft;;rr¢~, 
Rw'R nO.\9~ <mr~'IIT~ 
"IFRr qr;fr """ I q;r CI'fi" ~ ~ l ~ 
~ (ftll"lI"6~GI 'lIT ~ it ~ ~ 
~ ~ i/1 ~) ~ iR "!if: f I Wlf 
~ 0 \9 ¥ if'fiF'fT .m: ~ V ~ 'liT f.:ri:Ifur 
~ ~ ~ I 

(v) ~.m:~~~ 
11ft l:J't;;r;rr iii:~, f.m ~ 
rn 'liT '!iTIf "1ft ;pI<: f.rq1f ~ m rorr 
iflIT~, q;r CI'fi" ~ 0 ~ ~'l!flr 'liT~ 
(~f+lf"l~I"I) fiI;lrr ;;rr ~ ~ I ~ 
~~~ ~ 'liT ~ m f.rq1f rnT 
$I' @" fiR ;;rr>t 'lIT '11m ~ I ~ 
lII't ;;no ~ 'l!flr it i c;o ~ 'Rm-m 
i1iT m ~ ~ iIr.rr t ~ ~ 
V~ ~'Rfll';mr'liT'Iil1i"~~~ I 
~~i/1~~, ~l~~ 
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ijlfi 0Il1'1ItI' to,t;ooO ~ qftcrrU ...=t, 
;it w ~ ~ it ~ ~ m--
iiIf.r;!; ~ If( ~ ~ ~ 'Q! ~ t 
~~~ m-~lIl'r'lmITt I 

(~) ~ ~ tt;o IIi'CU m "0 ~ ~ it ~ 'liT 'tiI1f 'lU 
~ ~ t, mr If( PIT W'I" 0IfIl' t'~. t; ~ 
<'m!f ~ t I 

(!if) ~ (if). ~ ~ 
Ift;;r;rr <m ~ it ~ it q;;ft ~ 
...=t ~ <m Ift;;r;rr <i't ~ ~ ~ 
fu"Il: ~ (i'm) ~ ~ 13. ~~ 
~ ~~ <m ~ 'liT ~ fiI;lf[ tm 
t 

(~) ~ ~~ ~<i't 

~ il20 iIil" ~ t ~ ~ q;;ft 
~ <i't ~ if; fu"Il: 'tilt ~ 
f.m;;tcr ~ 'I1iIT ~ ~1 t I ~ 
~ ~ f.mlf if;q>;R!T ~; ~ If( 

~~ <i't~i!IT~~ 
qf"1i"1,,,.,1\41 <i't ~ ~ ;fi fu"Il: 
~ m.,- oN 'liT ~ ~ fiI;lf[ t I 

11:55 hrs. 
MOTION FOR ADJOURNMENT AND 

QUESTION OF PRIVILEGE 
AGREEMEN~s WITH OIL COMPANIES 

Mr. Speaker: I shall take up the 
adjournment motion given notice of 
by Shri P. G. Deb and the question 
of privilege thereafter. The Minister 
may make a statement. 

The Minister of Mines and on 
(Shri K. D. Malaviya) : On 20th 
March, 1962 I made a IItatement in 
the House regarding the implementa-
tion of the assurance given to the 
House on 22nd December, 1959" con-
cerning Government's agreements 
with oil companies. In this statement 
I submitted to the House my reasons 
for keeping some of the terms and 
conditions of these agreements con-
1idential, as disclo9U1"e of such condi-
tlcms would be prejudicial to the 

Quution of Pritilr.ge 
public in,terest. Some of the Hon. 
Members did not feel satisfied with 
my reasoning and consequently, at 
my request, you, Sir, reserved your 
ruling and agreed to my speaking to 
you in your chamber. I have since 
had the opportunity to discuss the 
matter with you and, as 'desired by 
you, I am making this statement to 
eJqllain the position further. 

Subsequent to the promulgation of 
the Petroleum and Natural Gas Rules, 
1959, the Government had invited 
foreign oil companies to express in-
terest in the development of oil in 
India. About 14 companies expressed 
interest and specific proposals were 
received from eight of them. Till 
now we have been able -to conclude 
agreements with two parties, namely 
Burmah Oil Company of the United 
Kingdom and the E.NJ. of Italy. Our 
negotiations with some of the remain-
ing parties are still continuing and 
there have been two or three rounds 
of discussions with them already. We 
expect that the negotiations will be 
resumed with these parties shortly. 

Some of the terms and conditions 
of our agreements with the B.O.C. 
and the E.N.I. are not of a secret 
nature and de~ails in regard to these 
have already been made available to 
the House in answer to questions in 
the Lok Sabha on these matters ancl 
to the Press. I should say that not 
only some of them, but most of the 
terms and conditions have been made 
known to the Lok Sabha and the 
public through questions and the 
Press. In this connection, I would 
draw the attention of hon. Members 
to the statement made 'by me in this 
House on 29th August, 1961 regard-
ing E.N.I. agreement and to questions 
Nos. 575, 262 and 786, which were 
answered by me on 5th December. 
1961, 9th August, 1961 and 22ncl 
August, 1961 respectively. I would 
also invite your attention to the fact 
that a hand-out to the Press was 
issued on 31st May, 1961, i.e. on the 
day Heads of Agreement were signed 
with B.O.C. and that on the following 
day I called a Press Conference to 
explain the broad' features of the 
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agreement reached wi1Jh B.O.C. The 
bon. Members might have seen the 
reports of this press conference which 
appeared in the Statesman, Indian 
E:rpress and Hindustan Times of 2nd 
June, 1961. It will be seen that while 
some of the salient features have been 
reported by me from time to time, 
such terms and conditions as are of 
a confidential nature have not been 
disclosed for reasons which I have 
already submitted to the' House on 
20th March, 1962. 

I have to submit that it is with 
regard to those clauses of the agree-
ments which are of a confidential 
nature, that I am hesitant to make 
a disclosure at this stage while our 
negotiations with some of the parties, 
who had responded to our invitation 
extended afoler the promulgation of 
our new rules, are still not conclud-
ed. It will be appreciated that while 
negotiating agreements with interna-
tional oil companies, Government may 
have to make slight special relaxations 
in some aspects in order to obtain 
advantage in other aspects or keep-
ing in view the total advantage in a 
package dea!. Such adjustments which 
may be peculiar to a partiCUlar agree-
ment if made public would enable 
other parties to take advantage of the 
knowledge to obtain similar relaxati-
ons. Clauses of this nahlre have 
to be kept confidential in the public 
interest While similar negotiations 
are in progress. I had emphasised 
this particular aspect of the matter 
to you, Sir, when I met you in your 
chamber. You felt satisfied that I 
may not place the agreements before 
the Par!iament at present. I hope 
that during the course of the next 
two to three m:onths our position 
vis-a-vis the companies with whom 
we are still negotiating will become 
clear and after reviewing the position 
at that time, I shall place copies of 

,the agreements before the House 
In my statement of 20th March 
1962 I had stated that the terms and 
conditions of the agreements cannot 
be made public unilaterally. How-
~ver, I feel that at the appl"Opriate 
tune I shall inform the other parties 
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to the agreement that I wou!d be 
placing copies of the agreement be-
fore the House. 

12 hn. 
In the end, I may add a word about 

a press report which has appeared in 
the Statesman of 26th March, 1982 
regarding the agreement with E.N.I., 
and the Government of India's dele-
gation to Italy. I am sorry to state 
so, Sir, but I would wish to em-
phasize that this report from the 
Shillong correspondent of the paper 
is misleading. The press report pur-
ports to say as if the Government 
delegation had been sent to Italy to 
finalize plans far the utilisation of 
E.N.I.'s credit or to settle terms and 
c'onditions of this credit. This is not 
so. The delegation, which is still in 
Italy, is visiting that country with the 
object of studying petroleum refining 
and distribution techniques and to 
discuss some details regarding the 
projects included in the agreem,mt. 
As' you are aware, the agreement was 
finalized on 29th August, 1961, along 
with all terms and conditions. The 
source of the press report seems to 
have 'obtained information on some 
of the clauses of the agreement and 
mixed it up by attributing imaginary 
functions to the delegation. I feel 
sorry for the insinuation made in the 
report about my hesitatioJ]. to make 
full disclosures of the agreements. I 
may submit for the information of 
the HOuse that it is n'ot correct, as 
alleged by the newspaper report, that 
my unwillingness to disclose the de-
tails of the terms and conditions of 
this agreement has been on account 
of re-payment of credit being in 
Italian currency and the absence of 
tenders. I may mention that re-
payment of foreign credit in foreian 
currency is inevitable; and, secondly, 
it has been provided in the a.-
ment that the c'ompetitiveness of 
price will be determined by Interna-
tional tenders. 

It is my impression that some bon. 
Members imagine as if 1 am wi.lfully 
or arbitrarily withholding information. 
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[8hri K. D. Malaviya] 
After the discusdOn in the House on 
20th March 1962, I thought over the 
matter and felt like disclosing the 
texts of the agreements rather prema-
turely in orde,;.not to give any wrong 
impression about mY intentions. But, 
on second ,thoughts, I am refraining 
from doing so, and asking your per-
mission, SiD, to let the details of the 
remain se~t for a few weeks more. 

Mr. Speaker: May I know somB 
particulars fr(1/ll the hon. Minister? 
The newspaper correspondent says 
that he has given certain details which 
the hon. Minister wanted to keep 
secret for some time. from the House. 
Are there any such items dis~losed in 
the newspa~r report which the hon. 
Minister was not willing to place 
before tne House or were they al-
ready given to tne House by.him? 

Shri K. D. Malaviya: Some points 
appear to nave been referred to by 
the so-called correspondent from 
Sni1long, or by wnatever name you 
call him, wnich I did not want to dis-
close to the House just at present. 

Mr Speaker: So, that news item 
definitely gives certain points whicn 
fue hon. Minister wanted to keep 
secret. 

Shri K. D. Malaviya: Tnere are two 
points which have .been incorrectly 
stated by the correspondent--one is 
about repayment in foreign currency 
and the other is about tenders. On 
fuese two points, the- information is 
not correct. Therefore,·1 have referred 
to these points. With regard to the 
others, at this stage I would not like 
to confi:rm them, much less to contra-
dict fuem. 

Mr •. Speaker: How did this corres-
pondent get this informatiort"? Was 
it fr(1/ll any Goernment dep~t? 

Shri K. D. Malaviya: I do not know 
fue source of information of the cor-
respondent, but I find the information 
has been substantially correctly re-
produced. Because, I tried to analyse 
the disclosures that I nave made and 
the points whlch have not been dis-
closed. I find that most of the points 
have been disclosed already by me. 
There are only very few points which 
have not been disclosed by me. For 
the reasons whicn I have already in-
dicated in my statement, I would not 
like to make any comments on tnose 
points; but they are very few in 
number. On those also, some confu-
sion has been created by the so-called 
correspondent of Statesman. That is 
why I am hesitant to make furtner 
comments which mayor may not have 
been correctly obtained by this cor-
respondent. 

. Mr. Speaker: Has the other party 
to tne agreement any office here from 
whicn this information could have 
leaked out? 

Shri K. D. Malaviya: I am told they 
have got an office here. 

Mr. Speaker: Has he made any 
enquiries whetner it nas leaked from 
that office? 

Shri K. D. Malaviya: I have not 
made any enquiry on this point but 
my impression is tnat generally par-
ties with whom we negotiate keep 
these informations secret. 

Shri P. G. Deb (Angul): I would 
like to ask a specific question. Is it 
a fact that these details have been 
leaked out by the Chairman of the 
Indian Refineries, Gauhati, who today 
happens to ·be a Minister in the 
Assam Cabinet? 

Sbrl K. D. Maiaviya: Which details 
does the hon. Member refer to? Most 
of these details were referred to by 
me in my previous statements. 

Mr. Speaker: What about the other 
details? 
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Shri It D Malavi,.a· 1 do not think each other. But why ShQlHd this 
an res~ns~ble man ~ill say any those correspondent have gon~.~ the pre~s 
th! h' h have been stated here in and stated "here 1 am glvmg !OU this 
~gs W IC most of information whiCh was ~ot given by 

this news report because the Minister"? Why ~~6~d he not 
th"m are wrong. have waited for some WIle? 

Mr. Speaker: Was there any offi-
cial statement or press release to that 
e1l'ect: ,itl 

Shri It. D. Malavi,.a: There has not 
been any statement to that effect. 

Mr. Speaker: So far as the adjourn-
!!lent motion is concerned, it is no 
doubt unfortunate that a newspaper 
reporter should have stated that since 
the han. Minister has not cartlci to 
give it and wanted to keep it from 
the House "I give it to the House". 
I wish he becomes a Minister as 
quickly as possible. The han. Minister 
has rightly stated that during ~he 
period when negotiations are shapIng 
he does not want to place before the 
House the details. So, he has asked 
for more time to place all the infor-
mation before the House. If, in the 
meanwhile, some news item appears 
in the newspaper and he is asked to 
confirm or deny it, he is naturally in 
a delicate position. We find that no 
information has leakEld out from his 
hands. Even if it has happened from 
his office he would take steps to see 
that such leakages do not recur. It 
is said or alleged that some other 
person, the Chairman of the Indian 
Refineries, has leaked out this infor-
mation We have not got any 
autheniic information on that point. 
Even with the best of efforts, it may 
not be possible for the han. Minister 
to plug all the loopholes. Ther.efor~, 
so far as this adjournment motion IS 
concerned, 1 do not feel there is any-
thing to condemn the han. Minister. 

But 1 am really surprised how the 
correspondent of Statesman has come 
forward saying "Yes, 1 give to the 
Member~ of the House what was not 
given by the Minister". Of course, it 
is true that democracy thrives on 
publicity and the newspapers thrive 
on the proceedings of this House. 
'I'herefore, they are mutually helping 

Shrimati Rena Chakravartiy (BaSir: 
hat): Then it will noi be a scoop. ": 

r .'. 

f Mr. Speaker: There are good ~copps, 
and there are bad scoops. This.,is :,8, 
bad scoop. yr ,'" 

, " 
So far as the privilege motion ".of 

Shri Hem Barua is concerned, iiI-. is 
that the han. Minister withheld infor-
mation from the House and gave it 
to the press. If he had done so, it 
would have been improper. It has 
been repeatedly held in this, House 
that han. Ministers should take the 
House into confidence and it is 
through the House, when the House ~ 
in session that informatioo: of this 
kind shouid come out, anId that is the 
practice which we have been follow-
ing, irrespective of whether it is a 
matter of privilege or not. Other-
wise, if the Ministers thereselves' 
pay little regard to this House, no 
other persons will pay regard to this, 
House. Therefore, it mig'ht be at 
least an act tilf impropriety, But, in 
this case, the Minister does not' say· 
that he gave information to the newS- ' 
paper, nor is it alleged. The news-
paper has somehow got this infoi'D'la-
tion which the Minister is not pre" 
pared to confirm or deny, 1 cali oiily 
condemn the correspondent for having 
come out with this news item. Even 
if it be true, he is not helping,' th'e' 
country by publishing it, w:h,en the 
Minister thinks that in the' public 
interest it ought not to be' placed 
before this House. 

I do not think there is any need 
either of giving my consent to 'the 
adjournment motion or of treating it 
as a matter of privilege now. It is 
not as if this matter escaped only 
from the han., Minister. It l'nls come 
up here in part. We have.be!n seized 
of this matter. The matter'was refer-
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[Mr. Speaker] 
red to me to find out whether we 
should ask the hon. Minister to place 
the entire matter before the House or 
not. If it had come out then, I would 

. have said that there is absolutely no 
impropriety so far as we are concern-
ed. But the hon. Minister has gone 
further and has refused to give it to 
the House ignoring the fact that I 
was wanting to look into it. He did 
not say unconditionally that he would 
not place it before the House but he 
said that if I agreed with him he 
would withhold it; if, on the other 
hand. I wanted it to be placed before 
the House he would do so. 

Under those circumstances the 
correspondent comes out with this. 
This is nothing short of a bravado. 
This is a very responsible newspaper. 
1 would urge upon all newspapers 
not to allow such things to be pub-
lisheld. They will take note of what-
ever is happening here and if, in the 
interest of the public, it is considered 
either by the House or by me that an 
agreement which is made ought to 
be kept secret, they would also adopt 
that secrecy in the interest of the 
country and of proper journalism. 

No more action need be taken either 
on the privilege motion or on the 
adjournment motion. 

Shri Bem Baraa (Gaubati): May I 
say a word in regard to the privilege 
motion? 

Mr. Speaker: 1 do not give my 
consent to it. 

Shri Bem BanIa: May 1 submit 
that 1 do not want to agree with you 
so far as your remarks are concerned? 
1 am so sorry to say so, but then 1 
have to say it. 

Mr. Speaker: I am not going to 
allow it. 

Shrl Bem BanIa: 1 have my !dis-
agreement with yOu. Therefore may 
1 submit just a few words? My privi-
lege motion was on a particular 
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subject. 1 did not want to .bring in 
the Special Correspondent of the 
Stateman because 1 know that the 
busines~ of the press people is to fish 
for or scoop news and help us with 
the news. 

Mr. Speaker: Order, order. Be 
need not :be apologetic. I take upon 
myself te entire responsibility of say-
ing what 1 have said about the news-
paper correspondent. It is not as if 
he only wanted to abuse or to take 
the hon. Minister to task. 

Shrl Bem Barua: It is not that. 

Mr. Speaker: 1 am giving it up. I 
would only say that when the matter 
is before me, the hon. Minister baa 
said that he will abide 'by my decision 
and 1 am looking into it, if a corres-
pondent comes out and says, ''You 
have not decided; 1 will give the 
information to the House", this stands 
on an absolutely different footing. If 
the matter had not been placed before 
me and I was not considering that 
matter 1 would not have taken any 
notice of the newspaper report. If 
an hon. Minister improperly with-
holds any matter from the House and 
somebody gives some information, it 
is for the House to take it up. But 
he went further. The matter was 
brought up here and hon. Members 
wanted to know about it. The hon. 
Minister said, "I am prepared to give 
it subject to year decision, but my 
view is that in the interest of 
future negotiations I do not want to 
place it before the House." I was 
considering that matter. In the 
meanwhile this man comes anId says, 
"I will give you this information." J 
say that thi~ is an affront to the 
House. 1 do not want to take it up 
as a matter of privilege because we 
are sitting only for two or three dan 
more and there will be a new Parlia-
ment when automatically it will lapse; 
otherwise,- I would have certainly 
referred it to the Privileges Committee 
to find out Whether it has not exceed-
ed its right of reporting. I do not say 
that the hon. Member wanted to say 
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anything against the Sliatesm.an. I am 
myself taking it up. I am not going 
to allow these things to be brought 
up. 

Shri B_ BIII'IIa: Are we not 
interested in knowing the source 
from where the Special Correspon-
dent got it? lily objection is that the 
hon. Minister was secretive but his 
office was not secretive. 

Mr. Speaker: There is an end to 
this matter. I will. take up the cal-
ling Attention Notice. 

1%..1' hrs. 

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IlIIPOB-

TANCE 
RETRENCHMENT OF WOIIBJ!!RS OF 'l'1li 

HoR'nCtlLTtJRE DEPAlITMENT 
Shrimati ReDa CbakravR1'tt7 (Basir-

hat). Sir, under rule 197, I beg to call 
the attention of the Minister of 
Works, Housing and Supply to the 
following matter of urgent public 
importance and I request that he may 
make a statement thereon:-

The retrenchment of about 300 
workers of the Horticultural 
Department of C.P.W.D. conse-
quent on transfer of certain 
lawns and parks to NDMC. 

The MiDister or Works, Bousinc 
aDd Suppq (Dr. B. Gopala Reddi): 
Sir, consequent on the decision of Go-
vernment to transfer to the New 
Delhi Municipal Committee with 
effect from April, 1962 the work and 
maintenance of .......• 

Mr. Speaker: Is it a long one? 

Dr. B. Gopala Reddi: It runs only 
to two pages. 

ShriRaglumath SlIIgh (Varanasi): 
It is very long. 

Dr. B. Gopa1a Bedti: Then I will 
place it on the Table. 

Shri RachUDath SiDch: It mould be 
Jaid on the Table. 

8hrimNl BeIIIa ClIakran.rtty: We 
would like to know what the answer 
is. 

Mr. Speaker: He may read lit out 
then. 

Dr. B. Gopala Beddl: Sir, C0nse-
quent on the decision of Government 
to transfer to the New Delhi Munici-
pal Committee with effect from April. 
1962 the work and maintenance of 
public parks and lawns which hu 
hitherto been done by the Horticul-
ture Department of the C.P.W.D. on 
behalf ot the Committee as a 'Deposit 
Work', about 370 workers are likely 
to become surplus to the require-
ments of the C.P.W.D. The jllDioP-
most of the workers have ucordingly 
been served with notices of retrench-
ment. None of these workers is a per-
manent enployee of the C.P.W.D. 

Although the workers have been 
given notices of retrenchment by the 
C.P.W.D., the N.D.M.C. has agreed 
to employ all the suI1l1us workers 
without any periOd of unemployment 
intervening. The Committee has fur-
ther agreed to give to the workers 
emoluments which they are now 
drawing in the C.P.W.D. In addition, 
the workers will be paid retrench-
ment compensation as admissible IW-
der the Industrial Disputes Act tar 
the period of service rendered in the 
C.P.W.D. In view of the assurance of 
immediate reemployment and protec-
tion of their existing emoluments, it 
is clear that no hardship will be cau-
sed to the workers. 

Earlier during the debate on the 
Demands for Supplementary Grantll 
the question was raised whether the 
workers should not be deemed to be 
transferred from the C.P.W.D. to the 
New Delhi Municipal Committee. On 
a similar representation made by the 
workers' union, the matter had been 
examined in detail and I take tbls 
opportunity of fulq explaining the 
position. 

The situation arising from the 
transfer of workers has to·be deaD 
with in accordance with the provi-
sians of the Industrial Disputes Act. 
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[Dr. B. Gopala Reddi] 
Under Section 25FF of the Act, 

when the ownership and management 
of an undertaking is transferred, 
every workman with a continuous ser-
vice of not less than one year in that 
undertaking shallibe entitled to notice 
and compensation as if he is retrench-
ed, unless the conditions of service 
under the management are not, 
less favourable than under the 
old and the new management agrees, 
in the event of future retrenchment, 
to pay compensation on the basis of 
the total service including service 
rendered prior to the transfer. 

For the transfer of workers alon, 
with works, an essential condition is 
that the terms of emploment under 
the new management should be at 
least as favourable as those under the 
old. In the present instance, thls 
condition is not ful1illed. There is no 
scheme of pension at present in the 
N.D.M.C. w'hile it exists in the 
C.P.W.D. When the above condition 
is ful1illed, the workers actually em-
ployed in the undertaking that is 
transferred to the new management 
can be transferred along with the 
work. 

The demand of the Union already 
referred to is that the junior-most 
men in the Directorate of Horticulture 
should be transferred, although they 
may not be the men actually engaged 
in the works to be transferred to 
the N.D.M.C. There is no provision 
for such a procedure in the Industrial 
Disputes Act. 

It has therefore become unavoid-
able to retrench the surplus junior-
I\lost workers in accordance with 
section 25 G of the Act after giving 
them notice and retrenchment com-
~sation as provideld in the Act. As 
stated earlier, they will all be ab-
sorbeq by the New Delhi Municipal 
Conunittee. 

The -:procedure that is proposed 
to be followed is fully in conformity 
with the provisions of the Industrial 
Disputes Actj. 

Sbrimati Rena Cbakravartty: Prior-
to this there have been other peopl& 
too who had been sent to work under-
the NDMC and their past services etc. 
had been counted. They had been 
treated as having been transferred. 
If 'nothing stood in the way of their-
transfer, there is absolutely no reason-
why the services of these people also, 
though temporary, who have served 
for so many years may not also be 
treated as transferred from one 
establishmeet to an autonomous body. 

Dr. B. Gopala Reddi: Some road 
works were transferred to the NDMC 
some time ago. It was as a purely 
temporary measure. The workers were 
all transferred there with a right to 
come back to the department and 
when they come back the juniormost 
man has to be retrenched. It is with-
that understanding that those people 
were transferred as a temporary mea-
sure. But here they are surplus for 
this department and are all being re-
employed by the NDMC. They are 
being served with retrenchment notice 
with a right to compensation but they 
will all be protected there. Their 
salaries will be protecteii and 
they will be re-employed by the 
NDMC. 

IU9 bn. 
PAPERS LAID ON THE TABLE 

RUBBER (SECOND AMzNmIu:NT) RtlLEII. 
1961 

The MJDister of COII1IIlel"Ce (Shrt 
Kanungo): Sir, I beg to lay on the 
Table a copy of the Rubber (Second 
Amendment) Rules, 1961 published in 
Notification No. G.S.R. 29 dated the 
6th January, 1962, under sub-sec-
tion (3) of section 25 of the Rubber 
Act, 1947. [Placed in Library, See 
No. LT-3608/62]. 
ANNuAL REPORT OF THE HINDUSTAN 

ANTmIOTICS LIMrrED AND REVIEW 
BY THE GoVERNMENT 

Shrl Kanungo: Sir, with your per-
mission, on behalf of my colleague, 
Shri Manubhai Shah, I beg to lay on 
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the Table a copy each of the follow-
Ing papers:-

(i) Annual Report of the Hindus-
tan Antibiotics Limited for 
the year 1960-61, along with 
the Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon, 
under sub-section (1) of sec-
tion 61DA of the Companies 
Act, 1956. 

(ii) Review by the Government 
of the working of the above 
Company. 

[Pl4ced in LibrA"" See No. LT-
3609/62]. 

STATEMENT OF CASES IN WEICH TIll: 
LOWEST TENDERS RAVE NOT BEEN 

ACCEPTED 

Dr. B. GopaIa Reddi: Sir, I beg to 
lay on the Table a statement showing 
cases in whiCh the lowest tenders 
have not been accepted by the India 
Store Department, London and India 
Supply Mission, Washington, during 
the half-year ending the 31st Decem-
ber, 1961. [See Appendix n, Anne-
xure No. 25]. 

NOTIFICATIONS UNDER TIll: EMPLOYJ:ES 
PROVIDENT FuNDs ACT 

The Deputy MJaJster of Labour 
(Shri Abld Ali): I beg to lay on the 
Table a copy of Notification No. G.s.R. 
346 dated the 17th March, 1962 ex-
tending the Employees' Provident 
Funds Act, 1952 to certain trading and 
commercial establishments. [Pl4ced 
in LibrAry, See No. LT-3611/62]. 

lb:v:tsED ESTIMATES FOR 1961-62 AND 
BtlDGET EsTIMATES FOR 1962-63 01" TIll: 

EMPLOYEES' STATE INSllRANCE 
CORPORATION 

The Deputy Minister of PIaunlDg 
an. Labour and Employment (Shri 
L. N. Mishra): I beg to lay on the 
Table the papers mentioned in item 7 
of the Order Paper. 

Mr. Speaker: After all, this consists 
of three lines. Why shOUld he not 
read? I have allowed him the indul-

gence only when there are a number 
Of items. He ought to read. 

Shri L. N. MIshra: Shall I read it?' 

Mr. Speaker: Yes. 

Shri L. N. MIshra: I beg to lay em. 
the Table a copy of the Revised Esti-
mates for the year 1961-62 ... 

Mr. Speaker: Slowly, please. 

Sbri L. N. MJshra: •.. and Budget, 
Estimates for the year 1962-63 of the 
Employees' State Insurance Corpora-
tion, under section 36 of the Emplo-
yees' State Insurance Act, 1948. 
[Pl4ced in Librnry, See No. LT-361Z/' 
62]. 

Mr. Speaker: Nonnally, when it 
consists only of a few lines and there 
are not many items, I would advise 
hon. Ministers to read it out. In ex-
ceptional cases, when it consists of a 
number Of items, it may be said as" 
mentioned in the Order Paper. 

12·201 hrs. 
ESTIMATES COMMITTEE 

HUNDRED AND SIXTY-THIRD, HUNDRED-
AND SIXTY-FOURTH AND HUNDRED AND 

FIFTY-FIRST REPoRTs 

Shri Dassappa (Bangalore): I beg 
to present the following Reports:-

(i) Hundred aDd sixty-third Re-
port on the Ministry of Com-
merce and Industry-Oftice of 
the Textile Commissioner' 
(Part ll)-Handloom and 

Powerloom Industries. 

(ii) Hundred and sixty-folD'th 
Report on the Ministry of 
Commerce and Industry-
Office Of the Textile Commis-
sioner (Part Ill)-Woollen 
Industry. 

(iii) Hundred and fifty-first Report 
on the action taken by Gov-
ernment on the recommenda-
tions contained in the Seven-
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[Shri Dassappa] 
ty-ninth Report of the Esti-
mates Committee on the Mi-
nistry of Commerce and In-
.dustry-SmaIl Scale Indus-
tries-Part II (The National 
Small Industries Corporation 
Limited, New Delhi). 

Shri BraJ Raj SID&"h (Firozabad): 
o It is reversed in the Order Paper . 
. Has it been reversed? 

Mr. Speaker: Hon. Members will 
. kindly see that they follow the order 
put down in the Order Paper so that 

o hon. Members may be able to follow. 

.12.21 hrs. 

PUBLIC ACCOUNTS COMMlTl'EE 

FORTY-SECOND REPoRT. 

Shri C. R. Pattabhi Raman (Kum-
-bakonam): I beg to present the Forty-
second Report of the Public Accounts 

-Committee on the Appropriation Ac-
counts (Civil) 1959-60 and Audit Re-

o port, 1961. 

12.211 hrs. 
. .JOINT COMMITrEE ON OFFICES OF 

PROFIT 

FIFrH REPoRT 

Shri C. R. Pattabhi Raman (Kum-
bakonam): I beg to present the Fifth 
Report of the Joint Committee on offi-

o ces of Profit. 

12·ZZ hrs. 

RAILWAY BUDGET-GENERAL DIS-
CUSSION-Contd. 

Mr. Speaker: The House will now 
proceed with the General discussion on 
the Budget (Railways) for 1962-63. 

: Shri Raghunath Singh was in posses-
sion of the House. 

Shri Braj Raj SiDch (Firozabad): 
HDw much time is there? 

Mr. Speaker: Time taken is two 
~'hours and 55 ·minutes. Time 111ft is 

two hours and five minutes. How 
long does the Minister or do the Min-
isters propose to take? 

The Depaty MIDJster of Bailways 
(Shrl Shalmawu Khan): Thirtyflve, 
40 minutes. 

Mr. Speaker: It is now 12.20; Shall 
I call him at a quarter to two o'clock? 

Shri SlIaImawaz Khan: Yes. 

Mr. Speaker: I will call him at a 
quarter to two. 

~ ~ fiIt (mramt) : qgm 
~, ;r.r ~ ~ Ili'\'1Rft ~
PTiit11;"i~ Wof~ 
f.rn ~ ~ ;rnr ~ qrUq 0fIlT/n' fiI; 
mmit11;"i~~f.rn1lfT 
mn:t ~ ~ 1IfT:~ ~ 

"Railway employees should not 
participate in the election cam-
paign ... " 

~~~.~; 

''I think that they should be 
given the right to participate in 
electioneering." . -

QISZI"~~~~~~ 
o;ft;;r~~~fiI;~it~ 
~tfil;~~~it 
1tl'T ~ ~ I m'f ~ fiI; ~ QA; 

~ 111 f.;ro; ;;rif yncr ~ ~ m Cf(t 
1ft11;"i~t;;ft~'S11m:t ; 
They cannot be Members of either 

House of Parliament. They must not 
take part in political campaigns. They 
do not change when a Ministry goe!l 
out of office. 

~~~~Wf 
itt,~~~ ~it 
1tl'T ~ 'Iii m m ~ ~ 1ft ~ 
it 1fN ir.rr ~, ~ ~ 1ft ir.rr -, 
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en~~ (~~ 
~) :~m~tl 

en ~ "" : ~ 9I(f ~ 
t I ~$it~'IR. 
~ ~ t ~f.t;;nrr.'ia''Jft·lf ~ if ~ 
1JN~~~~I~~ 
it ~ 1ft ~ ~ ymi ifllTlT 
;r(f\lr~tqtt;r ~r~ ~ n'OT 
t I q ~ ~ t f.;mlfiT 
~~m~l~ir~~ 
~mif~t, ~1ft~ 
:IH;rr~~ I .wAT~if 
~~r.mrt: 

"A recent case in which an official 
of the Ministry of Health was dis-
missed fram service for an article 
criticising the policy of Sanctions 
in the Italo-Abyssinian War shows 
now rigorously the rule is applied. 

~~f.t;~~1Ii'r 
~ifllTlT~~oo~tm 
~~~wrr1ft~ 
~ t f.t; ~ ~ <tT f.tim ;ftfu '1ft' 
-.til j"'l,,,,;jj "4t ~ rii I ~ ~ 

~ ~ if ~ If.: f.t; ~ 
~~~~~i!lt,~ 
'1!T m'II' ~ tqT ~ ~ t ~ 
~<tT~m"l1l'~tl 
;;r.r lit ~ <tT ~ 'lim ~ 
.~ W aT ~t ~ IIiT q~~ 
~~~t?~m~1ft 
.~ ~ ~ m ~ <ro'ro t f.t; 
~ 1ft m'II' ~ f.tim If<m: "4t 
"f"1' it lITIT ~ ~ ~ I ~ 
~m~t;;r;rn;~ir~ 
-.'It ~1lIlit 'I>i' aT ~ ~~ 
"mIm " ~ ~ I ~ (t srmT 
~ 'iIT~ .' 1J'ii.nfz i ~ ~ ~~ 
"~~;nf~1ft'1 

DiIcI&-'on 

w-n q ~ " iIR 'fir ~ t.W 
~t~it~lfiWIT~ 
~I ~it~~qro~~ 
t I ~8l;rCl1T~ I ~CI1T'I>i'~ 
~~ t no ~ 'IR;;mit t tc;o 
~ a;t; I ~ CI1T ltl\' rn no ~ 
~~~~ ~oo m6lli;;mitt I 
~CI1Tltl\' ~to ~~~)~ ~c;o 
6lIi ;;mit t I ~ sr-tm: ~ ~ f~ 
ir~qro~~1fiT~ifA' 
~itiIi'zTt I ~~ Ho ~ 
tc;o m" R it t. ~ ~ ~ 
~~ ~ 1lT \90 ~ t I ~ 
~ IIiT ~;;rt'm ~ t I n o-
~oo ~ ~to-~c;o t ~ ~ 
~,,~ ~ ~ ~01lT~'
~t, ~~t~t~ 

~. ~ ~ " am: it ~ ;iii l\' 
~.~ ~ f4;lrr t f.t; ~ 'R( 
~~~lf.:tfaT;;r;rit~ 
~~~~;fi~,~ 
~ m ~ f.I; t~ ~mft 
~ ~ If.: iffl' ~, r.twrr f.tim 
~ """ ~~ ~ if@ f1:r.r 
~ Ilf ~ tf.t;~~ 
if~~~~~ 
~ I ;;IT ~ ~ ~pm t f.t; f.tim 
~ ~ If.: 'R( ~ iffl' aT m 
~ ~ ~ f1:r.r ~, ~ 1ft m; 
~ t 'Iliff.!; ~ ~ ~ ~ 
If.: ~"ffl' ~ ~ ;r ~ f.tim """ ~ 
f1:r.r ~ , ~ 1ft tm'AT ~ , 

~;;ft~iAmtf.t;~tam: 
~ f.tim ~ If.: ~ ~ m 
q.., 1fiT ~to-~c;o !fiT R R1lT ~, 
wIi"t~'I>i'~t, 

~it~~~t~~~ 
~~~tl~~ ~ 
~iffitmtl~~ 
~ ~ t IfIiff.t; q ~ <troIT 
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[o;ft ~ rnil:] 
;;n;rm ~ I ;;r;r ~ $ ~ 'f1: 

~ ~ 'IiT.~ troTc ~ ~ 
~~tiT~~if@'~Ri;;iT ~ 
~~$;;iT~~i't'lil1f~t 
~m~~troTc~~ 
;f~I~~ill~~~ 
~~~m~~ 
~ I ~;;r;r~ it $;;r.r ~ 
~ ~~, ~~~1Iitw 
~ 'liT ~ f1m;;mIT ~ I 
~f~m~$~1f';ft~swm 
~ Ri ~ 'liT ~ ~.~ 
m f1m ~ ~ ~ ~'A;or 
ifiIIlf .. M~I" ~ ~ I if m'f ~ 
~$~~l!iT~~if@' 
t---<Ar~~~~~ I 
~ ~ ~ roO!' ~ ~ roO!' 'liT ijffiTf 

t $ ~ roO!' ~~~ 'IiT.m: 
;;iN roO!' ;fIT ;;mIT t tm: ~ ~ ~ 
~~;;miT I ~ffiu~ 
mw~~~~~fit;trr~ 
t I ~m'f~if;~~it 
tm: ~ ~ 'liT ~ ;r@' ~ I 
~i'tl:/Q:~~~Ri~ 
~ ..... 
~Pmf~:~~ 

0fif~~1 

~~~:tiT~~ 
~~~~~~I 

~Pmf~:!PI"tiT~ 
;r.f.f iff ~ ~ I 

~~~:~Ofif~ 
~) flrf.rm: Ofif ;;mtit I 

tit i:m m~~ Ri ~;;iT ~Y,. 
~it~~'IiT~~'IiT 
f.flI1l ~ ~ ~ ;r 'l'>R ";fT1Slf fit;trr ~ 

Riwn:~~it ~Y,.~~tiT 
:rot ~ ~ 'liT ~ ~ ~, ~ 
";fT1Slfif@'~~Riwn:~ 
~ ~ ~Y,. ~ ~ tit :rot~ 
~;fIT~~~ I wn:~~~ 
it ~Y,. ~ ~ .m: :rot ~ ~ ;fIT 
~~~tiT~~;fIT~ 
;;ftq.r it ~ ~ ~ ~ ~, 
~ m---<Ar ~ ~ ~ ~ 
~~ ~ if;<r.r m'f 
ifi"Ut~~~~~ I ~ 
i:m f.m;r~ Ri no ~ ~oo ~ 'liT 
nif;;;iTmmc~:rot~ ~o~· 
;fIT~~~~;;iT ,~o ~ ~c; .. 

~ it; ~ :rot ~ ~ 0 troTc ;fIT crom-
~~I~~~~~ 
~.~~I 

mfim ~'1f~l(M ~ ~ ~ 
~ t m fcNFr ;fIT ~ q;fr ~ 
:a'{f 'f1: ~ .rnm ~ g( ~ I m 
fcNFr <tiT ~ ~ ~ ~ ~ Ri !PI" 
m~~rn~~~JTW: 
m ~ t: ~ ~ 'liT ~ .,.g:t 
~, lIT ~ mit ~ t: tni m 
~t:~~~it~~;;miT 
t: I ~~mfcNFr itwn:~ 
~ ~ tit ~ ~ ill .,.g:t 
~~~:a'{f 'f1:f.r;m:~ ~ I 
'Ii Wcft Wcft crm ~ 'f1: ~ 'f1: ~ 
~~~~1 

f;j"if~ O!{~~ 'l'f.t ~ if; ~ 
it~~~ l~fcNFrmr 
~'Iil1f~t:~~~ 
amr ~ <reT ~ Ri!Pl" m~ 
~ a;w ~ ~ om ~ ~, <Rrof <tiT 
~n.m qfuG: ~ ~~ 
~ ~ ~ <ITt it ~ tffif f.!;it ~ fiI; 
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~iF~«t'~~~~ 
iF '"" it ~ ~ ~ f'W;;rro; ~ 
!!!"IftQilj~~~iFafR' 
it~~~if@f'W~ I ~ 
r.r.r <'1m' ~!fIt' ~!!!"Ift QiIj ~ 
~if@~~~f.I;~~ 
·@'~iF '"" it ~ ~ t: ~ 
'IiI'!iT m'lRr ~ ~ I ~ ~ If'I' 
"1ft m f.!1!'PT <ti't r.m ~ ~ 
;fR ~ if@ ~ I ffi iro ~ f.r«-l 
~f.I;'1;fT<T~~qfif~~~ 
~~iFefi;fitit~~~ 
.~ ;;rro; I 

~ ~ ~ iF efi;f it ;r;:JiIiZ 

~~~~mr~t:I~ 
~;;mIT 'fT f.I; ~ 'l<: ~ if@ ~ 
~~~m~~ U;;rm ~ 
.rnr~~m m~ i/icr<>r ~ 
~~~~I~~~~~ 
~ I ~ ~ if if@ mm f.I; ~ 'liT 
~ 00 ;;mIT ~, ~ <ti't 'flit ~T 00 
;;mIT I ~~~~t:ffi~ 
~<ti'tm~OO;;rAT~ I 

~~"I'if~~~'IiT 
~~~~~iflm 
~ it .IgniT 'if1ftir \'ft 'lfT ~ ~ I 
~ 'if1ftir iF ~ if iro ~ ~ t 
f.I; ~ f.!1!'PT it 'IiI'!iT 'if1ftir ~ \'ft ~ 
~ ~ ~ 'if1ftir ;r \'ft ;;rro; ffi 
~ ~ I wit ~ 'if1ftir~ ~ ~ 
';r.rr ~ crT ~ t I ~ 'if1ftir ~ 
'iF 'I'm 'lit 'if1ftir t: ~ ~ ~ @a if 
';m: ;m: ~ ~ Ifi;f Ifi;f ~ 1fOI' ~ 
. ~ (fur ~ 'iffifur 1fOI' QiIj ~ oro ~ 
-t ~ 'if1ftir ~ iF 'I'm ~ ~ ¢ 
·~t~~~'1;fT<T 

~~~~~~~ 
(t~~1 m~~tit~ 
~m"I'lIi\"~~~'1;fT<T 

~ ~ ~ too ~ noo ~ ~ 

Discussion 

n oo I ~ iro ~ ~ Ai 
~t~t~lIft'1;fT<T~ 
\ilfI'lU 'if1ftir ;r ~ crT ~ t: I iIF" 
tt 'if1ftir '1;fT<T ~;;t ~ i ~ 'IiI'!iT 
~I ~ ~ cm:a;r ~ 
~~ t ffi IIIWt 'if1ftir ~'~ 
~ ~ ~ 'if1ftir m ~ 
~~ ~~~nmrtl 

~~1f~ iFmif 
~~~~~~~ 
~itmflRrt: I ~'l<:~~ 
"l1'1f lfI"r" ~-rr ~ qR ~;r:;m "lfII' 
ffi ~ ~ ~tf.l;~~ ~ 
~~lITif@ I 1!Tif~f.I;~ 
~~ ~ ;;rAT t ffi ~ ~ lIiI' 
~wm~~f.I;~~'Iit 
't<; ~ 'l<: f1:r.r ~ lIT if@ I ~ 

~l{m~~~f.I;~m. 
~~~I ~~ol<f;~~ 
if@ ~ ffi lfIf.ir;ff 'liT "1ft ~ 
~ t: ~ m~ ~ ~ <ti't tft:m;ft 
~t I ~~m-'liT~rnt 
~ ifF!" ~ '3"'fI'!I" fiI;1f ~ ~ m-
~if@~w~ I ffi1f~ 
.rr~~~~~T~<tt 
iift1rrU t ~ '1;fT<T ~ m ~T 
rn 'liT SI'lWf~ I 1f ~ j f.I; ~ 
QiIj'1;fT<T ~ ~ if@ ~;:r;r QiIj 
~m-~~T~ I ~~'IiT 
~m'1;fT<T~~et~ffi'1;fT<T~ 

~lfjT~~~I~~~ 
~al~~l1!;~it~~'I>'t 
t;:r;r~t~~QiIj$r I al 
~~~~'1;fT<T~mf.I;~ 
lIi\"tft:m;ft~~ I ~~~ 
lilt "1ft ~ tt'qr ~ ~ I ffi 
iro~tf.l;~'1;fT<T~~ 
~it~~~rial~ 
{tl 
Shri SollWll (Dausa): The vital role 

that our railways play in our national 
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[Shrl Somani] 
economy cannot be over-emphasised. 
We have had quite interesting details 
in the White Paper about the achieve-
ments of the railways during the de-
cade of planned economic develop-
ment. The fact, however, renains, 
that in spite of the phenomenal in-
crease in the capacity of the railways, 
they are still not able to cope up 
with the requirements of the various 
sectors of our economy in full. 

It will be appreciated that the pro-
gress of railway facilities must pre-
cede and not follow the development 
in the other sectors of our economy, 
and it is, therefore, of very great im-
portance for our economic progress 
that the railways must assess their 
future requirements on a realistic 
basis, and must intelligently antici-
pate the dynamic growth in the 
various sectors, So that the Planning 
CO'mmission may be able to make a 
provision which will create the neces-
sary increase in the railway facilities 
to the extent to which the growth of 
our economy requires. 

It is gratifying to learn that there 
has been some increase in· the alloca-
tions in the Third Five Year Plan 
So far as the tentative allocation of 
Rs. 1255 crores, corresponding to the 
increase in the originating traffic to 
about 235 million tons is concerned. 
This was in the final draft of the 
Third Five Year Plan and was in-
creased to Rs. 1,325 crores correspond-
ing to the originating traffic of 245 mil_ 
lion tons. As the hon. Minister of 
Railways himself has indicated in his 
statement, this estimate, again, is an 
under-estimate and the matter is still 
under the consideration of the Plan-
ning Commission and the Railway 
Ministry. The history ofbottlencks 
in railway bookings during the last 
one year or 18 months clearly indi-
cates the urgent necessity of re1ising 
these allocations still further upward 
to a very substantial extent. 

In this connection, I am really very 
much surprised and disappointed to 

find that the Railway Minister has not 
a word to say in his statement about 
the bottleneck of coal supplies. This 
is not a new phenomenon. Even in 
the last year's. budget debate on rail-
ways we had a series of complaints 
Which. various industrial centres had 
made to the Railway Ministry about 
the inadequacy of railway wagons 
for transport of coal Which is so vital 
to our industrial production. That· 
complaint has continued to remain and 
indeed the position, if anything, has 
deteriorated further. The record of the 
supply Of railway wagons will show 
that the Coal Controllor estimated 
the requirements of the collieries· in 
West Bengal and Bihar areas during 
1961 at an average of 6,ISO wagons 
per day. As against this, coal loading 
during the year was on an average 
4,768.6 wagons. Even as late as Janu-
ary last, wagon loadings were only 
4,131.92 per day. That shows that the 
railways have throughout been behind 
the target set for coal movement. They 
have not even been able to fUlfil the 
targets which the railways themselves 
had accepted, leave aside the anti-
cipation of increased capacity due to 
reasons whiCh may not have heen an-
ticipated at the time when the rail-
way programme was formulated. My 
submission is that even the targets 
which were accepted by the railways 
have not been fulfilled. 

In this connection, it will be very 
appropriate if the hon. Minister in re-
ply makes a comperhensive review 
so far as the position of coal supply 
is concerned. Time and again during 
last year and even now, certain in-
dustrial centres are suffering very 
badly due to inadequacy of wagons for 
coal traffic. The textile industry of 
Ahmedabad specially, which is a 
very important centre of the textile 
industry, has been fed on a hand-to-
mouth basis. 

12~" hrs. 
[Ma. DEPUTY-SPEAKER in the ChairJ 

The indUStry has been functioning 
on supplies or steeks sufficient for two 
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days and three days and sometimes 
mills have been even threatened with 
closure. Indeed, there is some sort of 
pool system whereby one mill tries 
to keep the other mill working out 
of its surplus s.tocks of coal. This si-
tuation is not a temporary one; it has 
existed now for a pretty long period, 
at least for more than a year. Yet in 
a situation where not only the textile 
induStry in Ahmedabad but various 
other industries in the western region 
and in various other parts of the coun-
try have been suffering due to non-
availability of adequate numbers of 
wagons, we find the Railway Minister 
completely complacent or indifferent 
in the statement which he has been 
goOd enough to make to the House in 
regard to this interim budget. So this 
problem of coal supplies is really of 
vital importance to maintain indust-
rial production in the various sectors 
and I hope the hon. Minister will in 
his reply give a clear picture of the 
position as it exists today and about 
the steps which the Railway Ministry 
propose to take to see that these bot-
tlenecks are not allowed to develop 
further. 

I would now like to say only a word 
about the freight structure. We have 
a warning in the Railway Minister's 
statement about the possible increase 
in railway freight and passenger fares 
at the time when the full budget is 
presented to the new House. I would 
like to submit that the policy of the 
railways should be oriented to sub-
serve the paramount interest of our 
national economy and! promote the 
development of the various sectors 
thereof. So far as the railways' own 
earnings are concerned, my submis-
sion is that they should ,be subordi-
nated to the national objective of pro-
moting development in the various 
sectors of our economy. 

I would like to specifically draw the 
attention of the hon. Minister to the 
question Of exports. Time and again, 
representations were made to the 
Railway Board for suitable revision 
and relief in the freight structure for 
transport of commodities in the ex-
POrt trade. The railways' attitude 

DilcuBIion 
has been completely unhelpful and 
unresponsive to the series of repre-
sentations which have been made -
froll! time to time in this consection. 
I am glad the Mudaliar Committee-
which has gone into the entire ques--
tion of exports and imports and has 
made very valuable suggestions has-
also suggested a general relief of 25 .. 
per cent in the transport of all com-
modities meant for export. This is 
really a very useful suggestion and I 
do hope and trust that at the time the 
full railway budget is presented, the 
hon. Minister will take due note of 
this very vital recommendation which 
is intended to promote our exports. 

The railways have got a responsibi~ 
lity to promote the national develop-
ment programme and when it has been 
established and substantiated by facts 
and figures that railway freight is in 
coming in the way of our competing 
in the international markets, it is 
their responsibility to ensure that the-
necessary relief in freight is forth-
coming even if it means a loss of 
revenue to the railways. After all, 
a loss of revenue in the railways can 
be compensated in so many other 
ways but loss of exports or loss of 
production of various industries in the 
country means loss Of a character 
which is far more serious than the 
loss Of revenue to the railways. I am. 
therefore, appealing to the Railwav 
Ministry to take a very broad view 
of the implications of their policy and 
the repercussions which their policy 
has or the general national develop-
ment of our country. Whether it is a 
question of development of railway 
resources for increased capacity or it 
is the formulation of the policy of 
freight structure, it is the responbi-bi--
lity of the railways to give the due' 
importance to the vital question of: 
promoting the sational economy first 
and promoting their own interes~ 
second. 

Mr. Deputy-Speaker: Shri P. G; 
Sen. 

Some Ron. Members rose--
Mr. Depaty-S~er: Yesterda7 

then were no speakers. 1 waa 10011:-
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[Mr. Deputy-Speaker] 
ing to both sides to find speakers. 
But today there are at least 12 hon. 
~embers who have sent me chits. 

Shri Tyagi (Debra Dun): Should we 
·compete to catch your eYe or should 
·:we send chits? 

Mr. Deputy-Speaker: Only compete 
"to catch my eye. That would be the 
criterion, that would be the only 
dominating factor. I had promised to 
~all Shri P. G. Sen yesterday. 

Shri P. G. Sen (Purnea): Yes, but 
"Shri Somani was called. 

Mr. Deputy-Speaker: He had every 
·rightly to be caled. There was nothing 
.unparliamentary in that. 

Shri P. G. Sen Hon. Members shall 
-conclude their speeches within 15 
·minutes. 

Shri P. G. Sen: While welcoming 
the Budget that has been presented 
·by the hon. Railway Minister, I have 
some observations to make in respect 
-of the NE and NF Railways. I do 
·appreciate the extension of the broad 
:gauge line from Barauni to Samasti-
·pur, which was very essential. But 
this is a long route. It is the only 
route to the NE & NF Railways that 
caters to the whole of North Bihar, 
North Bengal and Assam. This sec-
tion is only 112 miles or 179 kolo-
..metres, i.e., from Baruni to Katihar. 

Dr. M. S. Aney (Nagpur): Don't 
,talk in terms of kilometres, people 
·don't understand. 

Shri P. G. Sen: These 112 miles re-
·main to be broad-gauged. Because, 
the Khajuria Ghat track passes up to 
Siliguri That has .been converted 

:into broad gauge. And if this portion 
·of ·the N.E. and N.F. Railway is con-
verted into broad gauge, the entire 

.section will be well fed. On thia line, 
.as you know, there is a great rush, 
as all the l,abouring classes in the tea 
gardens of Assam go and come by this 
railway. The rush is so great that 
:YOU will find people travelling on the 

roofs of carriages. So it is very im-
portant that this portion should be 
converted into ·broad ·gauge. 

Then, the Purnea and Murliganj-
Behariganj section is a very old 
railway, but it will be a surprise to 
you, Sir, and to the House to know 
that the railway stations are still that-
ched ones. And they are so dusty. 
I had a very bad experience during 
the elections. All the people were 
bl,aming US that though this railway 
line is pretty old, still it is left un-
cared for. This line is so dusty that 
the passengers rather seem to take a 
bath of dust .when they emerge from 
the trains! So the people wanted that 
at least stone chips should be spread 
on the track so that the dust may not 
rise to the extent as it does now. 

The hon. Minister was pleased a 
year before to sanction a halt at 
Gokulpur, but that has not come into 
effect up till now. That is between 
Krityanandnagar and Saris stationsfi 
The contractor has already deposited 
the required amount and the that-
ched house has already been con-
structed by him. Though I am given 
to understand and am assured to that 
the station will be opened very soon, 
it has not been done as yet. 

Dr. M. S. Aney: Has the work be-
gun? 

Shri P. G. Sen: Yes, it is only a 
halt, and the work has been complet-
ed. But the trains do not stop there 
and tickets are not being issued to the 
passengers. 

Then there is one level-crossing on 
the PWD road from Kursela to 
J ogbani at Sarsi. This is a bus route, 
but the level-crossing has not been 
provided. While I was going on my 
election tours people were telling me 
that there were ditches cut across the 
PWD road so that buses could -not 
pass over them. And there w~ a 
scufB.e between the public and the 
railways and finally they managed to 
pass by that road Thill is a verY bad 
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• 
thing Ihat on a public road, PWD 
road. a level-crossing is not provided. 

Then there is a demand from the 
-public that a third-class sleeper coach 
should be provided in the Jogbani-
13arauni train. It is further learnt-I 
,do not know how-but there is a 
.trong rumour that the present timing 
of this train is going to be changed. 
Thls train is one which is connecting 
the capital of the State, that is Patna, 
and it is a night train. Ii is reporled 
that this train, No. 35 and 36, is going 
to be detained at Bihpur for two 
hours to give clearance to the O.T. 
Mail. I do not know if it is a fact. 
'But the feeling of the public is that 
,the pre_ent liming should be kept. 

Again, there is a North-Bengal Ex· 
press from Sealdah, That reaches 
Katihar at 10·45 p,m. But there is no 
connection to Purnea or Jogbani side. 
"The 2-Down O.T. Mail whiCh reaches 
Katihar at 7-20 hrs. has no· connection 
from Purnea to go to Assam, though 
it is an important train. My sugges-
'tion is that a local train should be 
provided 'in conneceian with the North 
'Bengal passengers to Purnea and 
Jogbani, and it cnn come back to catch 
the 2-Down O.T. Mail in the morning. 
'This should be provided for the 
passengers to travel on the As-am 
tines. 

We had a very bad experience on 
this line. Myself and Mr. Liladhar 
Kotoki were coming on the 24th of 
this month. We reached Barauni at 
about six, and the shuttle had to start 
.t 8-30. But to our utter surprise it 
Btarted at about 8-30 and the Delhi 
coach which was to be attached to 
'Toofan to bring Us here, could not be 
'had, and by the time we came to 
Mokameh the Toofan had left. The 
train originates from Barauni and I 
do not know why this shuttle which 
'originates from Barauni should start 
two hours late. And even then, when 
we arrived at Barauni by the 
Xamrup Express the train was not 
even placed on the platform. After 
'We arrived there tlie train was placed 
on the platform. And for tWO hours 

2041(A!) ~. 

DiaeuB.ion 
the train was detained there. God 
knows for what, with the result that 
our coach had to be attached to the 
Banaras Express and We came to 
Mughalsarai. But to our good luck 
the Kalka Mail was late by one hour 
and so we caught it. 

Dr. M. S. Aney: Late-comers 
obliged! 

are 

Mr. Deputy-Speaker: So, the train 
coming late was a blessing for the 
han. Member. 

Shri P. G. Sen: In this case it was. 

As regards coal transhipment we 
are in a very difficult position in 
Purnea. There is a scarcity, and e~
pecially Purnea is a place where the 
people are very much suffering from 
fire devastation. People want the 
erection of a pucca building, but ow-
ing to the non-supply ofbrick-burn-
in coal this had to be stopped. Last 
year I was told that many people could 
not have their bricks burnt owing to 
this shortage of brick-burning coal. 
If this brick-burning coal becomes 
available there, I think gradually the 
housing problem may be solved in our 
place. 

There is another thing that I wish 
to mention. In tlie Kalka Mail by 
which I was coming, the catering ar-
rangement has aeteriorated very 
much. As many of the passengers 
told me and I also found, the dining 
car suffers from cleansing and polish-
ing. ,It has become very smoky. I 
hope the authorities will take special 
care to bring a~ut neatnesS" and 
cleanliness in the dining car. That is 
all that I have to say. 

13 hrs. 

~"o~~(~) 
~~, m~~;;ft 
~ <m:. <m ~ t '3"« II': ~ 
~~~~~I 

m ~ it>' crr't it ~ ~ Wilt 
ill ~ ~ 'liT f1r.r;ft ~ ?ff ~ ;r@' 
f1r.fT ~ I ~ ~ it 0lI"mtr " iii 
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"1ft ~ ~ "'f'fT -q:fQ"" I 

~r q- 'P1~ ;f.t r..G'tt :,; <Tu 
't~ if >At ~ mr;f .n fuq;rfur 
;tT ~ ~ <n:: 'f>~ ~ ~ <iT ~ 
~ I sW,: a:rt if ~ ~ +hfi 
~~ iJ'lT m 'Ire ~: ~ ~ 
>rif ~ I ~ ~~<r. ;a;r <n:: mn: 
~~~m~;f.t 

~'f>1~~~I.qm<m 
"'R'fo!;.no;['[11"fiT~ ~ 
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't~o « ~\9~ <1"fi~~~ ~ 
~ mo ~ 'U:;r ron ;;rnrr ~ ~ flI; 
~ ~ if ¥f \9\90 Wl' ~: ~ 
fl1<;r ;;rnrr ~, 7,;f fo!; '3'f'tit ~ ~ ~ 
R'f<iT~~ I ~~;nmi 
ifiT~~flfflm~ I trfGmi~~ 
it 'fiI1!' ~ ;;rro: fq;;: "1ft ~ ~ « 'fiJf 

fir.!m~I~'ll!l"l~~ 
i'ffir;:Rr~~~'ll!l"l~'fiI1!' 
on- 'lhr ~ ~ I ~ '1m ~, fo!; w 
~ 'f>1 f;rm ~ 'Io~ « :;:<;0 

~ ~ ~ ~ 'fi<ft 'fi<ft ~ m<Jl1 
fm;,.f ~: ~ ~ 0 Wr <iT ~ ~ 
t.ft ~~, m ~ <n:: m<f 

Z.\9 0 ~q1IT ~ ~ ~ ~ m~ 
~~<n::~m,~~ 
~'fiJf~~~~~ 
<iT l'!fu 'fiJf ~ ~, ~ ~ ~ ~ 
~Tlf ~ <n:: 'fiJf ~ nr.rm ~ I ~ ~ 
~if.'t~gt1:~mrq-~~ 
if>'T fu1i if ~ 'l'IT ~ : 

"The Jaganna:h Das Pay'Commis-
sion appears to have refrained from 
recommending higher grades for 
this category under the plea that 'a 
substantial portion of the relllunera-
tions of Running Staff is in the 
form of Mileage Allowance' thereby 
expecting suitable revision of it by 
the Railway Administration." 

4' ~ ~ f<r. 'lW';f ~ <n:: ~ 
"flIT ~ , ~1 ~ ~: ~ lJ'ffi'r 

~ Z!(\~, ON '3'm ~ gt1: ~T 
~ 't \9-z:;:-q ~ ~ ~: 

"The matter is under considera-
tion." 

~ ~: ~ TIT<: ~ fo!; m'f.r 
~ W 'Sl"fiR ON ~ <iT ron , 
~'Im.q~~~fo!;m<fW 
!II'm'RA 'f>1 <r." <1"fi 'rU 'f>m , ~ 
~ ~ ~ ~ 'f>1 l!fC11 ~ 'ffi'tT ~ I 
W~'f>1~W~« 

~'rU~~I.qm<m~ 
fo!; ~ orR if ~ ~ ~~
m~~~1l:1 

'I<r .q ~ m <iT ~ .mr m 
+hfi ~ ~:~~~~ I 

~ « ti<rr ~ ~ <1"fi Q!F 

~¥~~I.n¥m<f 
~«;g;ft<1"fi<iN~~~ 

~~~.".~~ I 

~«.n¥~;;mft~ 
W1\m<f~;mr~~~<iT~ 

:;:¥ 'Ej~ if ~~h ~ ~ ~ I 
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~ if; iTTinT~ 1ft mr ~~q f.!; "'\'T 
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Shri Tyagl: Sir, I am afraid I do 
not see eye to eye with Shri Somani 
when he says that the freight rates etc" 
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should be reduced and that the rail-
ways must be used for the purpose of 
service only and they should not be a 
profit making concern. I think the 
railways are the biggest amongst the 
public sector businesses Government 
is handling. Therefore, we must prove 
that it is a profit earning business. We 
should not run the railways for free 
service because, after all, we must 
earn. 

I think there is a competition now 
between rail transport and motor 
transport. I was surprised to know 
that the freight rates for goods carried 
by the trucks from Delhi to Calcutta 
are much cheaper than the rates charg-
ed for goods carried by train. This 
is a big competition that we are facing 
and in that competition we have to be 
economic and have to see that our 
railways do not start losing their re-
venues. It is difficult to run the rail-
ways with profit, if as another hon. 
Member said, the human factor does 
not count. I think, in the public sec-
tor, particularly, it is the human fac-
tor which counts because public sec-
tor and hlllJl3.n factor go togeher. 

From that point of view I am sorry 
to say and to confess that our Parlia-
ment, during these 5 years, have not 
given a good account of ourselves. We 
have not been able to effect any big 
improvement in the railways although 
lig1hting arrangement has improved. 
There are some big stations construct-
ed. I think it is all a waste of money 
to put up big buildings for stations 
and other things, before we produce 
wagons. We ought to have looked 
into all these materials that are need-
ed before we spend money on lights 
etc. I am not so much for amenities. 
I think during this Plan period we 
must look more to the actual needs of 
trains etc. and not to other amenities. 
Even if the passengers suffer a little 
on account of lack of amenities, I 
think, they would not mind if they 
know that the money is being diverted 
towards something more important. 
(Interruptions) . 

This is just by the way. My one 
feeling is that the department is fail-

DiBcI&uion 
ing; the railways are a miserable 
failure. In my opinion that is because 
their service morale has been lost 
altogether. The railway services are 
simmering with discontent from end 
to end. 

You travel on the railways. As 
soon as it is known that you are an 
M.P. you are surrounded by the people 
and they talk all kinds of things 
about the services. 

8hri Thimmaiah (Kolar-Reserved-
Sch. Castes): It is a common discon-
tent. in every department. 

Shri Tyagi: It is more particularly 
so in the railways. There discontent 
starts from the top. If you want to 
bring a sense of discipline in the sub-
ordinates, it is for the senior officers 
to show that they are behaving in a 
better way so that the rubordinates 
may remain contented. 

Take the case of the Chairman of the 
Railway Board, for instance. He is 58 
or more today. He has already u-
ceived 3 extensions. 

8hri Shahnawaz Khan: He is not 
58. Your information is not correct. 

8hri Tyagi: I do not know what 
his age is then. He has received 3 
extensions; and during the extension 
period he got one promotion. (In-
terruption). If the Chairman of the 
Railway Board takes advantage of the 
rules then the smaller men will also 
claim the same rights. It must be for 
the Members of the Board to impress 
on their subordinate staff that they 
have a spirit of sacrifice and that they 
do not care so much for promotion 
etc. Otherwise, this feeling will go 
down to the junior staff also. 

Another difficulty which has come 
to my notice is administrative. In the 
railways the senior officers are being 
transferred from one place to another; . 
and nobody knows how long he would 
stay at a particular place. I have got 
a number of instances and I would 
just narrate a few. 
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[Shri Tyagi] 
There was a Chief Mechanical 

Engineer of the South Eastern Rail-
way. He was transferred to the 
Northern Railway; and he was again 
transferred after 6 months to another 
place. 

Mr. Deputy-Speaker: The hon. 
Member may send the list of cases to 
the hon. Minister; and he may gene-
rally comment on them. Otherwise 
it would appear as if their cases ~ 
being argued here. The hon. Member 
should not give that impression. 

SUi T,'aci: I want to impress .... 

Mr. Deputy Speaker: The hon. 
Member may send the list of cases to 
the Minister; but he may generally 
comment on t'~em here. 

SUi TyaCi: There are some cases. 
You yourself will be surprised to read 
them. I will. not name the Officers. 
There was one Director, Lucknow; he 
was promoted as Chief Mechanical 
Engineer, South Eastern Railway; 
and then within a year he was brought 
to the Railway Board. Then, there 
was the case of Mr. Hydrie, Mechani-
cal Engineer, N.E.F. Railway; he was 
transferred as Ohief Mechanical 
Engineer, Northern Railway; and 
within a year he was brought in as 
the Director, Mechanical Engineering, 
Railway Board. 

Mr. Deputy-Speaker: The hon. 
Member said !tat he would not men-
tion names; but he is now mentioning 
the name. 

Shri Tyaci: Then, there was 
another gentleman; he was the Divi-
sional Superintendent, Rajkot, he was 
promoted as Director, Standards, 
Chittaranjan; 3 months after that he 
was tran..o;ferred to Simla and 1l 
months later he was transferred as 
Chief Mechanical Engineer, Gorakhpur. 
There was one Chief Oommercial 
Superintendent, Eastern Railway; he 
became Chief Operating Superinten-

dent, Northern Railway; 4 monthl 
later he became the Chief Operatinc 
Superintendent, Madras. There wu 
another Divisional Superintendent, 
Allahabad. He was made the Chief 
Operating Superintendent, Bomba:r 
and then, 3 months afterwards be _ 
transferred to Calcutta as Ohler 
Operating Superintendent. 

This is a list, a long list of seniOl" 
officers. 

Mr. Deputy-Speaker: I believe he 
would not now continue this long liat 
because as he himself knows, if any 
hon. Member wants to give instances, 
he must first of all provide the list 
to the Minister so that he may be 
prepared to answer. 

Shri T,'aCi: I am only g!.vmg the 
names of offices and not officers. 

Mr. Deputy-Speaker: That is a 
sufficient indication to know wh. 
those persons are. 

SUi Tyagl: How can I point out 
the defect if I cannot take the names? 
I only say that such and such officerl 
were transferred from one place tG 
another. 

Mr. Deputy-Speaker: Would not the 
hon. Member agree that he points out 
the names of persons by their offices? 

Shri Tyaci: I will abide by your 
ruling. 

There are officers who have bee.. 
transferred within 6 months, 3 months 
or even 2 months; and some are pro-
moted to the Railway Board. How 
can an officer work it he does not 
know whether he would be at a parti-
cular place for 2 or 3 years? If evety 
3 or 4 months these officers are 
transferred, the supervision is lack-
ing. I have got here a list of senior 
officers, 20 or 30 of them, who have 
been transferred within every I 
months or 6 months. This is not the 
way to run the Railways. The services 
are simmering with discontent 
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l-ecause of the manner in which pro-
motions are being effected. Every-
body is sorry; promotion cases are not 
looked into properly. So the first 
concern of the Railways must be to 
set its house in order. If there is 
discontentment among the services, 
the railways can never succeed. 

Dr. M. 8. ABey: Are they transfer-
on promotion? 

Shri Tyq:\: Promotion and non-
promotion, both ways. 

Of course in the new Parliament I 
will again stress my point and see 
that some committee is appointed to 
investigate into these matters and 
report to this House as to what is 
exactly happening to the services. 

Since you, Sir, have stopped me 
from reading this list, I do not want 
to go further into it. Now, the Rail-
ways are dealing with cultural activi-
ties. I had never seen so much of 
dances, tabla and sarang in the Rail-
ways so far. There are accidents ~n 
the one side. They were previously 
observing one cultural week and now 
there are two cultural weeks. 'The 
whole Railways is busy with l!ancing 
and other things in the cultural weeks. 
Now there are two weeks. One week 
is observed on the birthday of the 
Minister. What is this? 

8hri Sbabnawaz Khan: It is abso-
lutely wrong; I am afraid he is abso-
lutely misinformed. 

Shri Tyq:\: That is what I was 
told. I will be glad if it is wrong. 
But are not two weeks observed? 

Shri Shalmawaz KIIan: It is the 
railway week. 

Mr. Deputy-Speaker: The hon. 
Member says that there are two weeks 
and that they were cultural weeks. 
This week should not Ibe associated 
with the birthday of the Minister 
because that is a wild accusation 
brought without sufficient informa-

DUc:ussion 
tion. No hon. Mem::'ec should brine 
in such accusations. 

8hri Tyq:\: Were not collections 
made for the Railway Minister's relief 
and welfare fund and one week 
Observed recently? Was it not on the 
occasion of the birthday? This ia 
what is happening. Too much of cul-
tural activity is there; it must be 
stopped and they must look into their 
official business rather than rehears-
ing dramas and dancing on a scale 
never before seen. What was the 
amount collected? How is it disposed 
of? Who disposes the money collected 
in the cultural weeks? Is there all7 
audit of this or not? There are acci-
dents no doubt on the Railways but 
the biggest failure of the Railways is 
in not being able to cope up with the 
demands for wagons. If the trans-
port fails, the Plan fails. I under-
stand that we have come to such • 
pause where people are quite sure 
that people are not going to have for 
some years to come enough wagoa 
facilities. I want the Railway Minis. 
ter and the whole of the Government 
to look into this and find out some 
ways and means to effect immediate 
improvements in the wagon supply 
position. Cement is not available, we, 
know. There are cement factorie. 
which cannot work full capacity to 
meet this shortage because they call 
get neither coal nor line on account 
of the shortage of wagons. If ollr 
industrial set up fails on account of 
the transport bottleneck, we shall be 
very sorry for it. I may inform the 
House that about six years ago whea 
planning was discussed there were 
quite a few senior members in the 
Cabinet who foresaw that we might 
face a crisis of shortage of wagons 
sometime during this period. (In.ter-
ruptiOftS) . It is no secret and there 
were quite a few senior Ministers who 
felt that we must look into it Well 
then. I would not mind even if pro-
duction of wagons is given a higher 
priority than passenger coaches; 
people would not mind going in 
wagons for a· little time if it is 
explained to them that wagons are 
needed for making our Plans a success. 
They will not mind suffering a little 
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[Shrl Tyagl] 
tor the success of the Plan. But there 
must be wagons and the trains should be 
run properly. We must see that ~ 
&eCtor complains against want of trans-
port. If transport fails everything 
fails because that is our life line. I 
hoPe that will be taken notice of. 

Mr. Deputy-Speaker: Shri Ganpat 
Sahai. 

Shrt Tyagi: Sir, may I with your 
permission submit the list to the hon. 
Minister, as you suggested? 

Mr. Deputy-Speaker: Because I sug_ 
gested? The hon. Member can do it 
even without my saying so. He can 
send the list at any time he likes. 
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Some Hon. Members rose-

Mr. Deputy-Speaker: The hon. 
Speaker has said that he would be 
calling the Minister to reply at 1.45. 
But hon. Members need not get dis-
appointed, because there is another 
hour for Demands for Grants and lUI 
there are no cut motions, that can 
be added to the general discussion 
and they can say whatever they like. 
I would try to accommodate every 
hon. Member. Now I will call the 
hon. Deputy Minister. 

Shri Shahnawaz Khan: Mr. Deputy-
Speaker, Sir, I am very grateful to 
all the hon. Members who have taken 
part in this debate. Some of them 
have been appreciative of the efforts 
made by the railways and the others 
have been very vehement in their 
criticism of the railway administra-
tion and the Railway Ministry. I am 
grateful to both of them, because even 
vehement criticism ~erves a useful 
purpose. 

A number of hon. Members-Shri 
Mathur, Shri Somani, Shri Tyagi and 
a number of other hon. Members--
expressed apprehension that the rail-
ways were not being able to coPe with 
the transport requirements of the 
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oountry. Some of them even felt 
tilat our progress and the industrial 
development of the country may even 
be retarded if the railways cannot 
perfonn the task that has been 
entrusted to them. I appreciate their 
apprehension, but I can assure them 
that the picture is not so alarming 
as it has been sought to be made out. 

Talking about the transport situa-
tion in the country, I would like to 
deal with the subject in two parts. I 
Bhall first take up coal transport about 
which so many hon. Members have 
&poken. Bengal and Bihar fields form 
the biggest area from where coal is 
transported. The other is the out-
lying coai-fields. Acording to the 
targets or estimates set by the Plan-
ning Commission for the Third Plan 
period, 31 million tons of coal are to 
be moved from the outlying coal-
fields. These coal-fields are situated 
in Central India-Singareni coal-
fields, Talcher and others. The target 
fixed for the Bengal-Bihar coal-fields 
has been 66 million tons. 

So far as the outlying coal-fields are 
concerned, I would like to assure the 
House that we are meeting in full aU 
the requirements of wagons. The pit-
head stocks in the outlying coal-fields 
have diminished considerably. in fact, 
today we are in a position to say that 
the railways are prepared to carry 
more coal from the outlying coal-
fields than is available at present. We 
are meeting the requirements in full 
and we are in a position to offer more 
wagons if they would produce more 
coal. In fact, we would very much 
welcome it. 

Coming to the Bengal-Bihar coal-
fields, which supply the bulk of coal, 
there are three commitments. The 
first commitment is to give the 
highest priority to the supply of coal 
10 the steel plants. We have bepn 
meeting and will meet in full the 
requirements of all the steel plants. 
There has been no occasion on which 
there has been any failure of trans-
port in supplying coal to the steel 
plant •. 

Shri Tyagi: Is it a hope for the 
future or is it the position obtaining 
even today? 

Shri Shalmawaz Khan: There has. 
never been any delay and we hope 
there will never he any difficulty. 

Then there is the supply of coal to 
the washeries. That commitment we 
are meeting in full. The third is the 
supply of coal to other consumers 
about which there has been some 
difficulty. According to the targets 
given to us, laid down for us by the 
Planning Commission, we are required 
to carry 1,211 additional wagons of 
coal which, as my hon. friend, Shri 
Braj Raj Singh has stated, works out 
approximately to 242 additional 
wagons every day during the succes-
sive years of the Third Plan. As it 
is, we are already supplying approxi-
mately 200 additional wagons daily. 
In 1960-61 the daily average loading 
for this category was 3,398 wagons. 
In 1961-62 the daily average loading 
was 3,594 wagons. We hope, as we 
gain momentum and as we go on 
developing, we will be able to fulfil 
these targets. I submit that we are 
meeting these requirements fairly 
satisfactorily. 

Shri Braj Raj Singh: These targets 
themselves are very bad under-
estimates. 

Shri Tyagi: What is the estimate 
of the Minister? Does he think that 
the targets are high enough or the 
targets are lower? 

Shri Shahnawaz Khan: As hon. 
Members. know, the targets are not 
fixed by the Railway Ministry but laid 
down by the Planning Commission for 
us. 

Shri Tyaci: The Ministry. knows 
the demand. I want to know whether 
they will fully meet the demand or 
partly. 

Shri Shalmawaz Khan: We have 
limited resources and if we are 
required to carry any additional 
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traffic, firstly, we must be told well 
in advance, "you are expected to carry 
ao much additional traffic". For 
oarrying that transport, it is not as 
if all the trains are waiting and as 
we get an order, immediately we can 
carry that traffic. For carrying addi-
tional transport, we have to plan 
ahead, especially in areas where the 
traffic is already very heavy. 

Shri Braj Raj Singh: May I inter-
rupt the Minister for a minute? That 
exactly is our complaint. For years 
past we have been complaining that 
this bottleneck is there. and the Rail-
way Ministry says that the Planning 
Commission is coming in the way. 
Now, we are not concerned with 
whether the Planning Commission 
comes in the way or the Railway 
Ministry comes in the way. Why not 
the railway plan well ahead? 

Mr. Deputy-Speaker: He has to 
answer on behalf of the Ministry. 
Hon. Members can blame wherever 
they feel there is something wrong. 
Now let us hear him. 

Shri Shahnawaz Khan: As I was 
saying, if we are required to carry 
additional traffic, we must be told well 
in advance. 

Shri Bra.; Raj Singh: By whom? 

Shri Shahnawaz Khan: Then, if we 
are eXPected to carry additional 10lld 
additional resources must be mad~ 
~vailable to us. This is specially so 
In eastern India, in the Bihar-Bental 
~oal-fields where the denSity of traffic 
lS very high indeed. The lines thpre 
are running almost to saturation point 
and carrying of any additional traffic 
there, that is to say, increasing the 
number of trains in that area has to 
be planned very cautious'ly, as even 
a little dislocation of traffic UPJllets 
OUr programme very considerablv in 
other areas. • 

As the House is aware, in areas 
where steam traction cannot cope 
With the traffic, we switch over to 
tliesel traction as a prelude to electric 

~Oft 
traction. Later on, we will go in for 
electric traction. In that part of the 
country we are now trying to run 
electric trains which will carry much 
heavier loads. That is the only possi-
ble way we can cope with the traffic. 

In the switching over from steam 
traction to electric traction itself, 
during the interim period when 
changes are being made, when new 
lines are being laid, when ~e signal-
ling system is being changed, all that 
leads to dislocation of traffic with the 
result in lines which are already 
under very heavy pressure we have 
to regulate the speed of trains. That 
also does dislocate our working. But 
that, I would like to assure the House, 
is only a very passing phase and I 
hope that in the near future when we 
shall complete the electrification up 
to Moghulsarai most of these difficul-
ties wilJ be over. 

14 hrs. 

I will also like to state that this 
is the busiest time of the year for 
the railways. This is, what we call, 
the peak period of traffic during the 
year when various sugar mills are in 
full swing and the traffic generally 
is at its highest. But even during this 
peak period, the House would be glad 
to know, the number of outstanding 
registrations, which is the real index 
of how the railways are coping with 
the traffic, has come down consider-
ably. In February, 1961 on the broad 
gauge the number of outstanding 
registrations was 1,39,636. This year 
it has come down to 1,13,958. It is 
less by 25,678 wagons compared with 
the preceding year. That itself shows 
that the situation is improving. Out 
of these outstanding registrations 40' 
per cent are for foodgrains and a 
very large proportion of these are on 
the South Eastern Railway, parti-
cularly in the Bilaspur region about 
which my hon. friend, Sardar Saigal 
spoke. Our eXPerience is that many 
of these indents are very much in1lated 
and whenever we start supplying the 
wagons the merchants start cancel-
ling their registrations. This is the 
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experience that we have had. There-
lore I would very humbly like to 
submit that the transport situation is 
not nearly so alarming as han. Mem-
bers have tried to make out. In fact, 
I can assure this House that as Jar 
as the railways are concerned, every 
railwayman, in spite of what my han. 
lriends have said about discontent-
ment and all that, from the highest 
to the juniormost railway employee 
is determined to see that the railways 
will not fail the nation. 

A number of my hon. friends, Shri 
Mathur, Shri Somani, Shri Braj Raj 
.Singh and others, feared that the 
remarks of the han. Railway Minister 
in his Budget speech pointed towards 
the fact that there may be an increase 
in railway fares and freights. 

Shri ThimDiaiah: Freights you can 
increase but not railway fares. 

Shri Shahnawaz Khan: It is rather 
difficult for me to understand this 
situation. On the one hand the House 
is unanimous in saying th!lt the trans-
port capacity of the country must be 
augmented, at the same time a 
demand is being made that there 
must be no increase in fares and 
lreights. I am sure everybody will 
agree with me that if we are going 
to improve our transport system, 
resources must be found for it. As 
my senior colleague, the hon. Railway 
Minister, said the other day in his 
Budget speech, unless the railways' 
resources were augmented a tem-
porary loan from the General 
Revenues of such magnitude as may 
be able to finance the Development 
Tund will be unavoidable. In this 
con text I do not quite follow how 
Shri Narasimhan argued that cus-
tomers should find transport econo-
mic. Surely, economy and working 
costs of the transport service have 
also to be considered. 

I do not also follow the basis for 
Shrimati Parvathi Krishnan's state-
ment that passenger fares have 

reached a peak level as also the 
statement of' Shri Bal Raj Madhok 
that in the last ten years third class 
passenger fares have gone up . 21 
times. Unfortunately, none of these 
hon. Members are here. 

Shri Tyagi: Somebody must be 
travelling without ticket. Therefore 
the higher charges are there. 

Shri Shahnawaz Khan: As can be 
seen from page 4 'of the White Paper 
on the Railway Budget, the last real 
change in passenger fares was made 
as far back as April, 1951. It is true 
that from the 15th September, 1957, 
the Railway Passenger Fare Tax was 
levied, but the proceeds of this do not 
accrue to the railways. They are made 
over to the general exchequer for 
transfer to the States. Even with the 
merger of tax on passenger fares from 
the 1st April, 1961, which secures 
simplicity of accounting, the railways 
have still to pay to the General Re-
venues during the quinquenial 1961-66 
a sum of Rs. 12 5 crores annqally in 
lieu of tax for transfer to the States. 
The incidence of the charge on ac-
count of the lax in any case averages 
to about 10 per cent only, even the 
maximum being 15 per cent. There 
has been no increase by 250 per cent 
as Shri Madhok has said. 

r am grateful to Shri Mathur, Shri 
Muniswamy and other hon. Members 
who felt that the Development Fund 
of the railways needed strengthening. 
I would like to state for the informa-
tion of the House how much the rail-
way fares have increased. All round 
we hear that the cost of living has 
gone up; prices of things have gone 
up; the price of coal has gone up; 
salaries have gone up. All these de-
mands are there. The railways also 
have to operate. We have to pay-our 
employees. We have to buy coal at 
the same rate as anybody else. Here 
are some figures which would be 
rather revealing. 

Thir.r:l class mail tares from the 1st 
April, 1951 are at the rate of six pies 
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~r mile. These were the fares on the • 
1st April, 1951. At present the fares 
.excluding the element of tax are 
roughly 6i pies per mile for the ftrst 
-leg of 150 miles, six pies for the next . 
150 miles and ftve pies for 301 miles 
.and over. If anything it has come-
down. That is the increase and my 
bon. friend was saying that there has 
been an increase of 250 per cent in 
railway fares. Then Sir, Third class-
-ordinary, on 1st April, it was 5 pies 
per mile. At present excluding the 
element of tax, it is roughly, 5 pies 
per miles from 1 to 50 miles, 51 pies 
from 51 to 150 miles 5 pies from 151 
-to 300 miles and 41 pies for 301 miles 
·and over. This is the staggering in-
-creaSe that the Railways are supposed 
to have made. This is the situation. I 
leave the rest to the good sense of 

the House. 

My honourable and revered friend 
8hri Tyagi for whom I have always 
had very great respect, spoke very 
vehemently and he said that the Rail-
ways had been a miserable failure and 
the Railway employees were simmer-
Ing with discontent, and that wherever 
he went, railway employees, senior 
officers and junior officers catoe to him 
with their tale of woe and suftering. 
Shri Tyagi has been in charge of a 
department which is well known for 
strict discipline. He has been a Minis-
ter of Defence. He knows that it is 
just not done, it is against custom, 
against the conduct of an officer be-
longing to a particular service to go 
and air his view or narrate his table 
of sufterings to other people. If he 
bas anything to say, if he has any 
grouse, any grievance, it is up to him 
as a good officer to go to the head of 
his department or to go to his .Minister. 

Dr. Samanfslnbar (Bubhaneshwar): 
not to be the representative of the 
(leOple? 

Shri Shalmawaz Khan: That is not 
done. I would very humbly like to 
tlUbmit, if anything ready demoralises 
people and leads to the deterioration of 
discipline, it is this encouragement to 
government servants to go to various 
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people and try to seek redress froua 
them rather than from the department 
they serve. 

Shri Tyagi.: Yo'u are. perfectly tight 
I agree. 

Shri ShahDawaz Khan: If any Rail-
way officer has any grievance, always 
there are channels of representation. 
They can always go and put forward 
their grle vances. It is not officer like, 
-it is just not done-for officers of 

. high rank to go and talk about their 
department, what is happening there 
and it is just against the conduct of a 
high officer. I hope that the Railway 
Ministry will receive ClHlperation 
from my friends who are keen that 
there should be discipline in the ser-
vice and that they will discourage 
people from going and making re-
presentations through channels which 
are not proper. 

Dr. M. S. hey: If such persons 
come to the Members, do you want 
them to say, don't come to us, go to 
your higher officers? If they say, we 
have gone to them several times and 
we are coming to yOU as a last resort, 
what do we say? 

Shri Sbalmawaz Khan: In that case, 
write to us that a case has come to my 
notice. (Interruption). 

Mr. Deputy-Speaker: Order, order. 

Shri Tyagi: I entirely agree with 
the remarks of the hon. Minister. It 
really spoils the discipline of the ser-
vice that senior Member of Parliament 
or important people entertain their 
complaints. I entirely agree. But, 
would the Minister agree that he must 
set up some organisation in his Minis-
try which would collect these grie-v-
ances and lOOk into them? 

Shri ThlmmaIab: There are some 
Committees. 

Shri Tyagi: You are not yet a :M:inis-
ter. I am asking the Minister. 

aome 
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Shrl Tyagi He seems to know more 
about Railways. 

Shri ShahnaWllZ Khan: The hon. 
Member, Shri Tyagi, named a senior-
most officer of the Railways, Chairman 
of the Railway Board and he said that 
he was over 58 and he had been given 
three extensions. Again, Shri Tyagi 
has held a very important portfolio. He 
knows that there are Government in-
structions on the subject. These ins-
tructions state that in technical cate-
gories and in other scientific categor-
ies and in the t:ase of people with 
technical qualifications, they may be 
given extensions freely up till 58. 
These are the Government instruc-
tions. It - is not as if the Railway 
Ministry has defied all the instruc-
tions and we have gone out of the 
way to show a special favour to some-
body. We, in this country, are trying 
to progress very rapidly. The House 
knows that there is a tremendous 
shortage of experienced technical per-
sonnel. If we give extension and re-
tain beyond 55 any officers in service, 
it is only in the best interests of the 
country and the nation. 

Shri Tyagi: Was promotion also 
given during the extension period? 

Shri ShahnawlIZ Khan: I do not un-
derstand promotion. The Chairman of 
the Railway Board is a Member of the 
Railway Board like other Members. 
Only as the seniormost officer, he 
coordinates. There is no increment 
in his salary or anything like that. 
Just because he is the seniormost, he 
coordinates. His salary is the same as 
the salary of any other Member of 
the Railway Board. I think my hon. 
friend Shri Tyagi probably knows, 
when I went to Japan in 1956, I paid 
a countesy call on the Chairman of 
the Japanese Railway Board. I think 
he was over 75 years of age. He was 
still retained in service and he held 
that important post because the nation 
wanted to benefit from his experience. 

There are some other points and I 
will deal with them quickly. There 
has been some complaint regarding 
the punctuality of our trains. Although 
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I would admit that the punctuality of 
our trains is not uP to 1he target that 
we have laid down, it is showing im-
provement every year. In the year 
1957-58, the percentage of punctuality 
in all trains was 77·63. In 1960-61, it 
had risen to 85.75 and the same ap-
plies to punctuality of aU other trains 
like mail and important through-trains 
and other passenger trains. The punc-
tuality of our train-running is im-
proving, not deteriorating as it has 
been sought to be made out. One 
thing I would like to bring to the 
notice of this House is that, perhaps, 
the most important reason why we are 
not able to attain the target of punc~ 
tuality is the poor quality of coal that 
is made available to us. There was a 
time when the Railways were getting 
the best available coal in the country, 
metallurgical coal. But, now, we 
come very much lower .down in the 
ladder. The first quality goes to the 
steel plants, then come the washer-
ies and then the Railways. The 
quality of coal that is being supplied 
to us is poor. Sometimes we are 
having frequent failures on account of 
the poor quality of coal. Anyhow, we 
are trying to cope with the situation 
as best as we can. 

Shri Radhelal Vyas and others said 
that there was discontentment among 
the railway staff. I might lnfonn 
them that for the non-gazetted staff, 
there is a negotiating machinery exist-
ing an the railways, where all the staff 
have an opportunity of discussing 
their problems and their difficulties 
with the Railway Administration. And 
our relations with our staff are very 
cordial. 

Shri Somani wanted that freight 
concessions should be given to encour-
age exports. We are ~oing. that.. On 
47 commodities concessIOns In freIght 
are being given. The House would be 
interested to know that during the 
current year the concessions given on 
all grades to export of manganese ore 
cost the railway revenues one crore 
of rupees per annum. Shri Somani 
said that we should accept the recom-
mendation that 25 per cent relief 
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should be given. I think I am. right 
in saying that there are certain com-
modities on which we give a much 
higher relief than this. 

My hon. friend Shri Raghunath 
Singh is not here at the moment. He 
referred to the fact that certain re-
presentations were made to the rail-
ways and no replies had been receiv-
ed We correspond only with the 
associations or unions which are re-
cognised by the railways. The typists' 
association to which he has referl"ed 
is not a recognised union on the rail-
ways, and, therefore, we did not enter 
into any correspondence with them. 

Shrimati Parvathi Krishnan and 
8hri Raghunath Singh had di1fering 
views on whether the railway em-
ployees should be allowed to take part 
in elections or whether they should 
be barred from doing so. The orders 
are the same for all Government ser-
vants. Every Government servant has 
full liberty to exercise his vote. But 
Government servants are not supposed 
to go round addressing meeting\! and 
canvassing for any particular candi-
date, because we think that, that 
would be against the interests of dis-
cipline among the railway employees. 

With these remarks, I once again 
thank the hon. Members who have 
taken part in this debate. I assure all 
the other han. Members who have 
made certain valuable suggestions, 
but of a regional nature such as the 
Introduction of more trains or the 
changing of timings of various trains 
etc. that all those valuable suggestions 
shall receive due consideration at tbe 
hands of the Railway Administration. 

Mr. Deputy-Speaker: The general 
discussion on the Railway Budget is 
over. 

lUt hrs. 

DEMANDS FOR GRANTS ON 
ACCOUNT-RAILWAYS, 

1962-63 

Mr. Depa.t:r-Speaker: Now, we shan 
take up the discussion on the Demands 

for Grants on Account in respect of 
. the Budget (Railways) for 1962-63. 

There are no cut motions. Therefore, 
we shall take up all the Demands to-
gether, and the discusison would take 
place on all the Demands. 

Ron. Jilembers who desire to speak 
may be very brief in their observations 
so that I may be able to accommodate 
all those who desire to speak. 

DEMAND No. I-RAILWAY BoARD 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 26,70,000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March. 1963. in respect 
of 'Railway Board· ... 

DEMAND No. 2-MIsCELLANEOt1S Ex-
P,ENDITtJJIE 

Mr. Deputy-Speaker: Motion moved: 

'~at a sum not exceeding 
Rs. 70.62,000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March. 1963, in respect 
of 'Miscellaneous Expenditure· ... 

DEMAND No. 3--PAYMENTS TO WORKED 
LINEs AND OTHERs 

Mr. Deputy-Speaker: Motion moved: 

'~at a sum not exceeding 
Rs. 7,02,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending 'on the 
31st day of March. 1963, in respect 
of 'Payments to Worked Lines and 
Others'." 

DEMAND No. ~WORKING EXPIENsES-
ADMniIsTRATION 

Mr. Depa.t:r-Speaker: Motion moved: 

'~at a sum not exceeding 
Rs. 10.04,11,000 be granted to the 
President. on account, for or 
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towards defraying the charges 
during the year. ending on· the 
31st day of Marcil.; 1963, in reSpect 
of 'Working EXPenses-AdmiJUs-
tration'''' '~"'. 

r 

DI:MAND No. 5-WOllXING EXPENSES-
~ Alm MAINTENANCE 

Mr. Deputy-Speaker: Motion moved: 

'"!'hat a sum not exceeding 
Rs. 32,14.03.000. be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March. 1963. in respect 
of 'Working Expenses-Repairs 
and Maintenance· ... 

DEMAND No •. 6-WOllXING EXl'II!NsES-
OPJ:RATING STAFF 

Mr. Deputy-Speaker: Motion moved: 

''That a sum not exceeding 
.Rs. 19.36.11.000 be granted to the 
President, on account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March. 1963,' in respect 
of 'Working Expenses-Operating 
Staff'." 

DEMAND No. ·7-WORKING Exm:N8ES-
OpERATION (FuEL) 

Mr. Deputy-Speaker: Motion m.oved~ 
.. 

''That a sum not exceeding 
Rs. 20.65.61.000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March. 1963. in respect 
of 'Working Expenses-Operation 
(Fuel)· ... 

DEMAND No. 8-WoRlmm EXl\ENS118-
O!>iI:RATION <nmR TItAN SrAFF AND IFm:L 

Mr. Deputy-Speaker: Motion moved: 

'"!'hat a sum not exceeding 
Rs. 6.91.95,000 be granted to the 
President. on account. fot~ or 
towards . defraying the charges 
during the year ending on··the 

Account--RoiltDaJlB 

31st day of March. 1963. in respect 
of 'Working Expenses-Operation 
other than Staff and Fuel'." 

DEMAND No.8-WoRKING EusNsllS-
MIscm.LANEOUS ExPENsEs 

Mr. Deputy-Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 7.50.72.000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March. 1963. in respect 
of 'Working Expenses-Miscel-
laneous Expenses· ... 

DEMAND No. 10-WORKING ExPENSES--
LABOUR WELFARE 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 2.95.55.000 be granted to the 
President. on account. for or 
towards ·defraying the charges 
during the year ending on the 
31st day of March. 1963. in respect 
of 'Working Expenses-Labour 
Welfare'." 

DEMAND No. 11-WORKING EXPENSES-
AlwROPRIATION TO DEPRECIATION RII-

SERVE FuND 

Mr. Deputy-Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 16.75.00.000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March. 1963. in respect 
of 'Working Expenses-Appro-
priation to DepreCiation Reserve 
Fund'." 

DEMAND No. 13---OPzN LINE WORKII 
(REvENm:)-LABOUR WELFARE 

Mr. Deputy-Speaker: Motion moved. 

''That a sum not exceeding 
Rs. 37.18,000 be granted to the 
President. on account. for or 
towards defraying the charges 
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DI:MAND No. 19.......Qpmf LINE WoRX8-
DEvELoPMENT FuIl'D 

during the year ending on the 
31st day of March, 1963. in respect 
at 'Open Line Works (Revenue)-
Labour Welfare· ... 

DEMAND No. 14--0PEN LIm: WOIIKS 
(REvI:NUE)---Orm:R THAN LABOUR WEL-

FARE 

Mr. Deputy-Speaker: MotiOn moved: 

"That a sum not exceeding 
Rs. 2.75.20.000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March. 1963. in respect 
of 'Open Line Works (Revenue)-
Other than Labour Welfare· ... 

DBMAND No. 15--CoNSTRUCTION or 
NEW LIm:s 

Mr. Deputy-Speaker: Motion moved: 

'That a sum not .exceeding 
Rs. 12.89.81.000 be granted to the 
President. ~n account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March. 1963. in respect 
of 'Construction of New Lines· ... 

DEMAND No. 16--QPEN LINE WORKS-
ADDITIONS 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 89,61,69.000 be granted to the 
President, on account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1963. in respect 
of 'Open Line Works-Additions· ... 

DEMAND No 17-OPEN LINE WORX8-
REPLACEMENTS 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding 
Rn. 27,83,32,000 be granted to the 
President, on account. for or 
towards defraying the charges 
during the year ending on the 
31st day of March, 1963, in respect 
of 'Open Line Works-Replace-
ments'." 

Mr. Deputy-Speaker: 'Motion moved: 

"That a sum not exceeding' 
Rs. 5.74.50.000 be granted to the, 
President. on account. for. Q~ •. 
towards defraying thecbarg~. 
during the year ending on the 
31st day of March. 1963. in respect 
of 'Open Line Works-Development. 
Fund'." 

Shri Tbimma1ah (Kolar-Res~ed
Sch-Castes): There is all-round pro-
gress in the working of the railways. 
This can be seen from the fact that 
the railway revenues are increasing 
from year to year. In a developing 
economy it is true that the railways 
play a viltal role. My hOIll friend 
Shri Somani pointed out that the acti-
vities of the railways have not kept 
pace with the progress in the other 
sectors of our economy. It is true, 
no doubt. that in some cases, the rail-
ways have not coped up with the pro-
gress and demands of the other sec-
tors. 

I hoPe it will be realjed that there 
are certain difficulties in supplying 
adequate number of wagons and other 
things to meet the demands of .the 
other sectors. BUt, by and large, I 
think that the supply of wagons and 
the availability of other facilities of 
railway transport has been satisfac-
to~, and the progress has been com-
pletely to the satisfaction of the peo-
ple. 

I would like to point out to the 
Railway Minister that if there is any 
difficulty at all in regard to the sup-
ply of wagons, it is mostly due to 
improper allotment of wagons to the 
required coommercial centres. In my 
experience, I have noticed that in 
some commercial centres, and centres 
of developmental activities where 
wagons are necessary, they are not 
given in adequate numbers, and where 
they are not required, We could see 
wagons remaining idle near the rail-
way stations. Therefore, I would sub-
mit to the Railway Minister that he 



l4ABCH 27, 1962 10r Graftt.! em 
Accotmt-RGilwGII' 

[Shri Tbimmaiah] 

Ihould see that the allotment of 
wagons is done on a proper basis, and 
wagons are provided wherever they 
are necessary, in the different com-
mercial centres and centres of deve-
mental activities. 

My hon. friend Shri Tyagi pointed 
out that there was a lot of discontent-
ment among the -railway employees. 
At the same time, he also said that 
there was a cultural week organised 
by the employees of the railways. If 
there was discontentment among the 
railway employees, how can they have 
a cultural week? My hon. friend re-
ferred to the birth-day of the hOD. 
Minister. I do not know what made 
him to refer to the birth-day of the 
bon. Minister of Railways, and whe-
ther it has got anything to do with the 
working of the railways. 

Dr. SamantsiDhar (Bhubaneshwar): 
What harm is there if it is celebrated? 

Shri Tllimmaiab: Where was the 
necessity to refer to the birth-day of 
the hon. Minister? That has nothing 
to do with the workin!: of the rail-
ways. If the cultural activities had 
been initiated by the Railway Minis-
try, then he would have eVery right 
to criticise the cultural week and all 
that. He first said that there was dis-
contentment and then he said there 
was cultural activity. That means, in 
my opinion, that there is no discon-
tentment among the railway employees 
at all. If there is any discontentment, 
t is a general discontentment which is 
··evalent among all the employees in 
,I the Ministries. I wish my hon. 

friend Shri Tyagi had said that Gov-
ernment should investigate into the 
cause of the discontentment of all the 
employees working under the Gov-
ernment of India. But he did not do 
so; he referred particularly to the 
Railway Ministry only and said that 
there was a lot of discontentment. 
There are lakhs of railway workers, 
and I do not know whether my hon. 
friend ascertained their opinion. I 
doubt very much whether there is 

any discontentment among the rail-
way employees. If there is any dis-
contentment, it is only a general dis-
contentment. 

Shrimati IIa Pa.IchoIIc1hIII (Naba-
dwip): Seven lakhs is what a con-
stituency iB composed of. 

Shri Tbimma1ah: Although the 
revenues of the railways are increas-
ing, and although Government have 
provided a lot of amenities for the 
passengers, I would say that still a lot 
of amenities has got to be provided 
for the third class passengers. Of 
course, Government have provided 
third class sleeping berths in di1ferent 
trains. But the plight of the second 
class is worse than that of the third 
class. I would request Government 
to abolish the second class, and see 
that it is converted into third class 
with provision of sleeping berths. If 
you see the long-distanCe trains, you 
will find that the second class is worse 
than the third class. The third class 
passengers are hapPy that they have 
got a seat in the third class, because 
they get the sleeping berth, but sO far 
as the second claSs passenger is con-
cerned, he does not have any sleep-
ing berth. There is also great over-
crowding in the second class, with the 
result that the second class is worse 
than the third class. I would request 
Government to see that second class 
is abolished, and. instead of that third 
class compartments with sleeping 
berths are provided, particularly in 
the long-distance trains. 

Shri Tyagi (Dehradun): It is a 
good idea. 

Shri Thimmaiah: Coming to the 
Southern Railway, it is my experience, 
and it is also a common feeling among 
the people that the Southern Railway 
has not been provided with good 
wagons, gOOd engines and good car-
riages. On the metre gauge particu-
larly, all the condemned wagons and 
condemned engines have been made 
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available. On account of this, we bave 
often ezperiencecl failure of the 
engine, with the result that the traln 
.oever moves and it never reliclles the 
destination in time. I would reQuest 
'the Deputy Minister, Shri Ramaswami 
:to pay particular attention to this. 

In this cOnilection I want to point 
out that if yOU compare the carriages 
that are provided:in the Southern 
1lai.lways and in the railways in the 
northern parts of India, you will find 
that there is a gulf of difference bet-
ween them. I know that there are 
not sufficient number of good carriage. 
to be provided for all the Railwaya, 
but the Southern Railway should be 
given the proportionate number of 
good carriages. 

So far as the Mysore State is con-
cerned, we have several times point-
ed out that the construction of new 
railway lines has been neglected after 
the integration of the railways. We 
agitated fOr the inclusion of so many 
railway lines in the First Plan, but 
Government was prepared to accept 
only one line-that is Mangalore-
Hasan metre gauge line. Although it 
was included in the First Plan, they 
took up survey only in the Second 
Plan and even during the Third Plan 
they have not started work. It is 
mast regrettable. In the case of a line 
which was included in the First Plan, 
work has not started even in the 
Third Plan. In the caSe of another 
line, that is Salem-Bangalore line, 
which was only recently approved and 
initiated, the survey is over and work 
is being done. I do not grudge it-
t welcome it. At the same time, I 
would request the hon. Minister to see 
that the construction of the Manga-
lore-Hasan line is taken up as early 
as possible. 

Mr. Deputy-Speaker: There was 
a complaint made that that was only 
started during the elections and that 
has been slowed down. 

Shri Thlmmalab: I do not know: 
it is between them, Sir. 

Mr. DepatJ-Speaker: The hOD. 
Member is coming in between theIit 
twO! 

SlirI. ThlilmialaII: I am interested 
in the SIilem-Banplore line alia be-
cause it comes to my State. ' 

ColninI to my constituency, that i8 
Kolar district, there is a narrow gauge 
line of about 106 miles in length. There 
were several trains l'WIIlinc on that 
line, but unfortunately for the put 
one or two years they have suspended 
80Dle of the trains, the reason being 
that it is not remunerative. I submit 
to the bon. Minister that if the narrow 
gauge line is converted into metre 
gauge, it would become highly remu-
nerative: it will be paying to the Rail-
way Department and be helpful to the 
people. Because it is a narrow gauge 
line, trains run very slow and people 
do not care to travel by them. A 
bus takes them to Bangalore earlier 
than a train on that line. I would re-
quest the hon. Minister to see that this 
line is converted into metre gauge. 

Then, Sir, there are certain lines :in 
Mysore State which were surveyed 
even before integration and should 
have found a place in t.'1e Plans. One 
of them is the Chyamarajanagar-
Satyamangalam line. This was sur-
veyed even before the integration of 
the railways; put it has not been taken 
into consideration for inclusion even 
in the Third Plan. I would suggest 
that priority should be given to this 
line. 

Lastly I come to the Supreme Court 
verdict about reservation of promotion 
vacancies for the Scheduled Castes and 
Scheduled Tribes. When the Railway 
Ministry issued the order that reserva-
tion should apply to promotions as well 
so many Scheduled Caste employees 
were promoted. The moment the High 
Court gave a judgment, they were all 
reverted back to their original posts. 
Even after the Supreme Court's judg-
ment in favour of the Railway Minis-
try, these employees who were revert-
ed have not been promoted. I request 
the hon. Minister to see that the 
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Supreme Court jud~t is given 
effect to and those who were reverted 
back from their promotional posts, 
when the High Court gave an adverae 
judgment, should be· promoted to the 
posts they were holdin,. 

Shri ladrajit Gupta (Calcutta-
South-West): Mr. Deputy-Speaker 
Sir, we are all very much concerned 
here to see that the vast amounts of 
money which are being spent on the 
running of the railways are put to the 
best possible use without any loop-
holes being left for wasteful expen-
diture or for purposes which may not 
be in the best interests of the economic 
development of the country. There-
fore, I wish to bring to the notice of 
the Ministry a very urlent matter 
whlch I consider calls for their imme-
diate attention. I am referring, Sir, 
to the reported decision of the Ministry 
for the shifting of a very important 
headquarters office from Calcutta to 
Bilaspur. This is not, 1 may point out 
at the outset, in pursuance of the policy 
of regional dispersal of 01llces. 1 am 
one of those who are all in favour of 
regional dispersal it it could be shown 
in each particular instance that this 
is really in the interest of development 
and that the reSources will be put to 
the best possible use as a consequence 
of such disposal. But in the name 
of regional dispersal or in the name 
of combating over-concentration in 
any particular area, a particular action 
should not be passed or approved which 
may have the opposite results. 

--I would just like to state that the 
office of the construction department 
of the Sout-Eastern Railway, was 
started in 1952-53 to take up certain 
very important construction projects 
and 33 projects estimated to cost in 
all Rs. 92 crores were entrusted to this 
Department. The location of most of 
these projects were in Madhya Pra-
desh, Orissa and Bihar. During the 
course of the First and. Second Five 
Year Plan and now at the outset of 
the Third Plan we find that the Ma-
jority of these 33 projects have been 

the bulk of the projects completed and 
the rest are nearing completion. I may 
point out that in regard to the project 
relating to doubling of lines 96 per 
cent have been completed; 85 per cent 
of the projects for construction of new. 
lines have been completed; 89 per 
cent of the projects for remodelling 
of yardE have been completed and cent 
per cent of the projects for survey 
have been completed. This is the 
position. Now something remains when. 
we have takn up the Third Plan. 1 do. 
not wish to go into a lot of detai.J.5-.-
one example wills uffice. to illustrate· 
my point. 1,141 miles of track were 

.to be laid under the various projects. 
Out of these 1,141 miles, 824 miles 
have already been laid. Construction 
of 166 miles have been given over to 
the open line construction section of 
the South-Eastern Railway and to the 
Dandakaranya-Bolangir,-Kirtburu pr0.-
ject. All that is left now is 152 miles 
to be constructed by this parttcular 
department. In the Third Plan, it is 
found that the only new projects which 
are to 'be entrusted to this department 
are the construction of two new linG 
both located in West Bengal. One is 
the Kharagpur-Haldia link, a very 
vital strategic link, no doubt, and the 
other is the Dankuni-Maurigram link. 
Both these are, as 1 said, situated in 
West Bengal, so that for the present, 
until some new projects are brought 
forward all the work that is left for 
this construction department is the 
carry-over from the older projects and 
the construction of the proposed two 
new links which 1 mentioned. 

Just at this time when most of theSe 
projects are to be located in West 
Bengal, suddenly We find the Ministry 
coming forward with an order that 
the whole of this office of the head-
quarters is to be shifted from Calcutta 
to Bilaspur. I am really at a loss to 
understand what is behind it. On what 
ground can it be justified? All this 
time, while theSe construction projects 
were sited in States far away from 
Bengal, the headquarterB office wu 
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located in Calcutta aDd these projectl 
hav. ·been executed, as far as I know, 
very e1Jlciently. Nobody baa ever 
complained that 1lhere has been any 
time-Iag or any ine1Jlciew:y in the 
execution of the projects. Now 
when the position is reversed, when 
the bulk of the projects is going to 
be sited in West Bengal, suddenly we 
are told that the whole of the head-
quarters office with all its parapherna-
lia must be shifted trom Calcutta to 
Bilaspur. I am afraid the more I have 
lItudied this question, the more I feel 
that the Ministry has been ill-«dvised 
on this question and this is a very un-
planned decision. I think actually it 
will not be conducive to better and 
more efficient working but will be 
prejudicial to the operation of this 
yery vital department 

Besides this, about 750 employees, 
permanent and casual taken together, 
are going to be affected very seriously. 
I am told on good authority that the 
Chief Engineer of this construction 
department was of the opinion that the 
whole of the remaining work could be 
done with the addition of one addi-
tional junior administrative post of 
Deputy Chief Engineer carrying a 
salary grade of Rs. 1,300-1,600. Instead 
of t.li.at, we find that for this new 
schemes involving the shifting of the 
office, five new posts are going to be 
created or have been created, two in 
the grade Rs. 1600-1800, two in the 
grade Rs. 1300-1600 and one in the 
grade Rs. 700-1250. 

Apart from this, Bilaspur, being a 
relatively small centre, there is no 
accommodation available at the mo-
ment for this office with all its para-
phernalia. It has been calculated that 
571 new quarters will have to' be cons-
tructed and some 24,000 square feet of 
office accommodation will have to be 
provided, and the cost of these will 
be at the lowest about Rs. 75 lakhs. 

It is well-known fact this construc-
tion department, by the very nature 
of its work, has to deal with a very 
large number of arbitration cases and 
High Court cases. In fact, it has had 

to depute one senior ofIicial on ._ 
wholetime job attending to these cases. 
These things require almost day to, 
day consultations with the law ofIlcerI. 
solicitors etc. in Calcutta. rt this oftlce· 
is shifted to Bilaspur, I think it will 
only complicate matters and add to the· 
problems. 

As far as the statr is concerned, if' 
the permanent sta1f are shifted to· 
Bilupur, the pecuniary loss will be at 
least 23-25 per cent of their existinc 
emoluments. They will lose 8-10 per' 
cent .by way of Calcutta allowance and. 
15 per cent by way of house allowance. 
So almost 25 per cent will be the ex-
tent of the reduction in their emolu--
ments. Then the casual staff, of whom, 
there is a large number, by 'the very-
nature of their conditions of semc~ 
are not liable to transfer. They cannofl 
be transferred. It means that their ser-
vices will have to be terminated and 
they will have to commence at Bilas-
pur as new recruits. Secondly, the-
minimum rates which have been fIzed' 
in West Bengal for them are on an .. 
average Rs. 3 per day whereas in 
Bilaspur in Madhya Pradesh, the pre--
vailing rate is Rs. I' 25. So they will 
lose both their seniOrity in service as 
well as more than 50 per cent of their 
daily rate in Calcutta. 

Then again, the majority of the staff-
will have to maintain two establish-
ments. Their children will be put to a 
great deal of difficulty in regard to· 
their education. All these problems are 
there. 

Therefore, I would request the Mi-
nister to pay serious attention to this. 
I do not know at what stage the 
scheme is at present At least the shift-
ing has not commenced yet. I would 
request him very earnestly to give 
this matter deep consideration and not 
give easily approval to a scheme which 
does not seem from any point of view 
very necessary for the more efficient 
construction of these projects. 

As my time is up, I will only men-
tion two or three points without say-
ing anything, ·about them. Why is it 
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I10t possible to restore to railwlI7 em-
~ees the facility of having their life 
msuraDCe prl!!llia deducted from their 
salaries? - '1'Ihe hon. Minister is not in 
his seat. This is a very important 

_point. 

Mr. Deputy-Speaker: He is prepar-
ing for answer. 

Shri IJIdrajlt Gupta: I am told be-
fore life insuranCe was nationalised, 
this facility was given, and Itfter the 

-LIe has taken over, it has been st0p-
ped. So I would request him to con-
Bider this matter as to why this faci-
lity cannot be restored. 

As regards the newall-metal coa-
. ches, I had the opportunity to travel 
recently in them. The first-class slee-
per coaches, corrdior coaches, which, 
I believe, are being manufactured at 
Perambur are now put into service 
increasingly. All I have to say is that 
they may be very comfortable in other 
ways, but they do not certainly seem 
to be very suited to our climate at 
this time of the year-April, May, 
June. Travelling in these coaches in 
North India now is like .being baked 
inside a furnace. You cannot even 
touch the wind-ows during the day. 
They are so hot. I do not know what 
experts have suggested this particular 
design and material for OUr country. 
The matter should be looked into be-
cause it certainly is not going to make 
travel any more comfortable. 

Some Hon. Members Tose-
Mr. Deputy-Speaker: Pandit Thakur 

Das Bhargava. If every hon. Member 
takes only ten minutes, probably I will 
be able to accommodate everyone. 

Pandit Thakur Das Bhargava 
(Hissar): In our Constitution there is 
article 14 which is the prince of all 
articles. That requires the Govern-
ment and every organ of the Govern-
ment to meet out equal justice to all 
individuals and individual regions of 
the country. So far as industries are 
concerned, Government say they are 
trying to do it, but the railways are 
behaving in a manner contrary to the 

pro~ of ~t article. They are 
operong new lines" doubling existing 
lines and electrifying them in area. 
where there are already railway faaili-
ties, neglecting many regions where 
there are no railways at all for miles 
together. I have lbeen bringing to the 
attention of the House from to time 
title absence of a railway from Gurgaon 
to Alwar. Now, in between these sta-
tions these are the headquarters of two 
tehsils Nuh and Firozpur Jhirko. Seve-
ral year back it was said that in the 
Second Plan this matter would be 
taken uP, 'but 90 far Government ha.I 
done nothing. 

This is not all. The Government 
does not look into the matter itself, it 
has delegated its power to the local 
Government. It says that only if the 
local Government recommends that 
such and such an area should be con-
nected by railway, they will do it, 
which means they have transferred 
their own responsibility to the local 
Government, and in a sense the people 
have a double complaint against the 
Government that it does not do its 
duty. 

Some time ago I brought this to the 
notice of the hon. Minister and he was 
pleased to say that they would look 
into the matter independently and de-
cide what portions were to be connect-
ed by railway. This long area of about 
120 miles has never been considered 
by Government as a region under their 
jurisdiction so far as railways are con-
cerned, and they have done nothing. 
So, I request them to consider this. 

Similarly, electricity was there in 
Hodel town in 1955. It has a big mandi. 
When the Devisional Inspector came 
there he assured the people that next 
year the station would be electrified. 
There are two lines there and in bet-
ween there is no overbridge, and so 
people haVe to cross the lines. This 
time there were great floods and many 
accidents occurred. Since 1955 every 
year the railway officials have been 
coming there promising electrification 
of the station the nm year, but this 
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.bas not been done though the town 

.bad been electrified seven years ago. 

The hon. Deputy Minister of Rail-
"Ways, Soo ShahnaW'az Khan, about 
:four or five yearS ago, agreed in tbia 
House at my request to consider the 
.question of an over bridge at Hissar, 
and he was pleased to say that 
"Within two years there would be an 
-overbridge. While the railways are 
expected to provide transport faci-
lities, it So happens that in our town 
the railways constitute an Unpediment 
10 the ordinary facilities that people 
should enjoy. According to law, every 
.Person has the right to pass his own 
way, and under the Indian Penal Code 
it is an offence to prevent.him from 
freely doing so. Now, the whole town 
bas been divided into two parts by the 
railway line. The railway runs in bet-
"Ween, and they have put gates there 
which remain closed not for minutes 
but for hours together. There is a lot 
-of congestion and people cannot pass 
trom one side of the town to the other. 
I do not know if this can be allowed 
legally also. Under the law of the land 
if a private person behaves like this, 
he will be hauled up, but the railways, 
it seems can behave with immunity as 
they like. In Hissar, the courts and 
()ther public offices are on one side, and 
the city proper on the other. People 
and the vehicles carrying them are at 
the gates for hours together, so that 
·even pedestarians cannot pass, not to 
'speak of vehicles. 

This matter was brought to the 
notice of the hon. Minister and he 
gave an assurance in tHis House that 
in two yearS time there would ,be an 
overbridge. After two years when the 
matter was put to him again, he asked 
me to convince the local Government 
and added that he would do it if the 
local Government wrote to him recom-
mending the case. The town is populat_ 
ed by about 70,000 people. The time 
of all these persons is wasted by wait-
ing at the gates and the railways have 
made a public nuisance af themselve"3. 
In such circumstances, how can they 
leave the responsibility of deciding it 
1:0 the local Government.? The local 

AccoufLt-Railwuli' 
Government will not pay halt the co.t. 
or do IIIl)'thing else. When the rail-
way is itself blockiDc the way of the 
people, it should ~tself provide the 
overbridge. After all, the cost will 
not Ibe very great. And if you consider 
the trouble and suffering that you are 
causing the people by your own action, 
you will come to the conclwion that 
you have no right to cause them such 
trouble. You block the way of even 
persons who do not USe the railway, 
who do not come to yoU for anything. 
This is scandalous. I, therefore, submit 
that the railways should not restrain 
the people from going their own way, 
which is a crime according to the Penal 
Code. This they are doing not for one 
day, but for years together. The time 
has come when you should do ordi-
nary justice to these people and build 
the overbridge, whether the local Gov-
ernment agrees or not. If you do not 
do it, I should think that you are not 
doing your duty. That is all I have 
to submit. 

Shri ManiylLllglUlan (Kottayam): 
The Railway Ministry has done a good 
job and it deserves our congratula-
tions. The largest number of people 
in the country USe the railways, and 
it is natural there will be some trouble 
here and there, but on the whole the 
development has been considerable. 
and as I said, the Ministry deserves 
congratulations. Now I would like to 
come to some regional matters. 

As regards new lines proposed to be 
constructed, we heard complaints that 
several regions had been left out. I 
refer to the State of Kerala from 
where demands for certain line$ have 
been sent to the Planning Commission 
and the Railway Ministry. I refer par-
ticular ly to the line which connects 
Cochin Harbour with Madurai. This 
will open up the hilly area from where 
agricultural products like rubber, tea 
etc., have to come to Cochin Harbour. 
If the8e two places are connected it 
will be of great advantage. This de-
mand has been there for a long time, 
and I hope the Ministry will take it 
up seriously. 
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[Shri :M'aniyangadan] 
Then there is another line which 

connects Trivandrum with Tinnevelly. 
Both the Madras IIIld the Kerala Gov-
ernments have demanded this. 

Another line which was mentioned 
here yesterday is th coastal line from 
Ernakulam to Mavelikkara. 

These are all important areas. Con-
sidering the area of the State, my sub-
mission is that compared to other 
States railway lines are too meagre in 
our State. This matter has to be 
taken UP. 

Whenever the question of opening 
new lines comes up, it is said that ~or 
want of industrial development new 
lines cannot be opened, but when the 
question of setting up industries comes 
up, the question of lack of communica-
tions is raised. That is the sad state of 
our State which I must mention. So, I 
submit these new lines should be taken 
up seriously. 

15 lin. 

As regards the line which was 
opened a few years back, the Quilon-
Ernakulam line, I have mentioned, 
several times that certain new stops 
or railway stations are needed in 
between the existing ones. Or course, 
some have been allowed and I am 
grateful to the Minister for them. But, 
considering the large concentration of 
people in that area, I submit, more 
stations are necessary. I particularly 
refer to a place called Kapithuruthi 
between the existing vaikom Road 
station and Karuppantara. This is a 
junction where several roads meet and 
the people who come from different 
parts of the country have to travel by 
bus in order to reach the nearest rail-
way station. They have to do so for 
2 or 3 miles. In order to avoid this 
inconvenience they travel by bus. My 
submission is that a railway station is 
absolutely necessary at that place. 

Account-RailwlltiB 

As regards amenities to passengers. 
I am particularly referring to the-
railway station at Emakulam Junc-
tion. It is an old buildingj and theN 
is not even a covering for the plat-
fonns. 

The Deputy MIDIster of Ballwa~ 
(Shrl s. V. Ramaswamy): it will be-
done. 

Shri ManiYlUlladaD: The hon_ 
Deputy Minister says it will be done. 
I am grateful to him. I think the 
whole station has to be reconstructed' 
with retiring rooms and other con-
veniences. 

Then, I would submit that to the 
Grand Trunk Express that runs bet-
ween Delhi and Madras a through 
coach may be attached which may run' 
directly to Cochin. !Now, we have to 
get down at Madras and then entrain-
the Cochin Express. It is very in-
convenient. Every train that goes 
from Delhi will have a large number-
of passengers going direct to Cochin. 
If there is a through. coach attached' 
to the Grand Trunk bpress, it win 
be very convenient to the public. 

Similarly, from Bombay to Cochin. 
Of course, there are certain facilities 
now allowed. But, I submit, tbey 
should be allowed at least one Janata 
train connecting Coc:hin and Bombav. 

Mr. hon. friend, Sbri Thimmaiab 
was referrinJ to the old coaches that 
are now pl1Wided in the southern 
region. I do not say that all ihe 
coaChes that· are Drovided for the 
trains in that region are old and 
dilapidated. But, I may submit that 
in regard to this Ernakulam-QuilOll 
line all the cu.ches are bad and old. 
If You enter a first class compartment 
and if there is rain, you cannot escape 
itj if you enter a third class compart· 
ment, there also yOU cannot escape it. 
Water is coming down. The batb-
rooms are very old and no flush-out 
is working. This is the condition of 
invariably all the coaches now P'lt in 
that line. ISome new coaches mould 
II. provided there. 
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These are some of the things w1J.ich 
1IIl8y seem to the Ministry to be minor; 
but as far as the people are conce=ned, 
,they are very important. These things 
should be provided at an early date. 

Dr. SamantsiDbar: Mr. Deputy-
:Speaker, Sir, I consider it my great 
privilege to thank the hon. Minister 

'1)f Railways and his two deputies f01" 
"their good work during the last 5 
years, particularly under the great 
stress and strain on the railways. At 
the same time, I am also very glad to 
know that in no other Ministry, publIc 
·complaints, and particularly com-
plaints made by Members of Parlia-
ment are attended to as they are in 

"the Railways. I am also thankful to 
the Railway Board for these comp-
plaints being acknowledged very soon 
and for their being paid also proper 
attention. This is not a small thing. 

As all of Us know, there are about 
one million people, employed in the 
railways which run throughout the 
length and breadth of the country. 
Whatever may be the complaints, whe-
ther they are against very big officers 
"or against small peons, that are imme-
diately acknowledged and attended to; 
and I think this is a great work done 
by the railways, 

Just a few minutes before my hon 
friend Shri Tyagi, was referring to 
the celebration of the birthday of the 
Railway Minister and also to colltural 
"activities. I know how our people are 
·engaged in cultural activities and I 
also know that by so doing they do not 
neglect their dutiES. By cultural 
activities I find they get more incen-
"live to do work. They did not only 
observe the .birthday of the Railway 
"Minister. It might be said that it was 
done because he presides over the rail-
"ways. But they also observe other 
"birthdays like that of the Prime Minis-
'ter, they also observe children's day. 
·Our Railway Minister is one of the 
top-ranking "patriots of the country; 

'and if his ·birthday is o"fiServed there 
cis no harm in it. 

He was also speakllig about be high 
·morals ot high railway ofII.cers. I agree 
"With him. From mY experienoe in the 

Account-Railway, 
public Accounts Committee fOT the 
last 2 yeaTS, I have found that many 
of the high officers get their relations 
appointed in a ·few firms that supply 
goods to the railways; and by that, 
they have, rather, encouraged corrup-
tion. At least tile higher o1IIcials 
should keep up :ttE' morale. They 
should abstain from these nefarious 
activities. It actually pains me very 
much to see that. It is very unfortu-
nate for the country, that even in some 
of the Ministries, Secretaries have got 
their relations employed as represen-
tatives of some of the firms, That 
practice should go. 

In the stations there is this illegal 
gratification which is called mamool. 
It has become mamool everywhere; 
that is, it is the custom. This should 
go. In spite of so many things that 
has not yet gone. Particularly in the 
Railway P.W.D. in the name of cons-
truction they get lots of money for 
their friends. They make unneces-
sary constructions and do other things. 

They also employ temporary la-
bourers. Even labourerli who ha"" '! 
been working for 10 or 15 years are 
not made permanent. Every day 
there is recruitment of temporary la-
oourers. I know that from each tem-
porary labourer the Engineer gets 
about Rs. 3 per month. That amount 
is collected by the mate and put on 
the table of the Engineer; and nobody 
knows from where it comes, In some 
places, this illegal gratification would 
be even 3 times the usual salary. This 
system should go. 

The Deputy MiDl.ster of Railways 
(Shri Shalmawaz Khan): Have you 
seen it yourself? 

Dr. SamantslDhar: Yes; I know it. 
Last year I also knew of a case by 
the department concerned reported in 
local papers. 

As regards pulling chains also there 
must be a UberaI policy. In the name 
of illegal use of chains people have 
been put to difficulties. Even I have 
been put to difficulties. 

Mr. Deputy Speaker: The hOll 
Member has been going round experi-
menting every day? 
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Dr. Samaptslphar: Yes, Sir. For the 
last SO many years we have been try-
ing to have a direct rail connection to 
Orissa from Delhi. Prom Delhi we 
have now to go to Howrah. Once, 
after attending a meeting of the PAC I 
had to go back home. They sent a 
telegram from here to Howrah but 
there was no booking or --reservation 
in Howrah in the comforting train 
and they told me when 1 arrived to 
provide me with a berth if people 
who had made their reservations 
did not turn up. This can be known 
only when the train was about to start 
and they told me just when the train 
was about to start that I could occupy 
a compartment. I got in hastily but 
my luggage was in the platform and 
so I had to pull the alarm cham. I 
have now got a notice from the court 
that I should attend the court for 
doing this. Shall I narrate my experi-
ence or your experience? 

Mr. Deputy-Speaker: So, such a 
punishment has not yet come. There 
can be an experience only if it comes 
•... (interruptions.) 

Dr. SamantsiDhar: We hoped that 
after the nationalisation of the 
catering services, it would be better 
but in fact it has actually gone from 
bad to worse. They think that it is 
their kingdom and they can do what-
ever they like and serve as meals 
with whatever stuff they like. There 
must be some improvement in this 
regard. 

In the matter of railways, Orissa is 
a neglected State. It has only about 
800 miles of railways. We expected 
that during the Second Plan there 
would be more lines in Orissa. One 
is not even able to go home because 
of the absence of a railway link. The 
alternative railway line from Rour-
kela to Talcher must be constructed. 
A line should be- constructed from 
Berhampur via Bhanjanagar to Rai-
pur-Cizag line, Khurda Road to Titla-
garh and from Balugaon to Keshinga. 
The railway stations on the South 
Eastern railway, especially in some 
sections in Orissa parUculTBly in 
Khurda Road Section are very bad 
and they should be improved. Simi-
larly, there should be improvements to 

Account-RailwallB 
railway stations in Nirakarpur, Kalu-
padaghat and Balugaon. The wait-
ing rooms at Purl and Khurda 
rcoad require immediate attention. 
There should be a railway station be-
tween Bhubaneshwar and Retang. 

There is a lot of delay in the office-
of the Railway Public Service Com-
mission. Even after two years of 
selection, people do not get appointed. 
1 cannot agree with the suggestion 
m,ade by Shri Gupta regarding shift-
ing the construction Division to Cal-
cutta. It is my opinion that all the-
offices should not be accumulated in 
one place. Bilaspur is a Central place 
and the construction department of 
of the railways is not only for 
Calcutta but for the entire area. If 
there are no houses there, they could 
be constructed. I feel that some of 
the offices in Calcutta should be dis-
persed to other localities so that 
people from that area may get some 
employment and their outlook may 
broaden. 
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Sbrimati Da PalchoudJiuri: Mr. 
Deputy-Speaker, Sir, I certainly think 
we have to congratulate the railways 
on a very good job done, and I think 
that a good job has been done, and the 
eountry knows it. But there are cer-
tain things to which I would like to 
draw the attention of the Ministry. A3 
the time is brief, I wiU not make a 
speech. I will just put my points. 

One thing that I would like to point 
out to the Minister is this. In his 
speech, he has stated that there was 
actually not much shortage of wagons. 
One thing has struck me. He s.aid that 
there are three categories which get 
priority, and they are, first, the steel 
plants, secondly, the washeries and 
then the other customers. The Coal 
Controller has estimated the require-
ments of the West Bengal and 
2041 (Ai) LSD-6. 
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Bihar Collieries at 6,150 wagons. 
Against this, the coal loading during 
the year was on, an average 
4,768, and even during January 
this year the wagon loadings 
WHe only 4,731. The Minister himself 
has said that the wagons available 
were about 3,900 odd in number. If 
you subsract that amount, and leaving 
aside what the two priority consumers 
need-the steel plants and the 
washeries--what are the other 
customers? The other customers also 
include very important industries such 
as caustic soda, chemical and certain 
other industries. For instance, the 
chemical industry supplies the essen-
tial raw materials to the industries 
like textiles, paper, fertiliser units, 
etc. There has been a cut of 30 to 40 
per cent in the bulk allotment of coal 
to these industries. Why? It is 
because presumably there is a 
shortage of wagons. So, I would 
request the Railway Minister to look 
into this and see whether the wagon 
position and the bottleneck cannot be 
removed and also see that all modes of 
transport are utilised. The Deputy 
Minister of Railways has himself said 
that for effective transportation, they 
have to know beforehand the quantity 
and other facilities. So, if the rail'" 
ways would inform the shipping 
people in time, that will be good. The 
shipping lines or the sea routes also 
have to know beforehand how much 
will be available to transport from the 
railways so that they can also order 
their ships duly. The sea route is also 
a very effective mode of transport and 
vital for India. 

I would also like to say that for the 
port of Haldia, a connecting rail link 
between Kharagpur and Haldia and 
also roads between these two places 
are absolutely essential if we are to 
take any advantage of the coal that we 
produce. Then, I would make some 
minor points for the attention Of the 
Minister. There are small bits of rail-
way land that lie all over the country. 
These lands belong to the railways. 
The railway does not really utilise 
them for any purpose. I speak of my 
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area, because I know it. I suppose 
this feature exists everywhere. 

For instance, there is a small plot of 
land in Shantipur in Nadia. That is 
just contiguous to a colony that has 
grown up. It is a very small piece of 
land. The District Magistrate is real-
ly empowered to tell the Government 
the price of the land, and the Munici-
pality is willing to pay it, but the 
whole correspondence has resulted in 
two thick files. After all, it is just a 
small, little piece of land. That land 
hinders the coming in of any roads into 
this colony. I request that the land 
should be released by the railways at 
a fair price. 

There is also a small piece of land 
like this in Krishnagar city were we 
want to put up some statue and a little 
hall in memory of the poet of Bengal, 
D. L. Roy. We have been writing 
about this to the railways, and have 
also a file of correspondence. In fact, 
two files. But they do not seem to 
get anywhere. There is also a case of 
the land near the Kali deity in Nabad-
wip where the railway land hinders 
the people from. coming up to the deity 
and ,a well has to be put up. 
AflP.r all I must thank the Railway 
Ministry that it has written a letter. 
IDtimately, after another set of tw(> 
files of correspondence, there is going 
to be a little outlet through which the 
people will be able to get to the deity. 
I thank the Minister for that. But 
if the Railways will look into the 
question of these small plots of land 
quickly, I think the matters could be 
80 easily settled,. because it does not 
need such a lot of correspondence nor 
does it involve large amounts of money. 
I hoPe the Minister Will look into it 
and remove three minor difficulties. 

Thirdly, I wOUld like to mention the 
Tollyganj bridge. There was this divi-
sion of money between the Calcutta 
COIllOration and thp. railways, but the 
work has not yet been started. The 

corporation keeps a pump to keep out 
thP. water from under the bridge, but 
the railway bridge must be heighten-
ed for the road to be free and acces-
siblp. to traffic durinl( the rains. I hOpe 
this work will also bp. taken up as soon 
as possible. 

Another point. that I want to make 
In this connection is about the flag 
stations. In the Demands, I do not 
.ll::now if this item is included, but in 
the bud.e:et therp. is a SUm of Rs. 65-
lakhs allotted for fia, stations. The 
budget speech also says that the fiag 
stations are not very remunerative. 
When Rs. 65 lakhs are being spent 
on unremunerative flag stations, surely 
th .. Nandai flag station and the Malan-
chapara fiag station may have some-
sympathy from the hon. Minister, be-
caUSe although. the flag stations may 1w 
Illlr"emunerative, these two fiag stations 
would serve the students. Thougb 
there may be a little loss for the rail-
ways. I hoPe the Minister will consi-
der this when the time comes. 

Then, at the Plassey railway station. 
an overbridge is very badly needed 
There is sO much congestion that acci-
dents occur. I do not know how costs 
are worked out, but when accidents 
occur" considering human lives, . the 
question of cost cannot be considered. 
There are two places in my constitu-
ency where there are level-crossings. 
near hopsitals without any gatemen. 
This is badly needed. Once the gate-
bI closed, nO traffic can pass and it half 
to ,0 by a round about route. People-
have died on the way. So, a gateman 
15 very badly needed. Every time we 
write to the Railway Ministry, they 
say that costs would not justify it. 
But human lives and human need can-
not always be worked out on the basiB 
of costs. I hOpe the Minister win 
consider this when I again write to 
him. I am willing to open another two 
files of correspondence but I hoPe tlu> 
gatemen will be provided, particularly 
near the health centres. 
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Lastly, we have been wanting a fast 
train to Nabadwip and also from 
Krishnagar to Calcutta. The electrifi-
cation has come up to Rana Ghat; we 
hoPe it will come right up to Krishna-
gar. Also, a broad gauge line should 
be a possibility between Shantipur and 
Nabadwip Ghat Stations, because there 
is so much traffic. The question of the 
line being unremunerative would not 
arise, becaUSe there will be enough 
goods traffic. 1 do not know why, 
when there is so much more goods 
traffic, which is being carried by 
trucks, the railway does not take it up, 
So that it could have a paying line 
and at the same time the people could 
have some amenities. I hope they will 
really consider this seriously. This has 
been in cold storage for years. 

Finally, I hope id!is and dosas will 
be available on the railways. Even 
the Ministry of Cultural Affairs and 
Scientific Research have now produc-
ed instant idti. There should not be 
any difficultY' in serving it on the 
trains, particularly on long journeys, 
becaUSe it is vegetarian, it is whole-
some, it is liked by most people and 
it is cheap. It is very cheap for the 
third class passenger lind very accept-
able to the first class passenger, who 
is used to this food. 

With these remarks, Sir, I congra-
tulate the Ministry on the work it 
has done and warmly support the de-
mands. 

Sbri ChfntamoDl PIlDic'rah1 (Puri): 
Sir, the Deputy Minister, while reply-
ing to the general discussion, was 
pleased to explain the di1Iiculties with 
regard to the wagon supply position. 
Recently I bad been to one of the min-
ing areas in the Barjamada sector of 
the South-eastem Railways. I hap-
pen to be aSSOCiated with the workers 
in those mining areas, because I am 
the Vice-JPresident in one of their 
unions. There the mine-owners have 
threatened that they would close doWn 
the mines, because they are not getting 
adequate supply of wagons for move-
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ment of iron are from that sector. Till 
31'd March, the accumulation of stock 
in Barbil, Banspani and Barjamada 
stations has come to 3 lakh tons of 
iron ore. How is it possible for the 
mines to operate when huge accumu-
lations of stocks amounting to 3 lakh 
tons are there and adequate wagons 
are not being supplied for moving 
them to the steel mills or to the Cal-
cutta port? I think this needs look-
ing into. The state Trading Corpora-
tion, for facilitating the export or sup-
ply 01 iron are to the steel mills, have 
also formed a co-ordinating committee 
in which a member of the Railway 
Board is also there. But I do not 
know how it is that there is no co-
ordination so far as movement of iron 
are is concerned, and how there is 
such huge accumulation of stocks. It 
is hampering the working of the mines 
lind labourers are being retrenched. 1 
would draw the attention of the hon. 
Minister to this and I hOPe without 
any further delay adequate supply of 
wagons would be made. 

During the last one year, I have 
drawn the attention Of the Railway 
.Minister to the murder of Pandit 
Lakshmi Narain Mishra in the first 
class compartment of a train. He was 
a very important political leader and 
there was a fight between two sections 
of the ruling party in the State. Re-
ports appeared in the Press and I 
think it must have been reported to 
the Home Ministry and the Railway 
Ministry. When Shri Jagjivan Ram 
was present in the Hause on another 
occasion, I drew his attention and he 
promised to ask the State Govemment 
to expedite the inquiry. Shri S. V. 
Ramaswamy was also present at that 
time. I would like to know from him 
what has ha~ during the last 
eight months? Such an important poli-
tical leader was murdered and for the 
last 8 months no culprit has been ap-
prehended. I think some light should 
be thrown on thp. matter and it should 
not be taken SO lightly. 

For a long time we have been asking 
for the construction of an Wlderbridge 
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[Shri Chintamoni Panigrahi] 
near the level-crossing at Cuttack 
railway station. During the last five 
years, we have drawn the attention of 
the Railway Board on several occa-
sions IIIld in the Consultative Com-
mittee alsO. Every time we have been 
assured that next time this will be 
done. There is too much congestion 
there and for hours together the tra-
ffic is closed. The Railway Ministry 
puts the blame On the State Govern-
melllt and the State Government says 
"We are very active, but the Railway 
Ministry is not active." Between these 
two, the people are suffering. I hope 
the Minister will look into this. 

With regard to the 236 Up and Down 
passenger service from Howrah to 
Waltair, this was suspended two years 
back. Every time the Minister says 
it will be resumed very soon. It was 
said that in May 1961 this servicp will 
:be resumed, but now it is 1962 and still 
nothing has been done. The traffic on 
this route is so congested that tlns 
train service shOUld be resumed with-
out any further delay. 

We were given the assurance that 
no further divisional headquarters will 
be set up. But now we come to know 
that although the State Government 
also had insisted on the opening of thp 
divisional headquarters at KllUrda 
Road, the Railway Ministry is open-
ing this at Vishakapatnam. I do not 
know how far it is true. I may be 
wrong. I hope the Minister will be 
ablp to throw some light on it. 

With regard to the new railway 
lines. some eight months ago thp De-
puty Minister gave a statement some-
where in Madras that there is going 
to be a new line constructed from 
Sukinda 'iron ore area, connecting the 
main line for export of iron ore. I do 
not know what happened to that be-
cause no work has been started. I do 
not know what the position now is 
We were told that the Government of 
Orissa had asked for five schemes being 
given priority. We do not know what 
those five schemes are, but the Govern-
ment of Orissa say that the Railway 

Ministry never consider their proposal. 
So, I would like to know whether in 
the Third Plan really e1fective mea-
sures have been taken to have new 
lines in Orissa because, so far as com-
munications are concerned, it is very 
much behind the other States. Dur-
ing the last fiVe yearS We have cons-
tantly drawn the attention Of the Rail-
way Ministry to this fact. With these 
words, I would request the Railway 
Minister to reply to these points and 
help us, so far as the case of Orissa 
is concerned. 

Sbrl "Oza (Zalawad): As we all 
know, railways is the largest under-
taking earning crores of rupees and 
spending crores of rupees. Therefore, 
it is legitimate for us, sitting in this 
House, to judge whether this under-
taking is running efficiently and econo_ 
mically and whether it results in large 
benefits to the community, because it 
is vitally concerned with the interests 
of the public by carrying both passen-
gers and goods, which is "abSOlutely ne-
cessary for the development of our 
country industrially. 

While one may not be very bitter 
and vehement about the criticism to be 
levelled against the railways, at the 
same time, one should not be compla-
cent either. We see that the staff in 
the railways is increasing day by day. 
But what about the efficiency? If one 
is to put it in ratios, it is going in the 
inverse ratio. Efficiency is going down 
inversely as the staff is increasing. If 
the Parkinson's law is to be demons-
trated, one can easily point to the rail-
way administration. It is a Sad thing 
that it is going on for the last so 
many years and we are not still as 
much conscious about it as We should 
be. 

Reverting to regional matters, though 
I do not want to be regional, somehow 
or other I have got to point ouJ..some 
of the difficulties of my region to the 
hon. Minister. I come from Saurash-
tra, and if there is any regiOn in the 
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whole country which is not benefited 
in the least after Independence, it is 
this area. On the contrary, we can 
point out certain facilities which this 
region was enjoyillg before freedom 
have been curtailed after the achieve-
ment of freedom. 

In the first place, talking about new 
links, there is not a single new link in 
our area after the achievement of free-
dom. This area is not connected with 
broad-gauge at any point. Some time 
back, their railway administration car_ 
ried out an engineering survey and 
also a traffic survey and it was almost 
decided that there must be a broad-
guage link between Tarapur and 
Bhavanagar but, becaUse of certain 
local differences Of opinion, perhaps it 
was convenient for the railway admi-
nistration to shelve that scheme. That 
!Cherne was not undertaken at all. 
But there was a solution also suggest-
ed by the then Government of Saur-
ash tra. If the rail way line is bifur-
cated and one broad-guage line goes 
from Bhavanagar to Tarapur and an-
other goes via Rajkot to Jamnagar it 
will serve the purpose Of the region 
which is fast developing industrially. 
Because the region has no broad-guage 
link, we are suffering in many res-
pects. 

As has been pointed out by many 
hon. friends, there is a coal crisis in 
the country and because of the lack 
of wagon facilities it is accentuated. 
As this region is far removed from the 
coal area and is in the western part 
of the country, it is su1!'ering the most. 
Our tragedy is that our supply of coal 
is continuously cut down because the 
transport facilities are very poor. Be-
cause wagons are not available, alloca-
tion of coal is cut down; consequently, 
alli>Cation of wagon goes down further 
still. So, it is a vicious circle and our 
coal supply is diminishing day by day, 
with the result so many industries are 
closing down or languishing. We are 
making representations to the railway 
authoriti~s and those incharge of coal 
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but of nO avail. The Gujerat Govern-
ment has also taken up this matter 
with the Central Government. Unless 
immediate attention is paid to this 
problem, I am sure so many indus-
tries in Saurashtra will have to be 
closed down and there will be all 
round su1!'ering. So, I would request 
the hon. Minister to look into this 
question very closely and step up the 
supply of wagons to this area which is 
far removed, as I pointed out earlier 
from the coal-mines. , ' 

Then I want to point out another 
special difficulty faced by this region. 
Between Surendranagar and Viramgam 
two trains were running, one train 
coming from Bhavnagar to Viramgam 
via Surendranagar and another from 
Junagadh to Viramgam via Surendra-
nagar. Two such trains were running 
in the night, called Express, and an-
oth~r tr~n running in the day called 
Mall tram. These two trains instead 
of both being continued fr~ Suren-
dragar as before, now only one train 
goes to Virarngam with the result that 
the train is always over-crowded and 
the passengers are put to a lot of in-
convenience. It is almost impossible to 
travel by this train. So. there is a 
lot of uproar in that area. The hon. 
Minister knows that Satyagraha was 
undertaken by several people there 
and there was dislocation of trains in 
that part. We said that we will not 
support the satyagraha and unless that 
is stopped. We will not support their 
request at all. They did stop the 
satyagraha but nO relief was forth-
coming. 

Shrimati Renu Chakravartty (Basir-
hat) They did not get the train? 

Shri Oza: No. So, I would re. 
quest the hon. Minister to continue 
to run the two trains from Surendra-
nagar to Viramgam as before. 

When we made a request to run a 
special coach from Halrad to Mehsana 
they said it is not possible because 
there is nO track capacity. Sometimes 
they say there is no pulling capacity 
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and at other times they say there is 
no trLck capacity. I do not know what 
the true reason is. Whatever it may 
be, a solution to this problem can be 
follDci out only if two trains are run, 
as before, between Surendranagar to 
Varamgam. If they start these two 
trains, the passenger over-crowding 
will be relieved. I think it is hig!!. 
time the railway authorities paid ade-
quate att~tiOn to this problem, instead 
of ignorini it any further, because 
again and again satyagraha is being 
launched ,by the local people and again 
and again we have to approach the 
authorities. And when the people start 
II/1tyagraha, the coal supply is stopped, 
many other supplies are stopPEJd and 
many Of the industries are dislocated 
and there is complete dislocation. I 
earnestly request that before the 
Satyagraha is re-started, the railway 
authorities will re-start the two trains 
which were previously ~·.";1~;-e: bet-
ween Surendranagar and Viramgam, 
so as to satisfy the demand for through 
Halrad Mehsana coach. 

Shrimati Renu Chakrava.rtty: I join 
my other colleagues who have tried 
to underline the importance of 
wagons for industrialisation. In the 
report given by Shri Jagjivan Ram he 
says that priority No. 1 has been 
given to the steel mills, and yet there 
was a shortfall of about three million 
tons and, therefore, there was a 
reduction in the amount 01. freight 
carried. As my hon. friend, Shri 
Panigrahi has already brought to your 
notice, in the iron ore areas already 
huge stocks have piled up. He has 
spoken of Barjamada. As a matter of 
fact, I have received letters and tele-
grams about the situation with regard 
to iron ore of the Martin and Burn 
steel mills in Burnpur and Kulti. In 
Manoharpur BOAX wagons were not 
available and so wagon-loading 
labourers of the contractors were 
facing lay-oft. The position is quite 
serious there. The latest letter which 
I have received yesterday says that 
only one day a week, that is, on 
Monday at Manoharpur t'hey are ret-

Accoun.t-Railways 

ting BOAX wagons. If even the 
needs of the steel mills cannot be 
met, I wonder how the demands of 
those industries which may be regard-
ed as somewhat less important than 
steel mills can be met. So, I do not 
know how we shall continue with this 
position. 

So, it is very import,ant that this 
entire question has to be viewed 
with all t!Je seriousness that is need-
ed. It is not right that every time 
this point is raised the Railways 
blame the Iron ~ Steel Ministry, 
the Iron and Steel Ministry blames 
back the Railways and we do not 
know whether any serious thoug'ht is 
being given to the whole matter. 

The second important point which 
I want to underline is the matter 
which we have raised on various 
occasions. But still there is no solu-
tion or headway made in the matter. 
It is the question of what was very 
clearly stated in the Pay Commission's 
Report regarding Casual labour. The 
Railways have l:6 lakhs of casual 
labour. What we quarrel with is not 
so much the circulars of the Railway 
Board. The circulars of the Railway 
Board make it clear that seasonal 
labour sanctioned for specific works 
of less than six months' !duration 
should be treated as casual labour. 
But, as the Pay Commission itself has 
pointed out very correctly, it is not 
the spirit of the circular but the im-
plementation of it by the officers at 
lower levels that has to be reviewed. 
On many occasions we have met the 
hon. Ministel' a.:j we have written 
letters and have asked that there 
should be a review of the actual 
practice. What we have stated is that 
there are many cases w'here casual 
labour has been working on work of 
a permanent nature for years but 
every now and then after a period of 
time they are being asked to stop 
work so that by the break they are 
considered as ineligible for becoming 
permanent labour. Therefore for 
years together they have remained 
casual labour. We are prepared to 
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give you actual concrete examples. 
Ever, if we give you one example, 1 
think it is enough-that a review of the 
.actual practice is undertaken. 

Secondly, as we know, casual laibour 
,in the Schedule of the Minimum 
Wages Act; are to get wages according 
to the minimum wages. Those that are 
outside the Schedule are to be treated 
.as labour who should be getting some 
"Wages for work of a similar nature 
'which is in the Schedule of the 
Minimum Wages Act. For some time 
we have been raising the question of 
Kharagpur labour. We have 
dernamed that the State Govern-
ment's minimum wages should apply 
to them. But for a very long time 
when there has been an upward 
revision of the State Government's 
minimum wages, so far as the railway 
labour is concerned nothing has been 
done. We have represented it. The 
funny thing is that Chakrad'ha11lur 
has now been given a higher rate, but 
Kharagpur remains where it is. May-
be, it is due to some cog in the wheel 
somewhere in the official bureaucracy 
that these things continue. These 
things ought to be looked into because 
this has continued for a fairly long 
time. 

Then, of course, there is another 
very important recommendation. I 
think in view of the fact that in 
actual practice there is a very large 
number of casual labour which is not 
engaged on work absolutely and 
correctly of casual type, the Central 
Government rules should apply to 
them with regard to such thingS as 
weekly holidays, working hours, night 
sb:!ts, overtime etc. As a matter of 
fact, the Pay Commission says: 

"We consider there is a need 
for a review of the actual prac-
tice in order to ensure that all 
those who are being employed as 
casual labour are being rightly so 
employed. The !act that about 
200,000 workers are involved adds 
to the urgency of IUCh a review." 
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As far as the Railways are concerned, 
it has 1:6 lakh of them. Therefore 
this question is very important. 
Because the Railways are one of the 
biggest employers of casual labour 
and because they are doing very im-
portant work, in many cases this 
question as to whether they are 
really ~oing work of a casual nature 
or whether they should have the 
right to be considered as permanent 
workers should undergo a review. 

Another point which 1 want to 
make is with regard to accidents. One 
of the major accidents has been on the 
South Eastern Railway at Ghatsila. 
We feel and we have heard that 
there has not been the proper type 
of overhaul and repair of engines as 
should have taken place. We have 
raised this on the floor of this House, 
.but I am afrdd that the officers and 
those concerned have not undertaken 
a proper inquiry into it. Sometimes 
various fears are raised that if any-
body gives honest and correct answers 
his services may be jeopardised .. But 
we do know that the overhaUl time 
for engines etc. whiCh is laid down 
by the rules and regulations is not 
always adhereld to. Therefore this 
whole matter of the caLlSes of acci-
dents and the maintenance of engines 
and tracks etc. should also be 
thoroug'hly gone into so that this 
question may not arise again and 
again. 

The question of shortage of hands 
has been raised. The Railway Minis-
try says that they are overstaffed. I 
cite to you the case of a department 
In Kharagpur where for the last so 
many years no . privilege leave has 
been granted. It is a peculiar thing 
that no privilege leave is being 
granted and leave has to be taken on 
other grounds, like, "I am ill; my 
father has died or my mother hall 
died." No normal privilege leave is 
granted. There we feel that if that is 
so, there is a shortage of hands; 
otherwise why is it that officers do 
not grant leave? There are so many 
posts that are not being tIlled up. 
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Therefore this point should also be 
gone into. 

Another point which I have repre-
sented to the hon. Deputy Minister, 
8hri Shahnawaz Khan, on JIlore than 
one· occasion is the question of water 
supply in Kharagpur, in Nimpura. 
Actually, the Railways have allocated 
the money and I was told that the 
thing is going ahead. But do you 
know fuat we are getting telegram 
after telegram even now? In three 
months' time the worst of the hot 
weather will start. Here is a tele-
gram which I have received: 

"Serious water scarcity Nim-
rura Mathurakati Old Settlement 
Kharagpur. Repeated official pro-
mises no avail. Great distress. 
Difficult to do duty. Intervene 
immediately." 

This is a point which I again want 
to press. When money is allocated, 
let it be given in time. Why shoulid 
there be such distress for the last 
three years? 

Regarding the overhead bridges in 
Calcutta and surrounding areas, you 
know that our suburban trains are 
highly overcrowed and we have now 
got bus services, but the big difficulty 
has been that at every railway cross-
ing the buses are held up for quite 
some time and specially office going 
people coming in from the suburbs 
have found it very difficult to cross 
these crossings. They have to cross 
not one or two but several crossings. 
I feel that there should be some sort 
of co-ordination and discussion 
between the State Government and 
the Railways to decide on priorities 
of the oveI'head bridges that you are 
going to construct. I would plead 
specially for an overhead bridge at 
Belgharia in the Calcutta area, if not 
others. There are other places also, 
but I would say that Belgharia is one 
of the more important ones. The 
largest number of passengers go from 
Belgharia and therefore this overhead 
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bridge should certainly be construct-
ed and discussions should be held 
between the State Government and 
the Railways. 

In these areas there has also been 
the demand for hav~ sOIne one or 
two new halting stations where there 
is a very great pressure of people 
coIning into the city for work every 
day. Specially between Kankinara 
and ShyalIlllllgar a huge area has 
been developed and a new halting 
station should be provided there 
Refugee workers travel to and from 
Kachrapara and Calcutta and in all 
this area the detnand for this halt 
has been of very great urgency. 

Lastly, I should like to subInit that 
the Barasat-Basirhat Railway w'hicb 
has at last been opened should again 
be connected with the City of Cal-
cutta without which, I am afraid, the 
small broad gauge line will not be an 
economic proposition. Nor will it 
answer the crying needs of the sub-
urban people who want a direct 
connection to their place of work, 
education and business-the great 
metropolis of Calcutta. 

Sbri S. V. Ramaswamy: Mr. 
Deputy-Speaker, Sir, ten hon. Mem-
bers haVe participated in the debate. 
Many of them have givE!'fl. very valu-
able suggestions. Their criticism is 
welcome. Matters of all-India im-
portance as well as of purely local 
importance were mentioned. I shall 
take up only the major items because 
within the ·short time at my disposal 
I shall not be able to cover all the 
points raised by the hon. Members. 

First of all, there is this question of 
wagons, movement of coal and the 
general traffic. 

I propose to deal with the problem 
of goods transport in two categories: 
coal and other goods. As regards 
coal, the Railways have been clearing 
all coal that is offered for transport 
from the outlying fields including 
Singareni at the Central India Col-
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lieries. In regard to the Bengal and 
Bihar fields also, the requirements of 
raw coal to washerics or of washed 
coal to steel plants are being met in 
full. With regard to coal for other 
consumers, the average daily move-
ment in 1961-62 was 3594 as against 
3398 wagons a day in 1960-61, that is 
an increase of 196 wagons a day. This 
compares fairly well with the stipu-
lated increase of 1211 wagons for 
filese consumers during the tive years 
of the Third Plan, that is an average 
increase of 242 wagons per day in 
each year. This rate of increase in 
the first year of the Third Plan is 
satisfactory. BecaUse of progress of 
works and acquisition of rolling 
stock, it inevitably gathers momentum 
in the later years of the Plan. 

With regard to the other group of 
goods traffic, there has ,been consider-
able reduction in the overall regis-
tration, that is, pendIng demands on 
the Indian Railways. At the end of 
February, 1962, the outstanding 
registrations on the broati gauge were 
1,13,958 against 1,39,636 at the end of 
February, 1961, that is a drop of 
25,678. Similarly on the Metre gauge, 
tQ.e outstanding registrations dropped 
from 63,112 at the end of February, 
1961 to 44,880 at the end of February, 
1962. The outstanding registrations 
on the broad gauge are still quite 
large. But, nearly 40 per cent of 
these consist of foodgrains, that is 
about 46,536 registrations which 
include a large element of inflation. 
it has been experienced that whenever 
increaSed supplies of wagons have 
been made to the foodgrain-Ioading 
areas, there have been heavy can-
cellations of demand. To quote 
an example, in the Southern Railway. 
over 27,000 registrations on the Broad 
Gauge and 14,000 on the metre gauge 
were cancelled during the months 
June 1961 to January, 1962. Simi-
'larly, large-scale cancellations have 
occurred On other Railways. Also, 
for instance, at Bilaspur, at one stage, 
34,000 registrations were pending for 
foodgrains alone. When we oftereod 
to carry in special rakes, within a 
week, about 20,000 registrations were 

and 

16.03 Ms. 

[SHRIMATI RENU CIlAKRAVARTTY in the 
Chair] 

Madam Chairman, you were speak-
ing abont shortage of wagons for 
movement of raw materials for the 
steel plants. There may be on a parti-
cular day some accident or some such 
thing, a derailment. That does not 
mean that supply to a steel 'mill will 
be cut short. 'No. They have got reserve 
stocks. As a matter of fact, the full 
requirements of steel mills for raw 
materials are always given priority. 
No. steel mill has been closed for' 
want of raw materials. No; not at all. 
You referred to bob wagons. We have 
got a stock of 960 or so. These wagons, 
are of a special type. We have enough 
of these to supply the steel plants pro-
vided the movements are according 
to the schedule. .u~ortunately, 
movements are not according to the 
scheduled. Take, for instance, Durga-
pur. Durgapur was expected to deal 
with box wagons. They were to have 
tipplers. The entire ore was to 'be' 
moved with box wagons, To this day, 
tipplers have not been set up in 
Durgapur. It is said that it will take-
two years more for the setting up of 
the tipplers. That means, all our bobs 
have got to move On un-scheduled 
lines. Instead of being used on the lines 
,they were intended for, they have 
been used to carry ore to Durgapur 
which was not intended. That is one' 
thing. Also for Rourkela, they were, 
to get ore from Barsua mines. But, 
the Barsua mine has yet to come into' 
operation. We have got to move ore 
to Rourkela from a greater distance, 
than was intended originally. Barsua' 
is only 42 miles. But, the lead is a 
longer one. Similarly, for Durgapur, 
limestone is coming from a distant 
place, and SO on. 

Mr. Chairman: What about the-
oldest steel mills'? 

Shri S. V. Ramaswamy: I am com-
ing to that: the liSCO. We oft'ered' 
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{Shri S. V. Ramaswamy] 
them box wagons. They have been 
moving in box wagons. Sometimes, 
they reject it. There is no shortage 
of raw materials so far as lISCO is 
concerned. They have reserve stocks. 
'There is no complaint on that score. 
They prefer bobs. Unfortunately, 
because of the fact tllat we have got 
to move iron ore in bobs to Durgapur, 
we are not able to meet their require-
ments immediately of bobs. We 
!Offered them box wagons. If they 
would take them, we would certainly· 
supply them. I assure you there is no 
Ehortage of raw materials so far as 
lISCO is concerned. I was mention-
ing about un-scheduled movements 
,on other lines. All tllese have thrown 
out of gear our calculation of wagons 
that would be at our disposal for 
meeting the entire demand of the 
steel plants. If, instead of 40 miles, 
you go to 140 miles and if, inste~ of 
Jroing in one direction, you take 
materials in another direction, all 
these things cumulatively throw out 
of gear your entire plan. 

Shri Chlntamoni Panigrabi: Lack 
of planning? 

Shri S. V. Ramaswamy: These un-
fortunate developments have taken 
place. It was originally tought thatl 
to the steel plant, ore from a parti-
cular area would be suitable. Subse-
quently it was found that it was not 
suitable. These were tllings which 
were not anticipated. These are 
difficulties not of bad planning, but 
difficulties which subsequently crop-
ped up as a result of further investi-
gation. 

Shrimati Parvathi KrishDlUl (Coim-
batore): Lack of foresight. 

Shri S. V. Rama.swamy: I would 
not say foresight. You cannot f· .... esee 
that a particular thing a few feet 
down belOW, ultimately will not be 
of use. Things have cropped up that 
way. We are up to the task ;mel we 
hope to rise up to the occasion and 
meet the needs of the situation. 

You mentioned about casual labour. 
We are well aware of that. Casual 
labour is largely due to the tact that 
we are having a number of works all 
over the country. 

Shri Barish Chandra Mathur (Pali): 
May I take it that the han. Deputy 
Minister has dealt with the question 
of wagons and is 'moving to the next 
point? 

Shri S. V. Ramaswamy: I suppose 
so. 

Shri Barish Chandra Mathur: I have 
quoted three instances. I have cited 
what the National Coal Development 
Corporation has said. I have quoted 
certain figures. I would expect a little 
reply from the hon. Deputy Minister. 
I have said that they felt compelled 
to retard their programme. I read out 
certain passages. 

Shri S. V. Ramaswamy: I thought 
I had finished. Since Shri Harish 
Chandra (MathUr wants further de-
tails, I would say this. I was also pre-
sent at that meeting where the Fede-
ration of Chambers of Commerce and 
Industry made out a charge against 
the Railways. 

Shri Barish ChaDdra Mathur: Which 
was accepted by the Prime Minister. 

Shri S. V. Ramaswamy: There are 
'deficiencies which' we have got to ac-
cept. There is no point in hiding a 
fact. The causes of the deficiencies 
wiil also have to be looked into. 

Shri BarIsh Chandra Mathur: You 
better give the causes. You say 
there is no deficiency. 

Shri S. V. Ramaswamy: According 
to the original plan, the Central India 
coal fields were to step up extraction 
of coal to a particular tonnage. But, 
this did not fructify. Instead of that, 
more and more coal was dug out in 
the Bengal Bihar area which is al-
ready choked and saturated. There-
fore, there was difficulty in moving 
coal from the Bengal Bihar area be-
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cause of the fact that there was no 
line capacity. If, as had ,been planned, 
the Central India coal-fields had been 
developed, /Illd more coal had been dug 
from that area, then we would have 
-been in a position to move more coal 
and meet the requirements. For ins-
tance, my hon. friend Shri Oza men-
tioned about the difficulty in regard 
to coal supply to Ahmedabad. Coal 
was to move from the Central India 
coal-fields to Ahmedabad, but there 
was not sufficient raiaing of coal in 
those coal-fields, and, therefore, we 
could not supply them. 

Shri Om: We are told that coal 
allocation has been slashed down be-
~use there is no transport facility, 
and wagons are not available. Coal 
is there, but because the transport 
facility is not there, the output has 
been down. 

Mr. Chairman: The hon. Member's 
point is that in the Central India coal-
fields, the raising has been brought 
dawn becaUSe of the fact that the rail-
ways have not been able to give them 
enough wagons. 

Shri S. V. Ramaswamy: Also, it 
must be stated that there was fire in 
the Kurasia coal-fields, and it has 
been ablaze for the last one year, and, 
therefore, they could not raise 
enough coal. 

There is also another point. The 
calculation was on the basis that the 
loading should be on every day of the 
week. Unfortunately, there was no 
co-operation from the :private sector 
or even from the labour to IC'ad on 
Sundays also. Naturally, if there are 
25 Sundays in a year on which on 
work is done and no loading is done, 
then the loading of coal, as was plan-
neid originally, would necessarily 
show a shortfall. It is only !lDW 
when we have been insisting 
upon coal-fields to load on Sundays 
also, that we have been able to step 
up the loading of coal and moving it 
to the places where it is required. 

Account-Railwav, 
These are some of the difficultiea 

which have got to 'be met, and if only 
the National Coal Develapment Cor-
poration could develop the coal-fields 
in Central India as was planned, then 
great relief will be afforded to the 
line capacity and the traffic lines lead-
ing from Bengal-Bihar coal fields. 

Shri JIariSb. Chandra Mathur: Has 
hon. Deputy Minister taken note of 
what has been stated on the fioor of 
this House by the Minister of Indus-
ryt, when he was answering certain 
questions here regarding production 
of cement? He said that no coal was 
there, and, therefore, the tull quota 
of cement could not be manufactured; 
there are no wagons, and, therefore, 
the cement could not be distributed. 
These facts have been stated by one 
hon. Minister, namely the Minister of 
Industry, on the fioor of this House. 
I do not know what to make out of 
it. I do not know where we stand. 

Shri S. V. Ramaswamy: I am sub-
mit one thing targets were fixed in 
the Second Five Year Plan, and the 
han. Minister has said on the fioor 
of this House that the railways have 
fulfilled the targets set apart for 
them; but the demands have grown, 
and these demands were not antici-
pated even by the planners. However, 
we are making our utmost effort to 
meet these requirements. 

Shri Barish Chandra Mathur: Even 
the targets of the Second Five Year 
Plan have not been fulfilled. That is 
the statement. 

Shri S. V. Ramaswamy: They have 
been fo..tlfilled. 

We cannot carry on a fire and cross-
fire like this. 

With regard to the construction of 
wagons, it is true that there was shor-
tage of wagons. The reason was Dot 
that there was nO capacity for cons-
tructing the wagons, the capacity is 
there ••• 

ShrI BarIsh CIwulra Mathur: But 
the required steel ia not there. 
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Shri S. V. Ramaswamy: My hon. 
friend is anticipating my answer. 

Shri Barish CbaJulra Mathur: Steel 
is not there, and for the steel plant, 
the coal is not there. That is the 
whole trouble. 

Shri S. V. Ramaswamy: These are 
the facts. We have got to accept those 
facts. What is the point in blinking at 
them? The capacity is there to manu-
facture 26,000 wagons in terms of 
four-wheelers per annum. We can 
step it up to 35,000 or 36,000 per 
annum. But where is the steel? 
The matching steel was not there. 
Again, aa my ihon. friend has rightly 
pointed out, the steel that wag ex;pect.-
ed from. the public sector steel plants 
did not materialise. We should not 
get it, and when We found that they 
could not; supply it, we had to franti-
cally place orders abroad and get 
them. They haVe now moved in; a 
major portion of the orders which we 
placed abroad has been answered. and 
we have received the goods, and the 
construction is going on apace. As a 
matter Of fact, in the Railway Board, 
we haVe appointed a special officer 
to look into the question of the cons-
truction of wagons, and good work is 
being turned out, and I believe that 
within a few months these difficulties 
in regard to shortage of wagons may 
be overcome. 

There was another general question 
about new lines. The House is well 
aware that the question of new lines 
was taken up with the Planning Com-
mission; but the allocations were 
strictly limited, and within the 
moneys that could be allotted to the 
railways in the Third Plan, certain 
lines were accepted, but most of them 
were rejected; not that there was no 
merit in the case of the other lines, 
but it was largely due to the paucity 
of funds that the others could not be 
considered, and if and when the funds 
become availabll, I have no doubt 
that hon. Members will press their 
claims and have the lines in their 
'reSpective States. 

Mr. Chairman, you referred to the 
question of overbridges, and several 
other hon. Members also have referred 
to this matter. Pandit Thakur Das 
Bhargava who is -an eldlll" statesman. 
was somewhat angry that the railways 
should cut a town across and prevent 
people from going from one part Of 
the town to the other. The whole 
position has been explained time and 
again on the ftoor of this House. The 
whole question was before the Plan-
ning Commission, and the Govern-
ment of India in the Ministry of 
Tran~ort and Communications, have 
issued an order that -in all cases whole 
a railway line crosses a national 
highway, it is the function and the 
proper sphere of the Ministry of Trans-
port and Communications to find the 
necessary funds and build the ap-
proaches at an over-bridge, the res-
ponsibility of the railways being 
limited to linking the two approaches 
over the railway property. Even so, in 
the case of the State highways, the 
State Government is expected to build 
the two approaches on either side, and 
if it is a municipality or a corpora-
tion, then the municipality or the cor-
poration has got to find the funds. 
These things have been laid down, 
and it is in terms of the circular 
which has been issued by the Ministry 
Of Transport and Communications 
that several new over-bridges have 
come up, as, for instance, in Kerala 
at Ernakulam, at Shoranur, at Calicut 
etc. Many of these over-bridges are 
coming up in these places. Even so, 
in Mysore State, three or four over-
bridges have come up. I might men-
tion here that in the case of Mysore, 
though at three or four different 
places we have built our portion over 
the railway track, the State Govern-
ment has not yet constructed the 
approach roads, with the result that 
our bridge without the approach is 
standing like an arch over the railway 
track; that is an unfortunate thing. 
16.18 bra. 

[MR. SPEAKER in the Chair] 

Therefore, we are now insisting that 
we would do it provided the State 



2III Demands CHAITRA 6, 1884 (SAKA) for Grants on 2112 

Governments set apart the necessary 
flIDds and start constructing the 
approaches. It is not vf!ry difficult for 
US to link up the two approaches over 
the railway track. 

My hon. friend Shri Thimmaiah 
mentioned about poor coaches and 
wagons and engines being supplied to 
the sputh. I am sorry that the hon. 
Member should have tried to make out 
that there was discrimination between 
the north and the south. I am afraid 
he is off the track. Thre is no ques-
tion of discrimination between the 
north and the south in the railways. 
As and when coaches are produced, 
accounts are taken, and they are dis-
tributed to the various raliways pt'O 
mta, and the re is no discrimination 
on this aceount between the north and 
the south. 

There is also the question of the 
conversion of narrow gauge into metre 
gauge or broad gauge. This question 
has been dealt with earlier. In cer-
tain areas, narrow gauge is so wide-
spread that it will be a difficult idea 
to convert any particular line without 
reference to the spread of the narrow 
gauge line in a particular area. He 
mentioned about the Kolar district, the 
narrow gauge line there. This has 
been examined. I think Shri Thim-
maiah gave away his own case by 
saying that people are not patronising 
·the narrow gauge line because buses 
are plying faster there and in num-
bers. That is the very ~ason why the 
railway is not working on a profit 
there. It is a moot question whether 
that railway should be continued in 
view of the fact that alternative 
modes of transport are easily 
:available. 

Shri Thimmaiah also said something 
about certain Scheduled Caste emplo-
yees 'being reverted. He pointed out 
that after the judgment of the 
Supreme Court, they should have been 
put back. I sumit that We are not 
aware of any case of reversion. I do 
not know wherefrom he has got his 
information about reversion and rein-
statement. 

Account-Railways 
Shri Indrajit GUlPta made out a very 

strong case against setting up an office 
in Bilaspur and in transferring the 
construction department of the South-
Eastern Railway from Calcutta to 
Bilaspul". My hon. friend, Dr. Samant-
sinhar, on the other hand, crossed 
swords with him and said that it is 
right that the office should be located 
in Bilaspur and it is not right that 
everything should be concentrated in 
Calcutta. As between the two, the 
fact of the matter is this. Shri Indta-
jit Gupta gave out a long list of the 
work already done in this area. But 
he forgets that there are many more 
works in the Third Plan in Central 
India which have to be done, near 
Manendragarh, near the coal fields 
in Central India, doubling between 
Drug and Kamptee, and so on. These 
are all works to be done. Therefore, 
one portion of the office is to be 
located in Bilaspur and the other 
portion will function from Kbarag-
pur looking after new line construc-
tion work in the West Ben~ area. 

Shri Indrajit Gupta: Am I to 
understand that the whole of the 
Office at Calcutta is not proposed to 
be shifted but only a part of it will 
be shifted? 

Shri S. V. Ramaswamy: I will not 
be able to tell him off hand. But I 
will g'ive him the assurance that the 
convenience of the employees in the 
matter of transfer to Bilaspur will 
be taken into consideration. We shall 
see that the wishes of those emplo-
yees who do not want to go but would 
like to stay in Calcutta are given due 
consideration. 

The other points made out are in 
regard to increasing accommodation 
in third class, running more trains 
having more stoppages, more 
halts, improving catering, the quality 
of food etc. These have already been 
dealt wi1ih. The Ministry is aware 
of these points. There is a certain 
limit to increasing the number of· 
trains because line capacity is limit-
ed. There is a limit to increasing the 
number of trains also because the pro-
duction of coaches we can put on the 
line is also limited. But we are well 
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[Shri S. V. Ram,aswamy] 
aware of these difficulties and the 
MiniStry is doing it utmost to attend 
to the amenities of passengers and 
make railway travel as comfortable 
as possible. 

Mr. Speaker: There are no cut 
motions moved. 

The question is: 

''That the respective sums not 
exceeding the amounts shown in 
the third column of the order 
paper, be granted to the Presi-
dent, on account, for or towards 
defraymg the charges during the 
year ending on the 31st day of 
March 1963, in respect of the 
heads of demands entered in the 
second column thereof against 
Demands Nos. 1 to 11 and 13 to IS". 

The motion was adopted. 

16.24 hrs. 

-APPROPRIATION (RAILWAYS) 
VOTE ON ACCOUNT BILL, 1962 

The Deputy MiDister of BaDways 
(Shri Sbalmawaz KbaD): I be to move 
for leave to introduce a Bill to pro-
vide for the withdrawal of certain 
sums from and out of the Consoli-
dated Fund of India for the serVice of 
a part of the financial year 1962-63 for 
the purposes of Railways. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the service of a part 
of the financial year 1962-63, for 
the purposes of Railways." 

The motion 10118 adopted. 

Shri SbalmaW3Z Kha.JI: J introducet 
the Bill. 

I also beg to movet: 

"That the Bill to provide for the 
withdrawal of certain sums from 

and out of the Consolidated Fund 
of India for the service of a part 
of the financial year 1962-63, for 
the purposes. of Railways be taken 
into consideration." 
Mr. Speaker: The question is: 

"That the Bill to provide for 
the withdrawal of certain sums 
from and out of the Consolidated 
Fund of India for the service of a 
part of the financial year 1962-63, 
for the purposes of Railways be 
taken into consideration". 

The motion was adopted. 

Mr. Speaker: The question is: 

"That clause 2, clause 3, the 
Schedule, clause I, the Enacting 
Formula and the Long Title stand 
part of the Bill". 

The m?tion 1Da8 adopted. 

Clause 2 to Clause 3, the Schedule, 
Clause I, Enact:ing Formula and the 
Long Title were added to the Bill. 

Sbri Sha1mawaz KbaD: I bee to 
move: 

''That the Bill be passed". 

Mr. Speaker: The question is: 
"That the Bill be passed". 

The motion was adopted. 

16.27 hrs. 

ADVOCATES (AMENDMENT) BILL 

The Deputy MJnIster of Law (Sbri 
llajanlavis) : I beg to move: 

''That the Bill to amend the 
Advocated Act, 1961, be taken 
into consideration". 

I might, in brief, explain the objects 
of the amendment. Under the Advo-
cates Act, 1961, which received the 
assent of the President on the 19th 
May 1961, it has been provided under 

·Published in Gazette of India Extraordinary Part m-Section 2, dt. 
27-3-1962. 
tIntrodueedlmoved With the recommendation of the President. 
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Section 1(3) that the Central Govern-
ment may be notification in the Offi-
cial gazette appoint a date, and diffe-
rent dates may be B),pointed for diffe-
rent provisions of t:-• .., Act. The Act 
aimed first at creating an All-India 
Bar-Council as the apex of the legal 
profession. Then a Bar Council had 
also to be constituted in each State. 
Then a common roll of advocates was 
to be prepared which would entitle 
them to practise in any Court in India 
including the Supreme Court. The 
problem was to do all this without dis-
continuing ,the right of the advocates 
to practise. It was our hope, expres-
sed :oy the Law Minister and myself, 
that the All-India Bar Council would 
come into existence and begin func-
tioning before our term came to an 
end. But certain difficulties super-
vened. 

Chapters I, and VII were brought 
into force on 16-8-61. Chapter I deals 
with definitions, Chapter II with en-
rolment and Chapter vn with transi-
tional provisions. Chapter m was 
brought into force on 1-12-61 when 
certain provisions of certain Acts were 
repealed. 

It was expected that before 1-12-61 
all State Bar Councils would come 
into existence and they would also 
elect their representatives to the All-
India Bar Councial hI that the All-In-
dia Bar Councial would also begin ,tunc 
tioning. But out of the 15 States Bar 
Councils to be consitituted, one was 
constituted in September. That was 
in Assam. Two were constituted in 
October, these were in Madras and 
Orissa; six in Nove',lber and five in 
December, and one i., West Bengal has 
yet to be constituted 

Shri &raj Raj Singh (Firozabad): 
All others have been constituted now 
except West Bengal? 

Shri Bajarnavts: Yes. 

Shri V. P. Nayar (Quilon): Have 
they given any reason? 

Shri B:ljamavis: It is for the advo-
cates there and the High Court there 

to proceed with the elections. The in-
formation that we have received is 
that the elections are to be held in 
March, 1962 but I cannot vouchsafe for 
the correctness of the information. In 
the meantime there are many persons. 
desirous of entering the profession. 
They had applied for enrolment and 
the enrolment has to be made in the 
first instance by the State Bar Council. 
Under section 28 (3) the rules framed: 
by the State Bar Councils. are to be 
approved by the All-India Bar Council, 
and the framing of the rules was a pre-
requisite before the power, under sec-
tion 24, of enrolment could be exercis-
ed, 'but, as I said, due to circumstances 
beyond our control, the All-India Bar 
Council did not come into existence, 
and those who intended to enter the 
profession could not be admitted. 

Shri &raj Raj Sin&"h: But you -:ould 
have anticipated these difficulties, be-
cause you say you have no power to-
intervene in the a1fairs of the Bar 
Councils as in the case of West Ben-
gal. 

Sbri Rajamavis: After I have made 
the motion, if the hon. Member asks 
any question, I will certainly reply to-
them. 

Therefore, we thought it necessary 
to promulgate an ordinance. Under the 
ordinance the difficulties were sought 
to be removed. Section 58 (1)-1 will 
come to ClaUSe 4, which is the main 
clause--reads: 

"Where a State Bar Council has 
not :been constituted, or where a 
!State Bar Council so constituted 
is unable to perform its functions 
by reason of any order of a court 
or otherwise .... " 

It so happened that in respect of elec-
tions to certain State Bar Councils. an 
injunction was issued 'by the courts 
because of disputes. Those injunctions 
I am told, haVe now been dissolved. 
but at that time when the ordinance 
was issued. that was the position. 
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[Shri Hajarnavis] 
Therefore, the power of admission 

was given back to the High Courts, 
.so that persons desirous of entering 
. the profession in the intervening 
period might not suffer. 

Then, as I have pointed out, before 
the State Bar Councils could admit, 
.it was necessary that the rules had to 
be approved Iby the All-India Bar 
Council. So, in section 58 (2) it was 
said that even though the rules had 
not ·been framed, the State Bar Coun-
cils would be able to admit the advo-
cates on the rolls. 

One of the most important felit.,.·cs 
·of the Advocates Act was that a per-
son who had been enrolled as an advo-
cate would be entitled to practise in 
·all courts, including the Supreme 
'Court, but till the common roll came 
into existence, this right could not be 
~xercised. Chapter IV has not yet 
come into force; it cannot till the All-
India Bar Council is formed. But in 
·order that that right should be invest-
·ed a·s early as possible to members of 
·the profession. clause (3) provides 
-that the moment a person is enrolled 
as an advocate in any High Court, he 
would, as of right, be entitled to prac-
tise in the Supreme Court until Chap-
-ter IV comes into force. 

Then we have brought into force 
'section 50 (2) whim has repealed the 
provisions in the Legal Practitioners 
Act and the Bombay Advocates Act 
relating to enrolment. The right to en-
rolment has got to be continued. 
'There is no authority who 
·could continue that. Therefore, for 
the interim period the right has been 
. continued under clause 4. 

We want to add another amendment 
which would read as section 59. By 
this, power is being taken to the Cen-
tral Government to provide for an 
order published in the Official Gazette 
to make provisions not inconsistent 
with the punrposes of the Act as would 
·be necessary and expedient to remove 
any diffiC'Ul ty. 

Clause 2 deals with the members of 
the Central Legal Service. As the Act 
reads, it refers to a person who is a 
member of the Central Legal Service. 
Persons who are in the Central Legal 
Service are hardly likely to enrol 
themselves as Advocates. They are 
likely to seek admission only after they 
cease to be officers of the Central Legal 
Service. 

Sbri V. P. Nayar: Have you defined 
the Central. Legal Service? 

Sui Bajarnavis: It is known .. 

Sbri Braj Raj SiDgh: Has it been 
defined in the General Clauses Act? 

Sbri Bajarnavis: It is known. Not 
everything need be defined. 

Shri V. P. Nayar: Will every mem-
ber of the Service be included? 

Shri Bajamavis: Therefore, the 
words, 'has been a member' have to 
be added, So that it will provide for a 
person who has ceased to be a member 
a! the Central Legal Service, to applY 
for admission. 

Then, amendment to section 54 pro-
vides for a correction of an omission. 
As the Bill was framed, it provided 
for nomination of judges to the Bar 
Council; but since that provision was 
delected by the Select Committee, 
there are no longer nominated mem-
bers. Therefore, the words in section 
54 have no application. They are to be 
delected. 

This, in short, is the Bill which I 
commend to the accepJ;ance of the 
House . 

Mr. Speaker: Motion moved: 

"That the Bill to amend the Ad-
vocates Act, 1961, be taken into 
consideration." 
Shri Braj Raj SiDgh: May I just en-

quire from the Law Minister whether 
the rules to be framed under this Act 
have been framed by the Central Gov-
ernment? 
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Shri Bajamavls: We have no power 
to frame the rules. What we did was, 
we framed model rules and circulated 
them to the High Courts so that the 
State Bar Councils may take them as 
the basis and frame their own rule •. 

Shri N. R. MuDiswamy (Vellore): 
Have any rules been framed by the 
All India Bar Council? 

Shri Bajamavls: No. 

Sir, there is one more statement 
which I might make. I have just now 
received information that the State 
Bar Council has been formed in West 
Bengal under the Act on 28-2-62. 

Shri V. P. NaYar: Mr. Speakcr Sir 
before I bid farewell to the Hous~ and 
also to the profession to which I have 
belonged for 15 years, I think, it is in 
the fitness of things that I speak a 'lew 
word. on this Bill. 

Mr. Speaker: What is that profes-
sion? 

Shri V. P. Nayar: Advocate .. 

Mr. Speaker: Should he announce 
it here? 

Shri llajarnavis: I suppose he is not 
leaving the profession. 

Shri V. P. Nayar: I am forced to 
leav~ it and for some reasons, I am 
leavmg the prolession because I am 
phYsically in~apacitated from continu-
ing in it. That I did not want to say. 

This Bill had been generally wel-
comed when it was introduced in this 
House by all sections as also in the 
other House. I should have thought 
that the Law Ministry which is fortu-
nately headed by two experts in law 
~ike other Ministries, should 
g~ve a little more thought to the ori-
gmal provisions. And, if they had done 
s~, they would have had no opportu-
~lIty to bring forward such an amend-
mg legislation, when. as they say, we 
were waddling from the valley like 
a lame duck. 
2041 (Ai) LS-7. 

As I said before, this Ministry is 
fortunately having the guidance of 
two experts. And, at the time when 
Parliament passed this law, they did 
not for a moment anticipate why it 
may not be pos.ible for West Bengal 
to form a Bar Council as it was the 
inteniion of this House to form. 
The hon. Minister just now told us 
that this had been formed on the 28th 
of February. If that was formed a little 
earlier, I think we could have avoided 
the discussions now and, even the Or-
dinance it.elf. 

The last sentence at the Statement 
of Objects and Reasons sayS that op-
portunity has been taken to make cer-
tain minor drafting changes in the 
Advocates Act. I ask this very simple 
question of tne hon. Law Minister? 
If the Law MiniStry sets an example 
of coming back to the House within 
a few months of passing a legislation 
and asking fOr minor changes to be 
made what would be the attitude of 
the other Ministries? I want the Law 
Ministry to set an example in the 
matter of drafting legislation, to the 
other Ministries; the other Ministries 
do not have specialists for drafting. 
Here, under the guidance of two very 
eminent lawyers if this happens, it is 
small wonder that every day same 
Minister comes before UIl and says: 
this Bill has to be amended like this. 
This is setting a bad precedent and 
the Law Ministry should take proper 
care in this regard. It must correctly 
anticipate and see that no such amend-
ments are necessary in very minor 
matters so as to take the time of the 
House. 

There is another a.pect in this Bill. 
I am very glad that We have given the 
same status to all the advocates in 
India and that We have done away 
with the distinctions which prevailed 
between one group of advocates . and 
others. But when I read the Bill as 
also the amendment of Shri Muni-
swamy I find that a little change is 
necessary to the original Act. His 
amendment say •. 



ZI21 Advocates MARCH 27, 1962 (Amendment) Bm 

[Shri V. P. Nayar] 
"Provided that the rules so 

Made' shall not apply to the advo-
cates enrolled prior to the 1st day 
of December 1961 on the roll of 
the Supreme Court to practise as 
of right as advocates on record if 
they so elect." 

I understand that the Supreme Court 
-has laid down a rule-in ·1939 or 1960-
'\hat an examination is necessary for a 
persOn to enrol as an advocate 
on record. I think that is 
Shri Muniswamy's point. I see 
no reason why, when we make such 
'an elaborate change in the existing law 
we should not provide for certain re-
trospective effect to those persons who 
haye already functioned as advocates. 
Maybe, for some reason or other, 
they would not have continued in ac-
tual practice. Is it the suggestion that 
they should again go through the in-
dicated procedure and then get them-
selves enrolled again? Even among the 
Members of the House there are some 
instances. The have chosen to come 
to thiii House leaving their profession 
because there was pressure 1rom the 
people of the constituency that they 
should c('ntest elections. As we 
know by our experience in the last 
ten years it is absolutely impossible 
for a lawyer to giVe equal attention 
to the profession as al30 to this House 
and some of us have chosen to pay 
more attention to the House. I do not 
belong to this category at all but I 
suggest that retrospective effect should 
be given. There are many persons out-
side the House who have onCe enrol-
led but who had not continued in ac-
tual practice nor taken any examina-
tiOn. To such people there should be 
no hardship. Therefore, I say that this 
amendment should be welcomed by 
the Government. 

There was a point made by the hon. 
Minister about the Central Legal Ser-
vice. Where is it defined? We know 
the Indian Civil Service; we know the 
Indian Administrative Service. But 
what is this central Legal Service? 

What is its strength? What are the 
qualifications for entry into it? With-
out saying anything, the hon. Minister 
says that it is well known. We know 
that there is a central law agency. 
That is well known. We know also ... 

Shri HaJamavis: That also is not 
defined or prescribed. 

Shri V. P .. Nayar: You do not give 
the right for anyone of them to appear 
in a court also. But here, when you 
give the right to become an advocate 
to a person who has been in a service 
which has never been declared, which 
has never been defined anywhere I 
think it is not proper. So, I wani an 
answer from the hon. Minister to that 
question, before you declare that a 
member of the Central Legal Service 
il entitled, on retirement or on leaving 
the service, and has the right to, enter 
the bar. I certainly want to know 
what is the Central Legal Service. If 
the hon. Minister could give me an 
answer, to that extent, the argument 
is not necessary. 

Mr. Speaker The hon. Member 
wants to know whether there is any 
defini tion of this service. 

Shri Rajamavis: am informed 
that rules are framed, and I am try-
ing to procure the copy of the rules, 
but be~ore.a person enters the Legal 
Service, he must have at least seven 
years' practice as an advocate or seven 
years' experience as a judicial officer. 
That will allay any apprehension that 
my learned friend feels, namely, that 
persons not qualified or who are not 
advocates or who have no experience 
as a lawyer are entering the Central 
Legal Service. 

Shri V. P. Nayar: That again is a 
disqualification and a discrimination. 
That creates a further difficulty; when 
you lay down the qualifications which 
will entitle a person to be an. advocate 
you do not insist on any length of 
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practice at all. So, far a person who 
enters the Central Legal Service, seven 
years' practice becomes absolutely 
necessalry. In order to secure a place 
in the Central Legal Service, a person 
should have seven years' experience. 
That becomes a discrimination against 
that person, because, in other case, 
you do not require a qualification in 
regard to the length of practice. So, 
in the case of a person who enters the 
Central Legal Service, such practice 
becomes compulsory and mandatory. 

Shri Ba,jaJ'lUlviS: May I remind the 
hon. Member that a provision about 
the Central Legal Service is already 
in the Act passed by this House. All 
that we a're trying to do now is that 
a person who has ret red from the 
service would also be similarly 
entitled. 

Shri V. P. Nayar: I want to pose 
this question because there seems to 
be some confusion. If the hon. Min-
ister gives me a satisfactory answer, I 
am prepared to withdraw the argu-
ment. If a person enters the Central 
Legal Service and if he functions as a 
paid employee of the Government, is 
he entitled to go and argue a case in 
a court of law? This is exactly what 
is obtaining at present. I know that 
as a matter of fact the Government 
advocate today, who is functioning in 
the Supreme Court, is a paid employee. 
Nevertheless, he is appearing in cases 
in which the Government is a party. 
Shri C. R. Pattabhi Raman knows that 
in every case where either the Solici-
tor-General or the Attorney-General 
enters appearance, you will find that 
they are assisted by so and so, so and 
so. I do not want to discuss names 
he~e, because names themselves may 
suggest something. I leave it. But 
the point is that in such cases a paid 
employee of Government is allowed 
under the rules to appear in the court 
and function as an advocate. What is 
the distinction in this case, if you 
throw it open to the Central Le",-! 
Service? I cannot understand. At 
present. even a person on a monthly 
remuneration from the Government is 
entitled to IlPpear because he belongs 

to the Central Government. Now, 
you bring forward a rule which says 
that if a person is in the Central Gov-
ernment, and if he leaves it, he is com-
petent to appear. I have not been able 
to find any definition as to what the 
Cent:al Legal Service actually means. 
That is why I find this difficulty. 
Supposing a person enters the legal 
service as an assistant or a clerk or a 
typist and then qualifies himself in 
law, is he not competent to go and 
enrol? That is the reason why I say 
that even in the constitution of the 
Central Legal Service· you make a 
distinction. If you enter the Central 
Legal Service and then become a law 
graduate, you are forbidden from 
starting practice, because, if you belong 
once to the Central Legal Service it 
must be strictly the Central ~gal 
Service with seven yearS' practice 
behind. Even in the Central Legal 
Service, you are not treatirig all peOple 
who aI:e basj,cally qualified to function 
as advocates on the same footing. That 
is my difficulty. I would request the 
Minister to consider whether some 
change is necessary. If he asks me 
whether I can suggest some amend-
ment, I cannot, because I admit I have 
not -bestowed so much attention' to this 
particular provIsIon. But the fact 
remains that there is some diftl:culiy, 
which has to be got rid of, especially 
because this is a legislation which the 
experts themselves are making fo; 
other experts. When the Law Minist" 
makes a particular enactment and 
brings it before the House, it should 
certainly be a model legislation. So, 
we should not leave it SO pleasantly 
vague; we should he more categorical 
about it and see that it is not ·capable 
of further interpretation according to 
one's own requirements. 

From the Statement of Objects and 
Reasons, I find that all the ·States were 
written to. I know that in· all . the 
States there were some sort of Bar 
Councils, that all of them are auto-
nomous and the Sta~ -Governments 
practically have no conbrol over them. 
But in 'his case, the Parliament' has 
passed a law and the Bar Councils 
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have been requested by the Central 
Government-it mayor may not be 
through the State Governments-but 
in requesting the Bar Councils of the 
States, certainly the Law Ministry or 
the officer who had made the reference, 
would have indicated that Parliament 
has passed this law. I would like to 
know which of the Bar Councils in 
India can flout an enactment passed 
by this Parliament. When we passed 
the law, it was obvious that unless the 
Bar Councils were formed, there was 
not a ghost of a chance to form the 
Central Bar Council. Having known 
that Parliament has passed a law 
which made it mandatory, why is it 
that one particular State did not con-
stitute the BaT Council? It is precise-
ly because of that that we have to go 
through the extraordinary process of 
promulgating an ordinance and come 
before the House at the fag end of the 
lame duck session with tpis Bill. My 
friend, Shri Muniswamy, tells me that 
there was this lacuna. If there was 
a lacuna, who was responsible for it? 
This is not drafted by lay men. 'Die 
Law Ministry has experts. Further, 
both the Ministers are very kf'en that 
thev .hould bring a model legishtion. 
Otherwise, J have nothing to obiect to 
the provisions of the Bill. They Rre 
necessary. J hope mv hon. friend, who 
will again bo in the House in this posi-
tion ot" in a better position. w'll ensure 
that .uch things do not happen under 
his control. 

Shrl N. R. Muniswamy: Two impor-
tant observations were made by the 
previous speaker, one with regard to 
the drafting lacuna and the second 
with regard to the West Bengal Bar 
Council not having been formed under 
the Act of Parliament. J submit that 
unless there had been some lacuna, it 
would not 'be possible for us to discu.s 
this Bill. Whenever an amending Bill 
is brought before the House. we takn 
the opportunity to ventilate some ')ther 
grievances also, whiCh micthj I)'V·.' 
escaped our attentiolJ earlier 

It is possible that this Parliament, 
many Members of which are lawyers, 
might have omitted to consider some 
important and salient features, which 
have been brought in by the amending 
Bill. We must always welcome amend-
ments; in this evolutionary period, 
there are bound to be ups and downs. 
So, if we have to amend an Act, it 
does not reflect on the ability of the 
d'raftsmen and does not me'an that 
they have not got proper vision to 
cover all possible things. It is not 
humanly possible to cover against all 
lapses and failures. So, there is nothing 
wrong in having an amending Bill to 
remove those defects and we must all 
welcome it. 

Then I come to the point about West 
Bengal and the lacuna. When we pas-
sed this Act we have said that any 
law graduate can get himself enrolled 
as an advocate of any court. Usually, 
in all Bar Councils what happens is 
they must undergo certain training for 
a certain period after which they must 
pass an examination. After the passing 
of this Act, many of the law graduates 
who were fresh from the colleges got 
themselves enrolled as advocates. As 
a result of it, the other persons who 
have gone through one year's extra 
training fell that they were discrimi-
natE'd against. Now this amendment 
puts a stop to that discrimination. 
Because of the lacuna in the existing 
law so many people have taken advan-
tage of it and got themselves enrolled 
as advocates. without undergoing this 
trAining which was very essential 
before enrolling themselves as 
advocates. 

Then J come to the Central Legal 
Service, which consists of advocates. 
They lend their services to the Gov-
e,,"ment and get emoluments in return 
from Government. They are not only 
srrvants of the Central Government 
but, at the same time. they are advo-
cates also. They CAn practise. For 
example, Sir, you are a lawyer and. 
as a lawyer. yOU can practise In the 
~upreme Court. But it Is not allowed. 
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Why? The Central Legal Service 
seems to be a privileged class, for they 
can practise as advocates also. This is' 
not very conducive to having an effi-' 
cient service. Even otherwise, this is 
a discrimination shown to those who 
have enrolled themselves as advocates 
before entering the Legal ~ervice. 

The Central Legal Service is a sepa-
rate agenc, intended only to render 
service to the Central Government in 
cases where they figure either as 
plaintiffs and defendants or as appel-
lants or respondents. They can not 
only plead but they can act. They 
can plead in the courts and they can 
assist othe: advocates. It looks as 
though a discrimination has been un-
intentionally brought in. So, it might 
possibly create some sort of discrimi-
nation between them and other service-
men. Therefore, I would suggest-that 
this has to be looked into and at least 
next time when an amending Bill is 
brought forward this may be set right. 

The othe= point mentioned by the 
prcvious speaker will become relevl,lnt 
when we come to the clause by clause 
consideration. Even then, I have to 
bring to your notice one smalI aspect 
in connection with the amendment. 
Anybody who enrols himself as an 
advocate has got the right to practise, 
plead and act. That has been provided 
in all Acts. Any advocate can plead 
as·well.as act. Here what happens is 
they have been cautious enough to 
have a saving clause whereby the 
Supreme Court can frame rules, SO 
far as the Act is concerned. When the 
Letters Patent High Courts were 
installed in Madras, Bombay and Cal-
cutta in the Original Side no one can 
pmctise unless he is assisted by the 
Solicitor. He has to file all the papers, 
take the records and then only the 
advocate can go and plead. That was 
the position when the Britishers were 
ruling the country. Now it has been 
given the go-by and any advocate can 
himself file papers. receive papers. 
plead and act. Similarly. on the same 
basis. when an advocate is enrolled as 
an advocate of any High Court, when 

he wants to get himself enrolled as an 
. advocate of the Supreme Court, what 
happens is he must have at least ten 
yp.ars' standing as an advocate. Unless 
he has ten years' standing as an 
advocate, he cannot be enrolled as 
junior advocate of the Supreme Court. 
That also has been given the go-by, 
which is a welcome feature, because 
there should be no such difficulties as 
insisting on' certain period of time like 
ten years' practice at the Bar to become 
a junior advocate of the Supreme 
Court. 

Therefore, these are certain good 
featu:es of this Act. But what happens 
so far as the action part is concerned? 
The pleaders who can act on the same 
basis as the solicitors in the Original 
Side, they wanted the same thing in 
the Supreme Court also. 

The Supreme Court wanted to have 
these rUles. These rules are that who-
ever acts as an advocate on record 
must go through certain examination 
and must have a permanent address, 
a clerk and an establishment. This is 
Quite in consonanc .. with the practice 
which must obtain in all High Courts, 
more so in the Supreme ourt. So, I 
quite agre~ that they must ~3ve these 
rules. But thev are insisting' upon an 
examination for all the advocates. This 
Is -creating a hardship for them. It is 

'not possible for an advocate who was 
enrolled as a junior advocate in 1951 
or 1952 to sit for 'an examination if he 
wllnts to be an advocate on record. I 
Quite appreciate the point that he 
sboulr! know something about the pro-
('edure because otherwise any Tom, 
Dick or Harry, people who do not 
knnw anvthing can file papers etc. and 
create Drocedural rlifllculties. All these 
things are there. But they have given 
som .. Toom also. Those who want fo 
en rn I a. a dvoca tes on record can do 
sn within a certain time if they want 
tn avail nf it. Those who had not done 
it rannnt hl'reafter do it. The rule-
makine: 1l0WeT .avs that thev must 
enTnl thpTnselve. "" advocates on 
recol"d if they so elect, otherwise they 
"'In hI' junior Rdvocates also ana can 
simply ple~d. That is a very welcome 
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rule, but why should they illsist on' 
meir sitting tor an examination in the 
case of those who have already been 
there asiuruor advocates before 1959? 
J. can understand if people who are 
coming now and are asking for enrol-
ment as advocates on record are asked 
to sit for an examination, but why 
msist on others to sit for an examina-
tiOn when they were junior advocates 
much earlier than when the rule-
m~ power came into existence? 
It looks as though we are taking 
away the right which was vested in 
them to plead as well as to act by 
making certain rules. I quite agree 
that the Supreme Court have framed 
the rules and we should not interfere 
with them. It is a sanctum and we 
should have a sanctimonius attitude. 
ftut they should not cause hardship to 
a· particular advocate or advocates who 
-are already junior advocates by forc-
lJlII! them to sit for an examination. 
That is the only point which I want 
to submit. I quite agree that they 
1I11H1t have an office, a permanent 
address, a clerk and all other estab-
Ushment but why ask them to sit for 
an examination? Even people who 
are eZl)erienced will find it difficult if 
thev are asked to Rit for an examina-
tilan. We lmow what the results are. 
w~ cannot insist upon them. But 
UP.Il fresh advocates want to practise 
as advocates lin record thev must be 
insisted upon to sit for an examination 

When you have given them the right 
to enrol all advocates on record And 
the\< have not done it, what you should 
do is that you should levy a penalty. 
You mav say. "You have 'not availed 
of ·th.. facility and now you cannot 
bave an exemption. If you want an 
exemntion. pay Rs. 100 extra". Every-

body enrols after paying Rs. 250 in the 
.:lISe oi a junior and Rs. 500 in the 
case of a senior. But asking them to 
sit for an examination will be creating 
• gr.:at deal of hardship for persons 
who are already there as advocates. 
Opportunity was granted to them to 
avail of th~ facilitv but they have not 
availed of it. There may be many 
reasons tor not availing it. But 
becaUse they have not availed of it, 
you now place an onerous liability of 
sitting for an examination. It is very 
bad. I know the hon. Minister is 
ver.J sympathetic in his attitude. Hp 
alsn says that it will create great 
hardship but he is very reluctant. The 
judges of the Supreme Court are very 
tOllchy. They do not want that their 
ru1ee should be tampered with. 

/ihri Bajarnavis: Why should the 
hOD. Member not leave it to me to say 
what I want to say in this matter? 

Shri N. R. MunJswamy: I am very 
Borry. I had anticipated it. Evident-
ly he is very much against this and not 
very sympathetic as I thought. It 
lonks like that 

Mr. Speaker: How long does he 
WR!'It to speak? Is he concluding? 

Shri N. ~. Munlswamy: I Iflay con-
itnue tomorrow. I want five minutes 
mo'l'e. 

Mr. Speaker: He may continue 
tnmorrow. 

17.05 hrs. 

The Lok 5abha then ad;oumed till 
Eleven of th .. f:ln"k mr. Wednesday. 
March 28, 19621Chaitra 7,' 1884 (SakaL 
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COLUMNS WRITTEN ANSWERS TO 
QUESTION~ontd. 

ORAL ANSWERS TO 
QUESTIONS--- IT S.Q. Sub;ect COLUMN. 

S.Q. Subject 
No. 

222 
224 

Nagas 
Plan allocation 
dustry in Orissa 
Jute prices 
Jute goods 

for in .. 
1929-30 

1930-34 
1934-36 

227 
228 
229 'Squatters' Colonies in 

West Bengal 1936-41 
231 
242 
232 
233 

234 

Requistioning of cotton . 
Stocks of cotton in Gu;arat 
Coir goods 
All Inida Bank Tribunal-
Bombay 
Film Festival in Czecho 
slovakia. 

235 Headquarters of Naga 

1941 
1941-45 
1945-47 

1947 

Rebels . 1950-51 
240 European Common Market 1951-56 
236 Utkal Machinery Limited 1956-58 

WRITTEN ANSWERS TO 
QUESTIONS 1958-93 

S.Q. 
No. 

223 
225 
226 

230 
237 

238 
239 

Shipyards in Goa 
Film Censorship Rules . 
Decontrol of ceiling pri-
ces on cotton 
Textile agreement 
Nuclear Power Plant 
sites 
Newsprint plant in U. P. 

Export of manganese 
to U.S.A. 

241 Sample Survey by Indian 
Tea Board 

243 E.C.A.F.E. meeting at 
Bangkok 

244 Small Scale Industries . 
245 Domestic Servants' Em-

ployment and Welfare 
fare Centre . 

246 Export of cotton textiles 
and jute goods 

u.s.Q. 
No. 

336 Commercial Embassy in 

1958-59 
1959 

1960 

1960 

Iraq 1965 

No. 
337 Action against officials .. of 

the Ministry of Rehabili-
tation 

339 

341 

342-
343 
344 
345 
346 
347 
348 

349 

Atomic minerals 
Indian High Commissioner 
in Tanganyika 
Senior Staff Councils 
Senior Staff Councils 
Senior Staff Councils 
Senior Staff Councils 
Senior Staff Council. 
Senior Staff Councils 
Senior Staff Councils 
Iron ore from Goa 
Claims of Displaced Per~ 
son. from Wes t Pakistan 
Educational facilities to 
Ceylonese students in 
India 

350 Loans by National In-
dustrial Development 
Corporation . 

351 Paper mill at Panipat 
352 P. &. T. Buildings . 
353 Jangpura 'B' Rehabilita-

tion Colony, New Delhi 
354 Jangpura Colony, New 

Delhi. 
355 Aluminium Foil Industry 
356, P.G. D. A. V. College, 

New Delhi 
357 
3j8 
359 

368 

Vespa Scooters 
Mangla Dam 
Wage Board for Iron and 
Steel Industry 
Dulmera Sand Stone 
Jute Committee 
Industrial team from 
Nepal 
Manufacture of alumi-
nium 
East Bengal Refugees in 
Bijnor, Uttar Pradesh 
Lajpatrai Market, Delhi . 
Regugee Market, Lodi 
Colony, New Delhi 
Employees of Govern-
ment Hostels and Messes 
in Delhi 
Workcharged Employees 
ofC.P.W.D. 

1966-67 
1967 

1967-68 
'1968 
1969 

1969-70 

1970 
197 1 

1971-72 

1972 

1973 
1973-74 
1974-75 

1975-76 

1976-77 
1977 

1977-78 
1978-79 
1979-80 

1980 
1980-81 

1981 

1!l82·83 
1983-84 

1984-85 

1985-86 

1986 
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WRITTEN ANSWERS TO 
QUESTIONS--eontd. 

U.S.Q. Sub;ect COLUMNS 
No. 

369 Film Workers in Bombay 
370 Rashtrapati Bhawan 

Secretariat 
371 F.A.O. Report on Tea 
37z M'S. India Stone Lime 

Co. 
373 Survey of tea market 
374 Export duty on tea 
375 Ship-ccrapping industry . 
376 Slums in Delhi. 

MOTION FOR ADJOURN-
MENT AND QUESTION OF 

1988 
1988 
1989 

1989-90 
1990-91 

1991-93 

PRIVILEGE. 1993-2003 

The Speaker withheld his consent 
to the moving of an adjourn-
ment motion given notice of 
by Shri P. G. Deb and to the 
raising of a question of privi-
lege given notice of by Shri 
Hem Barua regarding publi-
cation in the Statesman, 
dated the 26th March i962, 
of terms of agreement between 
Government of India and ENI 
Italian Oil Company, which 
had not been disclosed to the 
House by the Minister of 
Mines and Oil. 

CALLING ATTENTION TO 
MATTERS OF URGENT 
PUBLIC IMPORTANCE 2003--06 

Shrimati Renu Chakravamy 
called the attention of the 
Mindter of Works, Housing 
and Supply to retrenchment 
of about 300 workers of Horti-
cultural Department of 
C.P.W.D. consequent on 
transfer of certain lawns and 
parks to NDMC. 

The Minister of Works, Hous-
ing and Supply (Dr. B. 
Gopaia Reddi) made a state-
ment in regard thereto. 

PAPERS LAID ON THE 
TABLE . Z30~8 

I)A copy of the Rubber (Second 
Amendment) Rules, 1961 
published in Notification 
No. G.S.R. 29 dated the 6th 
January, 1962, under sub-

secrion (3) of section 25 of th 
Rubber Act, 1947. .e 

PAPERS LAID ON THE 
TABLE-contd. 

CoLUMNS 

(2) A copy each of the following 
papers : 

(i) Annual Report of the 
Hindustan Antibiotics 
Limited for the year 1960-61, 
along with the Audited 
accounts and the comments 
of the Comptroller and 
Auditor General there-
on, under sub-section (1) 
ofsection 619A of the Com 
panies Act, 1956. 

(ii) Review by the Govern-
ment on the working of the 
above Company. 

(3) A statement showing cases 
in which the lowest tenders 
have not been accepted by the 
India Store Department, 
London and India Supply 
Mission, Washington, during 
the half-year ending the 31St 
December, 1961. 

(4) A copy of Notification No. 
G.S.R. 346 dated the 17th 
March, 1962 extending the 
Employees' Provident Funds 
Act, 1952. to certain trading 
and commercial establish-
ments. 

(5) A copy of the Revised Esti-
mates for the year 1961-62. 
and Budget Estimates for the 
year 1962.-63 of the Emp-
loyees, State Insurance Cor-
poration, under section 36 of 
of the Employees' State In-
surance Act, 1948. 

REPORTS OF ESTIMATES 
COMMITTEE-PRESENTED 2008-09 

(i) Hundred and sixty-third 
Report ; 

(ii) Hundred and sixty-
fourth Report ; and 

(iii) Hundred and fiftY-first 
Report were presented. 

REPORT OF PUBLIC ACCO-
UNTS COMMITTEE-
PRESENTED. 

Fony-second 
presented. 

Report was 

REPORT OF JOINT COM-
MITTEE ON OFFICE OF 
PROFIT-PRESENTED 
Fifth Report was presented. 

2009 

ZOO9 
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COLT1MNS 

BUDGET (RAILWAYS) GENE-
RAL DISCUSSION. 2009-S9 

GeneralDiscussion on the Budget 
(Railways), 1962-63 continued. 
The Deputy Minister of 
Railways (Shri Shahnawaz 
Khan) replied to the debate 
and the discussion was con-
cluded. 

DEMANDS FOR GRANTS 
ON ACCOUNT-BUDGET 
(RAILWAYS}-I962-63 2OS!r-2II3 
Denutds for Grants on Account 

for 1962-63 in respect of the 
Budget (Railways)were voted 
in full. 

BILL INTRODUCED AND 
PASSED 2Il3-I4 
The Deputy Minister of Rail-

ways (Shri Shahnawaz Khan) 
introduced the Appropria-
tion (Railways) v,Jtc on 
Account Bill, IJl62 and also 
moved for conSideration of 
the Bill. 

The motion was adopted. After 
clause-by-clause considera-
tion, the Bill was pa .. ed. 

COLUMNS 

BILL UNDER CONSIDERA-
TION . ZII4-30 
The Deputy Minister of Law 

(Shri Hajarnavis) moved that 
Advocates (Amendment) Bill. 
1962 be taken into considera-
tion. The discussion was 
not concluded. 

AGENDA FOR WEDNESDAY, 
MARCH 28, I96Z/ChaiIJa 7, 

1884 (Saka).-

(I) Consideration and passing of: 

(i) Advocates (Amendment) 
Bill; 

(ii) .Ail' Corporations 
(Amendment) Bill, as 
passed by Rajya Sabha: 
and 

(iii) Indian Succession 
(Amendment) BiD, as' 
passed by Rajya Sabha. 

(2) Discussion on motioR reo 
Report of Hindus tan Machine 
Tools, Ltd. 

GMGIPND-LS U--Z041 (Ai) LSD-7-4-6z-<)4S. 
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